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LOK SABHA DEBATES

LOK SABHA
Thursday, December 12, 1968,/Agra-
hayana 21, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

(MR. DEPUTY-SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

IoT saw ¥ weyfow wfaat aqr -
ferer srifew anferdf wite faeg anif’
® avef w frgew fnr

+
*691. oft wew fagrt wwdd -
st Ao wrew i
sft Wi o ol
st ol Fax -

AT WATR €ENN T I T4
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(%) 71 I 93w F sqgaa
arfill, wpgfea sifemr ofaa) et
fredt g€ ol # a1 81 fres
fier, 7w g% awr eragfaat &
ardft §; #

(&) fo Toai & 9% ga7 Y
fegma § 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO):(a) Yes, Sir.

(b) Such arrangements have boen made
in all the States,

faeft & fo a7 gfaurg zafy s
a1 § faeg sgagre F F IW
T AT g @ & A ;T qCHIC §W
T #t frwredl & A § Wt TR
& ama qae g ?

St g™ T ;9 A F e
aeg ¥ frma gart are e € g
TR SEET FEW § WK AU
FTE qFIT FTAT & IH FI gH 7A®
g 1 anfaw 17 9T gw @ar o I E
Fgd STAaEa ag & fm o dar Iq €
o GF w1 Gt a0 a EAure gy
frar orar & A= AT T A FTC T
fefaftam{r grom Fa7 grar & T QA
adg Wk wgad fr el ol @
37 % dur fear o

SHRI BISHWANATH ROY : May I
know whether it is a fact that soms of the
facilities provided to the scheduled castes
and scheduled tribes students in UP by
the Congrees Government were stopped
by the SVYD Government when it was in
power and if so, whether these facilities
will be restored to them ?



Oral Answers

SHRI

: MUTHYAL RAO: 1 require
notice.

SHRIMATI SAVITRI SHYAM : May
I kgow whether it is a fact that concessions
which are granted to these Students are not
available to them till the end of the acade-

mic year, on account of which they suffer
a great deal ?

THE MINISTER OF LAW (SHR1
GO\;‘INDA MENON) : There have been
Persistent complaints that there have been
delays in disbursement of these amounts
to students belonging to scheduled castes
and scheduled tribes, from certain States,
The distribution is made by the Siate
Guve_mmt, The Central Government
prfjwdes the money, This point has been
raised in the Consultative Committee also,

We are proposing 1o look into this
matter and see how these delays could be
avoided,

\t& SR Wiy WAt : meE| gl
A w1 aqnar fs smgfae wifai
T wghea e arfaai s frey
T F a1 T frowew e 23 &
" § 58 fawad fadt &A1 4
AT AR g e ag fowad wmio s
TH FFE AT W @ g, fead
AW & T frwrad W E &7

d a8 A1 A wEAr g frow
THYH F7 w6 gfraq aw9 F1 AT
I eFrrima 9\ o1 qgar o
fradt wifgy ag draamag adY & s
¥l ag ara &1 a1 dar gawiw
#E A afes g ;i W= ® g
91 TEAr £ AT IR FT I94TT AEY
far wra 3 7 ‘

SHRI GOVINDA MENON : [ was
speaking of the complaints which were
made by my colleagues in Parliament ‘the
other day in the Consultative Committee.
As 1 submitted, the disbursement is made
by the State Governments. It has to be
looked into why, if at all, thers are delays
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in the matter of disbursements. It is the
earnest desire of the Department of Social
Welfare to see that whatever is made
available to the Scheduled Castes and
Scheduled Tribes are disbursed to them in
due time.

SHRI D. BASUMATARI : In view
of the fact that no community has been
declared as Scheduled Tribe in Uttar
Pradesh may | know what steps they have
taken to give scholarships to students
belonging to those people who are not
declared as tribes in the States and what
is the number of people belonging to these
classes and nomadic tribes who are not
included in the Schedule ?

SHRI GOVINDA MENON : We deal
with people who have been included in the
Schedule as Scheduled Caste or Scheduled
Tribe. As the hon. House knows, there
is a Bill pending before a Select Committee
to revise the castes, communities elc., to
be included in the list of Scheduled Castes
and Scheduled Tribes. If there are any
Scheduled Castes or Tribes in Uuar Pra-
desh who have not been included in the
Schedule, 1 would request him to try to
persuade the Select Committee to include
their names.

st TRTEATT  WTRNT : IqTeas
wgrm, Iaway q wagfea sl
AT frod @l & 7= 71 sragfa A
arft § A1 TE R AT am B wHA
wrg € &, afz g, @ FEERAF
fimr fig w10 B T M g ?

fagre 7 it Tw o W wdw &
ara xewi W grgfeai & ondr §
ot xew fag agt o ey fredr onfr
erafa wfafn o gé & 1 o gud
aftew feodht ofr errfr wfafa
o gf § @ dgw IR T
wet qar wear & o ST g
§ 5w g w3w § o ¥ Az
A wrrgfr a0 fed w2
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SHRI GOVINDA MENON: The
question of determining the persons be-
longing to the backward communitics is
left to the State Government under the
Constitution. If the question is whether
in Uttar Pradesh and Bihar committees
have been appointed in this respect, I
would like to have notice. I have no
information.

firealt sTem guver Woft g o
+
+692, it wrar fag Wi

st o ey frare’

FIT WETH IO T g7 qATA
Fr 3T F4T (% ¢

(%) feedft wwma ganeT 931 T
g F\A-FT €1 TAAE E A1 IW qAY
3% % w7 frarad &

(w) & dwar fea-fer aria
F1 gt 0¥ off W7 F 39 gam faw
waeqT 9 #;

(7) #ar =g A% ¥ fw 77 gr-
agis fAgeTX § F4 TG 7T @I
g; =T

() afeghdr 98 &1 ECTE
W17 gaF X | Sl Ay F1 7%
&g ATH ®1 qEATEAT § ¢

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Only one scheme viz. Establish-
ment of a Government School for the
Blind Children is under consideration.

(b) The scheme was received in the
Department in October, 1968, and is being
examined.

(c) No, Sir.

(d) Does not arise. The final deci-
sion is, however, likely to be communi-
cated to the Delhi Administration shortly.

ot wrea fag g : foedt -
1 3 N AHAT WA § AT W HT
g & | §Y WA g WK W
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TwET g fFIud famsr i var g ?

DR. SHRIMATI PHULRENU
GUHA : When a scheme is forwarded by
any organisation or State, it has to be
looked into from all sides; so, naturally,
it takes a little time. We have received it
only in October.

ot gwR W wBWIT : qIN O
ur f& s wea g 7

ot uw exw faeret : FAT AT
@17 & fr o=t wgizar A S g faar
t 9z wedi & favde &1 & W
a1 g & 7@ g7 9F07 F qRAT
QITH FEATE § Wt § av gm fafa-
SIRATATE 7 Frag wmy A & fw
faeeit woras &1 2T § gfraet & fan
-Fwidem Zfan &t 0w g 9xT
7€ & amr 7z ot qer Ag fx IARY
AR & FTHF AremvgA €7 % fAg
UF £F WET T G0 ot I T oA
&, #1 UF gIA4T gRIA & A7 qF
T F ot arod a7 @y e g 7 e
qry TAE are § g fafaedr ¥ qen
?
DR. SHRIMATI PHULRENU GUHA :
I need notice. The schemes that they
mentioned referred only to our Depart-

ment; so, naturally, we looked into them

only.

«t gew W wew : i @
9gH TF NV fEqr AT QT | §AE AT

# 9g® A A= wgrea g fafwdr @
@ AR T |

o waeq fouret @ 4 919w
aTAw wzar § | 43 s g g fe
wré grorar wrg &, ©EIR wer § e oY
arfd |

I have definite information that these
schemes were submitted to the Home
Minisiry.
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qaT W g & e g fafht
% @19 @ 21 smifEEnT ol )
wft wEE T e ¥ A
T #X R4 | ag I Y

SHRI ATAL BIHARI VAJPAYEE :
sargee feevifafafedr § o1 oY & 7

It is a serious matter,

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : The guestion is:

**Will the Minister of Social Welfare be
pleased to state :

the schemes forwarded by the Delhi
Administration which are at pre-
sent under consideration in his
Ministry;"

and the answer is to that matter. If the
question were with respect to the Home
Ministry, we would have collected the
information and given it 1o the House.
But the question is regarding schemes
which are under consideration by us.

ot wae wr o : feafr ag 26
fawelt e #Y A W =W g W
fedt shior & aX & ot @1 ag TS
g fafe & o st § WX T@
¥ frx g way fafey & q oy
g ag R feelt wwmEA W oFH
= § fs ag sa< fafrdt & o
ww & ot § av A W oy &
T FTH F] FHT &7 FTHH § | 7T-
ZX T g § fF OF waTHT %7 gEe
HaeT ® q1q gt o geew qgl b,
w1§ Frwraee g § € Sreofdde
adY & 1 feedt swmE # wlw oF To
i gfommrs at & fred ¥
aor ¥ g fafrdy & off g€
Wt Wk 9 fafes wamedl ®
wr¥ At fsar s & an fafww san-
w7 I AT Wy § A 1w F fedt
quTaT W wE wgT aft § 1 ag few
w A ¢, o R fag e g,
agt wefERwT g ar Y gewar
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Ig FOFT T TG AT, €4 6« Bt
XWT AT fgd | KW T@ E WA WY
w7 feeelt F gRAAIET ®T 7 H 7
& ? Fr e s e fag g

SHRI GOVINDA MENON : | am
thankful for the information that - many
schemes have been forwarded by the Delhi
Administration to the Home Ministry.
I did not make any accusation against the
Delhi Administration. | answered the
question which was put to us which was,
‘*Is there any scheme under the considera-
tion of the Department of Social Welfare "

SHRI KANWAR LAL GUPTA: You
should have contacted the Home Ministry
to find out if there are any schemes.

SHRI GOVINDA MENON : The only
scheme which is under the consideration
of the Department of Social Welfare is
regarding the institution for the blind.
That was received in October and we are
at it, I do not think there is any delay.
But in the light of what Shri Gupta said,
we will certainly request the Home Ministry
to forward to us other communications,
if any, pertaining to our department which
have been sent by the Delhi Administra-
tion to them.

SHRI BALRAJ MADHOK : The
reply that the hon. Minister has given
highlights the fact that there is multiplicity
of authorities in the Central Government,
there is multiplicity of authorities in the
Central Cabinet dealing with Delhi and the
result is that the people of Delhi are suffer-
ing. I would like to suggest, through you,
Sir, that the Government should seriously
consider that there should be one Ministry
in the Central Government which should
handle all the affairs concerning Delhi.
It is none of the concern of the Parliament
here or of the Delhi Administration as to
how many Ministrics arc there at the
Centre—there may be 54 Ministries—and
we are only concerned with things being
done. They are not being dome. Some-
thing must be done in this connection.

SHRI GOVINDA MENON : This
suggestion for reorganisation of the ad-



L} Oral Answers

ministration will be taken note of by the
Prime Minister and the Home Minister.

SHRI BALRAJ MADHOK : Now,
my question is this. Is it a fact that there
are a number of schemes which are being
run by the Central Ministries and some are
being run by the Social Welfare Depart-
ment 7 For example, there are the schools
for handicaps and there are the homes for
destitutes. May 1 know whether any
steps are being taken to put them together
so that all the social welfare schemes that
are being run are put in-charge of the
Social Welfare Department ?

SHRI GOVINDA MENON: 1 will
be happy to consider the proposition.

SHRI R. D. BHANDARE : May 1
know from the hon. Minister whether
granting of facilities 10 Buddhists is one
of the items formulated by the Delhi Ad-
ministration as a part of the scheme 7

SHRI GOVINDA MENON : 1 want
notice.

SHRI R. D. BHANDARE : Sir, part
(b) of the Question is:

*‘the dates on which these schemes
were forwarded and the stages at
which they are now;"

S0, | wanted to know whether the facilities
to Buddhists is an item of the schemes.

SHRI GOVINDA MENON : The
answer is specific. The scheme is for the
establishment of a Government school for
blind children, whether they are Buddhists
or Hindus or Muslims or Christians. All
blind people will be covered by it.

Import of Super-Phosphate Fertiliser

-+
693. SHRI KAMESHWAR SINGH :
SHRI KEDAR PASWAN :
SHRI GHAYOOR ALI KHAN:
SHRI J. B. SINGH :
SHRI SHIV CHARAN LAL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(8) total quantity of super-phosphate/
other phosphatic fertilisers imported bet-
ween the period from the 31st July, 1968
to 15th November, 1968; and

AGRAHAYANA 21, 1890 (SAKA)
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(b) the price of imported fertilisers,
year-wise, during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the Sabha. [Placed
in Library. See No. LT-2669/68.]

st v fog : F WAl
wradfes wleargae o= oY wr &
W g0 a<E TweAnt ¥ qratTw
Ha 7 wrefen sffmgaT dare gu
g &, sawr Wit foft w1 waew Y
g1 @ & wEfag & AT wgaT g
fis TueY Fest ¥ wf saaedr v
% forq T waw I AT G g 7

SHRI ANNASAHIB SHINDE: It
has already been explained to the House
that we have curtailed the imporl pro-
gramme, Though we originally planned
to have the import of 3.6 lakh tonnes, the
import programme has been curlailed to
1.31 lakh tonnes. As far as the specific
project to which the hon. Member has
referred, only a few days earlier we made
an offer to the plant that we are prepared
1o take the responsibility of disposing of
their fertiliser if they are prepared to offer
in full. They have arrived at some arrange-
ment with the Fertiliser Corporation of
India. At the moment, they are not
having any difficulties,

ot wrivee fey : fdwi & fafaw
T § Twrafas wwl & wanr 97
wrer w7 Sty w450 ST ®7 HY FwrEw
qeR¥w = g § 1 F I g g
fis o fadwi & wrw wrea wr g, wy
et ST 7§ WY, R A §
o ¥t & wew 35 G E 7 450 wrw
TN Gy oRNY WX T §, Ty
wwae, e fay e wreTr@g e ?

SHRI ANNASAHIB SHINDE : The
hon, Member will have to put the question
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to the Transport Ministry. Generally the
Government of India’s policy approach
is that, whenever Indian ships are available,
they should be used.

SHRI S. KANDAPPAN: 1 think,
his answer is misleading. It is a tied
agreement. All the imports under P. L.
480 have got a condition that they have to
be brought in their ships. That is what
Mr. Kameshwar Singh meant when he
said that we should use our ships.

st wHTaT foy : ZTEE w1 &
ot grqi fafred W@ R w e
wH K FGN | AFET wER w1 FH
& gawr g wg @ Iw fafa=dy &1
2 1w W ag wET & 5 Wi
I A Ag WA Afgd ¢

SHRI ANNASAHIB SHINDE : All
the ships, whether for carrying foodgrains
or fertilisers or anything, are chartered by
the Ministry of Transport.

st e we wt ;w1 AT e
A A wfr gz sy foar & fs WR-
forar & fom ame 7 W A &
aofl & a8 Ma< ggf I sET §
EIATE (g aar & A AgT 8§ A
FUTT T9F HT ATX FAMHT KA TF-
S gex fieqr wmar § 7 wEr A
aeft At w1§ Gar SFT aqR a1 Wik
ot et w3 e Fir oAdfedt &
TATHT FA Td7 FETRTT 7 T a8
oY IAY Ay Fare oY or &% ?

SHRI ANNASAHIB SHINDE : As
far as indi ly ilable manurial
resources are concerned, whether they are
in the form of dung or compost, Govern-
ment have extensive plans to wtilise all
those wastes. The State Governments are
taking neccssary steps. But, by and large,
they do not meet our total requirements.
In all the countries, including our country,
for developing agricultural strategy, in-
organic fertilisers are considered a neces-
sity.
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. st afeTT e dea ¢ faT s
% art § wroq sy WAy fagr ?

SHRI ANNASAHIB SHINDE : We
require your co-operation. We have 1o
educate our people, We have been pressing
the Staic Governments that they should
not allow the very valuable manurial re-
sources to be wasted.

SHRI S. R. DAMANI : Our farmers
are very comscious of the benefit that
accrues because of the use of fertilisers,
but they are not getting the supply of ferti-
lisers at the proper time. 1 think, the hon,
Minister is aware of this. May 1 know
from him what steps are being taken to
see that the farmers get the supply of
fertilisers at the proper time ?

SHRI1 ANNASAHIB SHINDE : 1 will
be thankful to the hon. Member, if he can
bring it 1o my notice that in any part of
the country fertilisers are not available in
time this year,

SHRIMATI ILA PALCHOUDHURI :
S0 much of money is spent on the import
of fertilisers, There is a vast amount of
animal bones and so on and so forth
lying unused in Jalpaiguri and it was
proposed to use them for the manufacture
of fertilisers. 1 would like 10 know whether
the Government has taken, or is taking,
any specific steps to do this in the near
Tuture.

SHRI ANNASAHIB SHINDE : |
wish Lo seek your protection. This is far
beyond the purview of this question. The
hon. lady Member can put the guestion
to the concerned Ministry.

SHRI D. N. PATODIA : It is a fact
that, compared to the cost of imported
fertilisers, the cost of production in India
is considerably higher and if so, may 1
know in respect of these items which are
seven in number, what is the cost of pro-
duction in India as compared to the cost
of imported ones shown in the statement
by the hon. Minister ?

SHRI ANNASAHIB SHINDE : 1
will require notice for this.
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SHRI D. N. PATODIA: I want
your protection, Sir. You can ask him to
lay it on the Table of the House. This
is a simple information.

MR. DEPUTY-SPEAKER : Can that
information be supplied ?

SHRI ANNASAHIB SHINDE : I
will now try to be specific. May I draw
your attention and also the attention of
the House to the main question. This is
a question regarding super-phosphate. The
hon. Member is asking a general question.
Therefore, T have said that T will require
notice,

SHRI D. N, PATODIA : Please give
me information on Ammonium phosphate
only. T want information on the 7 items
mentioned in your statement.

SHRI ANNASAHIB SHINDE : All
the information is given. It is laid on the
Table of the House along with my reply.

SHRI D. N. PATODIA : It is not
imported cost only. 1 want the comparison
between imported cost and the cost of
production.

SHRI NAMBIAR : What is the rate
or share which each State gets out of this
imported supply ? Is it done on per
capita basis or ad hoc basis or arbitrary
basis, or on what basis 7 What is the
exacl proportion in which it is distributed ?
I want to make a specific reference to
Madras State wherc there is very much
shortage in regard to this.

SHRI ANNASAHIB SHINDE : The
hon. Member is not right. These arrange-
ments of distribution are not made in ad hoc
or arbitrary manner. We consult the State
Government, and on the basis of their
agricultural production programmes, high
yielding varicties programmes, etc.,the vari-
ous allotments are made. By and large the
State Governments are satisfied with the
arrangement.

FOC AW N wAWA w1 o wo
+

*694. off wwe ww :
ot sy :
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T wre et gfe At ag T
#r war W fis

(%) w7 qrT Al §F IwC AN
firrd 7@ Awe wAd A7 W7 IT I
fegaT ean fear nar

(&) 37 & aWAT WEA-TEN
s

(7) wm woR Aewe & fod
faqq A T3 F1 &7 FIT & T T
farar T ot &; W

(w) afz 74Y, Tt ga® srHITw g ?

THE MINISTER OF STATEL IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A Statement is
laid on the Table of the Sabha.
[Placed in Library. See No.LT-2670/68.]

st wweene o : we wgy,
1966-67 & ¥2z ziadew 331 @51 67-
68 % 110 Tz 7T | €7 A7 €2z I
3T Fu g @ A argde maka o
e TR afy &) 7z aframw i e
gagw { Aw w Iy AT gur ¥ o
Iq aw femEYT §1 a0 T A 27
A% XW G FAFH ALY ET qWAT | (A qX
A W1 ETH F§ TAA T (AW HANA
mpife AR R iR § avw &
OV T ATETL TQAAT I A
W, a1 g wngwn g fr ag 23
wa®  FqTET-A-yaTET W WYX W OF
qrary JuTeT-A-vgrer der g1 faw @
fegrr arsre g1, IER frq T
HTHTT ATEAE ZQAACH & oY EVaTin
weqdY & o oo dw wrfr & wrar
dar framl w1 qeg & w7 feamy &1
w1t oftw et o e frg e
wTw w0 ?

SHRI ANNASAHIB SHINDE : The
hon. Member has asked a pertinent ques-
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tion. I should say, Government policy is
on the same lines. We have been encou-
raging all the financial institutions and
financial organisations to advance loans
for the sinking of tubewells; and, apart
from the plans which are there, now, a
number of commercial banks have started
making advances. The Agro-industries
Corporation, the Agricultural Refinance
Corporation and a number of other insti-
tutions are there and they are also making
loans available for the sinking of tube
wells. May I say, Sir, for the information
of the hon. Member, as far as UP is con-
cerned, UP is one of the States in the
country which is having the largest pro-
gramme of sinking of tube-wells both in
the private sector and the State sector 7

oft W w® qoy ;WL AER T
TIT Fara AgY faar fF Far weq ogia
3517 WYX FAr IA F AT gwT ?
ford &% 7 a1 ©enTE FeIATT A
fpamr dgrfaar 7 s =R §
FrAgr A8 g0 | E1F qgrE feAarsT
arfs & omt g 99 |

SHRI ANNASAHIB SHINDE : As
far as the State Government is concerned,
for the year 1966-67 they have spent about
Rs. 28 crores. For 1967-68 they have
spent Rs. 25 crores including minor irre-
gation. But, about the point how much
money was spent or made available to the
private party or through other financial
institutions the figure will have to be com-
plied,

it dwe o™ Ta o ogE A€ g
Frara & fs g i F fod g 7
TR ZqAAEH o &1 1967
68 Wags arT wrerl § wgt 9T s
e FeeTdr deew g 40,458 2qa-
aw =, o¥ fis 1967-68 & 30,894 =,
TF 7L ¥ AT WAL R TOCT K7 TH
qA A g, A & A & arow wfd
Tzt €7 FTTT w7 AT W gATTRATT
T g f-IHIA AT A ® AT
TAAXT TF qIAH WA |
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W=, SYTSON WEIRA, WU HqETH
ag ¥ fr agt s wfrs zqads ama
ata, feardt &1 orm=r-g-oamer AW g1
@ 3f &y wvs FiE gH A WY
TroAT F4T @1 & % 99 #1 eIRT-R-
smar wrgAeww ofwds s, faoret
%1 77 § foarga fa 7 aq1 5T w6
ST W19 | IA61 (T aAY w7 2T 7 Fezr-
aa 3T &1 A F 7

SHRI ANNASAHIB SHINDE: At
the moment, the Fourth Plan formulations
are under consideration, and according to
the tentative plan worked out for UP it
has been decided to have 3000 tube-wells
under the State sector and about 2 lakhs
tube-wells under the privaie sector. That
is a very ambitious programme, and the
total would exceed the total of the work
that has been carried out so far during
the last 20 years, if the Plan is formulated
on that basis.

SHRI KANWAR LAL GUPTA : What
about reduction in rates ?

SHRI ANNASAHIB SHINDE : I
would draw the hon. Member's attention
1o the statement which I have laid on the
Table of the House where I have given all
the details,

SHRI BAL RAJ MADHOK : Noth-
ing is there about reduction in electricity
rates.

SHRI BISHWA NATH ROY : Is it not
a fact that the energisation of tubewells in
UP which was started on a large scale by
the Congress Government was stopped
considerably by the SYD Governmeat in
their reign of ten months only 7 May I
know also whether that work is again
going to be started under President's rule
there, and if so, whether the demands will
be met by the Central Government so far
as the funds required for the energisation
of tube-wells are concerned 7

SHRI ANNASAHIB SHINDE: By
and large, from 1965 onwards, the minor
irrigation activity in some of the north
Indian States including UP got impetus
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and irrespective of the change of govern-
ments, it has been going on very satisfac-
torily because of the enthusiasm of the
poople, and the Centre is rendering sub-
stantial assistance for executing this pro-
gramme.

st e e weh e Sdw
% 79 oW AR w § wgt feaw
TG WY W1 Zqade e ¥ F
qEAT | AT HFIA FO LH IR
g gt g fe ot & feem
wifax gfiz & frog gu § o7 dat &
ORI wuAt Wi § Tqadw wg qqr
fam st 7 fee 8 fagfa weet 2,
I A WAL wodT Wi R Zga-
AT FWATAES & AT SART WrwTEA
fear smq 7 fao¥go @t & awmg
zgag ® wraA-gfory w1 T fawré
FY wFEqT g, 34 TES fAd 6 8-
w1 A B Do ang § 7 ogww
T-31 fawdt W Zgw@Ew & fad
®R@E § qE WA F aga &
Tl 9T ¥ @ § wafs gox wqn §
wegu! oot faer WY & | &« W §
fawsT € gT gwA O wF, e 7
WY 40T SAAEAT FA MW & 7

SHRI ANNASAHIB SHINDE: UP
is one of the States in the country where

g
’
|
i
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As far as the uniformity of electricity
mates is concerned, this problem was given
some consideration a few years earlier.
At that time, the Centre indicated to the
State Governments that by and large, the
rate for electricity for agriculture should
be 12 p. per unit, and above the rate of
12 p. the Centre would be prepared to
subsidise to the extent of 50 per cent, but
at that time, no Government submitted
any scheme to the Centre, and that scheme
is lapsing by the yearend. The UP Govern-
ment has given considerable thought to
this, and they have agreed to have a rate
round about 12 to 15 paise per unit. But
there are many States where the rates are
still higher.

ot yagre wrwet : fod wet
mrgw, 9uT giw feigam &1 G4 ¥
T g ¢, agr faqdt af e &
zawas 17 w1 fow fear qan g, o
aawaT g fF agwit aga g o aw
4 &1 A TgEAT g} U g
aw qgi & s fad 15 e g
areY sragrey 1 g fad 15 o@=
¥ T AT &1 maa § fe agi
fowd Zqadsw ¥7 § IR S0 AN
& ot sqrar %17 9% § | equAw faqrd-
#Fz T faodt fawEdz § wisifi-
AN A AW AN § T IR AN
greft & At & e faor A faedy o
dman w0 wgar g f& wwT @
fewfas & w1 geaoma fear g fe oA
AT A T § I T ARy
faweft fost wc o1 dwr7 qv go d
FTH ATR-J-AET JLEAT 1 A% AME
agt qx gftady ofoar ag a% ?

SHRI ANNASAHIB SHINDE: We
have drawn the attention of he State
Government & number of times to this
aspect. I appreciate what the hon. Mem-
ber says that oven if we sink tube-wells if
they are not energised, it would be so much
in infructuous expenditure. But even then,
the State Government is now giving more
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attention to this problem. But the hon.
Member should appreciate that politics
should not be involved in this. Even
when the SVD Government was in power,
the problem could not be solved. But
we shall draw the attention of the State
@overnment to this aspect of the matter.

ot Tneex g gy ;AW A
wrgae =9 § frardi #1aws & zguas
/A &Y Arefigar a@dt w1 w2,
o g w ATHTe WY wfawfes gqaiw
qOAT AEAT &, TART A W9 FI
T 73 & fod oy zgada WA
#47 wfed 9a%1 a7 & g fow
T KU & | FAT qF( WZRA q2 q@A
Y w91 ¥ (% foa A a4 w1 w FAq
% ford Wi aqr &2 931 @ &, faag
f& 37 1 To wEwsar 51 Afes
& wifas qor faar o w5 7

SHRI ANNASAHIB  SHINDE :
Thehon. Member would be glad to know
that almost 90 per cent of the rigs are now
indigenously available and they are manu-
factured in our own country, and for the
rest which are of a sophisticated or com-
plicated type, we are making the necessary

foreign exchange available 1o the State
Governments.

&t wgrorw ferg wreelt © I w2w
# mAT w1 WA ¢, AT 9OW €9
AW & B wTET &1 T wEEw
W93 WY 92N 9w g, few N
ORI 227 § a® T Aw A
¥t wrdw feqr 3, wed fmw &
100 597 wsfy gt Tax 1@ A
ferqr wgar, s AT 110 w97 @t
I AR Y waR @y 120 575
Ferforam et g waeft | W wfesr
wTefiT |T YT FORTT WY ATE ¥ A
Ay ok ft, ST wgr m @t
35 ¥R whr gre qre ¥ whff o ey
mft ferr o, wafe wre g sEw
35 wd § awry 120 93 @
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a1 @ § 1 wrafE afirerare § oF G
ot fafrmm et w1 g ferar ST
qferr 427 & fae o faoeft # 2=
o a7 & Ay ag 12 4X 9, wafs
I aRw 7 15 44 § o7 arfaemre
7 #to THo Fo FT ATFTX HaT 9 G
¥ 2t wafs § qiw 4% 9 w1
faoreft wrdm v frmmat w1 2 € &)
w= aifaeare & feaEy w1 fadt
apfaga fasft g€ &, so+r 3=wd gus
T1E | ¥ 4 w4 ofeqr Gz 4gi 9T &)
T AT g Agfaw IAT 53w A o
7 M W@ & W a7 §¢ fem g,
A 78 o THo Fo T HW
geEr T famr & i aw ¥ W
IAT NS |/ WY ®IAG FT AETAT FAT
"N §

SHRI ANNASAHIB SHINDE : The
rates vary from State to State, depending
upon the cost of production of power etc.
But these rates have been there even before;
it was during the SYD Government's regime
that the rates were raised and there was
so much discontent against that. I do not
think that we should bring in politics.....

SHRI BAL RAJ MADHOK : It is the
hon. Minister who is bringing in politics
into it,

SHRI ANNASAHIB SHINDE : I

. appreciate the concern of the hon. Member

that the electric power should be available
at a reasonable price to the farmers,.......

SHRI RABI RAY :
made cheaper.

It should be

SHRI ANNASAHIB SHINDE : But
ultimately the Electricity Boards have to
cxamine the position of resources and they
have to balance it; it is completely within
the jurisdiction of the State Governments
to take this decision; I think that if the
decisjon is to be taken, it has to be taken
by the popular Government which will
take into consideration tho difficulties of
the farmers.
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erfogt fed am wredt e
*69S. «ft WeTe WA dTAT ¢ WY

WRTY WETe Wl T TATA B FITF T
fw .

(%) 71 g a9 ¢ fe &7
ATHTT § STT WAZA & &9 &I
areft wreraferat 20 wi g Fare o T
T w7 & wge< fafema A i R

(=) afx g, ar #a7 aqw @S
wfas g7 # srow sragfaat £ o=-
fr ag &7 FORT w1 fAawre
154

(w) afz & @t s w0 faz
e, FErFw 9T W SEA] F
wagfea afedi aar wgfam wifa
arfal & fenfegt &1 & 9@ aweft
giagfagi 1 o gv-afn e
wE?

AT T fwTr AT G Erfeaw
Wit wHTgR wAxteg 6 9{-war (s
W W) 2 (F) T4 A

(@) mar (7). =g faqq fa=ru-
g 8

st wifwTc ww o ;g7 AT
wFHIT ¥y aw ¢ fw qufy &5 @
qgd a1 o oF wWE § faedr v,
g 9w §94 F fawa w1 7§ § Wi
o e e 9% F faedfr oY, @ 0w
wa § fead & o€ &, dfeT wq-
gfer rfeai wR wrfew oo &
farertfgt w1 Tfews sraw, §hfrafor
FET OR W wAX § A 1%
wiw wre o frer areft o, $ofte oo
 oryfer frwr wr 41 & 7 v
wrgar § fe wra o% gw owrife &
ffz #@ * ¥ § firee Wt Aft
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fFgr T & W 39 9T S aw frane
frsdt wR A aeareAT 20

oft qrarer vw ;W faww W 49
USY AT | g & afewrs fwqrar
(sgem) & atfis w=ew # 6A-
GIAWA & fod wgar argar g fegw
wf-Fa verfas awimm 25 e
R Am-2wfaey spradae g8 qede
AR FHAT ) W AT H §S
oo fedmwedtor € 1 AfeT fee o
9 T ERrerefey Y osdw AT 1w
giz ff 78, ¥ Fa ¥ oY Sarer wo
FgA § | Wy -y W
AT F9AT WY ¢ § ware ey
fadit |

ft wfeTe W dear : wat AgTeE A
g ¢ 5 ag wofr ¥ ot wnd ww
T8 WYT 95 qTHE qfg HT &
¥ T T3 FT FI0 WL (5 freew 7
T wF A 9T 7 959 a faaifeay
w1 faad oot eagfodi § fowrnw
W] WIT W qORTT I7 ) BT
aferai & @we w0F § g o firare
FE 7 g iiimr o & fe
femaY, w741 W g@2 wiwAl ¥ fag
it srgfaat fre 1t &, @ aror-wre aw
AgY fRaat §; o4 719 weq g Arar
#, aq Af-wrd7 qgaac & gq feafr
7 faurdf 49§ ? ¥ 54 qfRa T
T faqer &1 atw K §; =fx o, o
g7 AT 7 o7 Fwq Isrq 0q g7

ot yeaTw TN gArd wraRfey
FAA & FEAO § ¢F qC F ofr wwd
qAm faq § o ga 37 o fanT wT
LR

sfidecm: gr A7 7 N Iw
AT w1 AAF FT AW {1 gw wgt
Tt a3 § 1 (vwwwm)
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SHRI S, KANDAPPAN : Who are
the members of this consultative committes ?

SHRI ATAL BIHARI VAJPAYEE :
We have boycotted the consultative commi-
ttoe,

SHRI MUTHYAL RAO : Some MPs
belonging to the Scheduled Castes and
Scheduled Tribes drew our attention to
it. We are at it, we are going to consider
this point and we will try to satisfy hon,
Members.

SHRI B. N. KUREEL : What is the
maximum income limit beyoud which
students belonging to the Scheduled Castes
and Scheduled Tribes are ineligible for
scholarships in medical and engincering
colleges ?

SHRI MUTHYAL RAO : ItisRs, 500,

SHRI K. LAKKAPPA : 1 would like
to take this opportunity to bring to the
notice of the House that many tribes like
the Lambadis, Vadas and other backward
communities are deprived of the rights
which are enshrined’in our Constitution and
are kept in the dark. I would like to men-
tion one incident during the recent bye-
election in Madhugiri. When I went on a
tour of that area, I found there are tribes
thero belonging to the Lambadis. There
one Secretary and VP Chairman had made
a beat of tom-tom and said that if these
people were not going to vote for the
Congress, they would get conviction for
six months. This is the situation, prevail-
ing there.

MR. DEPUTY-SPEAKER : Come to
the question.

SHRI K. LAKKAPPA : The tribes are
kept in the dark and they are made use of
only for the elections and they are asked to
go and vote for the Congress, and they are
kept in the dark so that they can be taken ad-
vantage of in the elections. I would like to
know whether in such places where such
tribes are living in this country they would
arrange & special programme to educate
them and to see that those who are study-
ing in the medical, engincering or other
collegea got their scholarship keeping in
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view the conditions prevailing there in
relation to prices and the cost of living in
this country.

SHRI MUTHYAL RAO : It is a very
lengthy question which the hon. member
put. I do not think it is right on the part
of the hon. member to say so.

SHRI K, LAKKAPPA :1tis right. I
was a witness. I asked the Chairman.

SHRI MUTHYAL RAO : He should
have brought that information to our
notice. Certainly we would have looked
into it and considered the case.

sty WA ;. wiqar faEi &
warfaw fogges sreem Wt fmggex
TTEET & tz¥EA &1 fas qd Farwr
faear &, 91 fw fogges F1ea F fag
@ TR | IR Wi eFefirey §
AT FT foar amar & | A sgEE ws3
TFIT qFT Afe emaefor & g
gACTEEEE g1 AT £, IH Wy faw
frgqes swzn wd¥s M F T9 &
e famdt &1 wav 5@ wEgEw
T a1 &1 WvareA &0 6 ) fogaee
FTEEH & I WIAT HAfoaw w1 a0
7 dfe wwedag #1 Rzgess &
AT &, IH Tg THUWg oY fae AT
frgges Fegw  amm eweduT o
fas ?

off et ow ;- @g WA
T eprefen oF Y K¥ $18 faw
a5 § 7 AEAAT gTE qHo THe To
M THo Yo AT HA FTaRa g ?

SHRI E. K. NAYANAR : In the last
session the hon. Minister Shri Muthyal
Rao accused the Kerala Government that
it did not spend the money allotted to the
Scheduled Castes. The Speaker assured us
that the Minister would enquire from the
Kerala Government and got the information
and place if before Parliament, but up
till now he has not enquired and placed
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it before Parliament. I enquired from the
Kerala Government if what the Central
Government has allotted is more than what
was spent on the Scheduled Castes and
Scheduled Tribes. Actually the Kerala
Government needs more money to help
the Scheduled Castes and Scheduled Tribes.
May I know whether the hon. Minister will
give a reply to Parliament regarding his
accusation against the Kerala Government
in the last session of Parliament misleading
Parliament? Secondly, may I know whether
the Ceniral Government will consider
allotting more money to the Kerala Govern-
ment to help the Scheduled Castes and
Scheduled Tribes ?

SHRI MUTHYAL RAO: We have
received a lot of complaints from the public
of Kerala. | have got certain letters, and
it is being examined. We will come with
specific proposals and 1 will show that the
Kerala Government is misusing the funds.

MR. DEPUTY-SPEAKER : This is
a serious matter. He has made an accusa-
tion, and the Speaker has directed him to
make enquirics and either substantiate
the accusation or withdraw it.

SHRI MUTHYAL RAO : It will be
done.

MR. DEPUTY-SPEAKER : He has
accepted, he will enquire.

SEVERAL HON. MEMBERS rose—

ot ofw T : g9 wa S wW A

® 98T |
THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (DR. RAM SUBHAG

SINGH): In about a month's time it
will be done. (Inferruptions)

MR. DEPUTY-SPEAKER : They want
more time. (/nterruptions)

SEVERAL HON. MEMBERS rose—

SHRISURENDRA NATH DWIVEDY .

May I submit that when this quostion was
raised in the Parliament, the whole House
was agitated over it and the Speaker said
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and he promised. Now it was upto him
to give us & reply on his own. That has
not been done., If he says that he has
already got the report. I do not think why
should hetake more time. Before the
adjourn we would like to have a statement
from the Government whether the accusa-
tion was correct and if it is not correct,
he should tender an apology. (Inrerruptions)

DR. RAM SUBHAG SINGH : An
assurance was given and if it has besn de-
layed we are sorry. But it will be done.
(Interruptions)

MR. DEPUTY-SPEAKER : That
is all right.

SEVERAL HON, MEMBERS rose—

SHRI UMANATH: When he says
that he wants a month’s timé to make a
statement, is it proper on the part of the
Minister now when the report and comple-
tion of investigation is pending 1o come and
say that ‘I" will prove. Yes, it is there'? Is
it proper on his part.... (Imterruptions).

ot ofr tm ;T dv-fasinT
war g

SHRI UMANATH : If he says that he
can confirm that statement is based on
certain facts which he has got, in which
case he does not require any time. If he
wants time, then it means it is still pending
and in which case he should not confirm..
(Interruptions) That is not proper. He
must withdraw.

MR. DEPUTY-SPEAKER : Unless you
prove to substantiate your charge, you
need not reiterate. This is not proper.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Regarding the
second part of Mr. Nayanar's question.....

SHRI VASUDEVAN NAIR : What
about the first part 7 You were keeping
quist all the while.

SHRI GOVINDA MENON : 1 was
keeping quiet all the while because this
has happened whep [ was not Minister for
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Social Welfare. There is no question of
escaping. My colleague did make a state-
ment and if it is unfounded, be will certainly
say 80. He has asked for time and if it
is based on facts.....(Inrerruptions)

SHRI VASUDEVAN NAIR : It was
challenged by the Kerala Government,

SHRI GOVINDA MENON : I thought
we have closed that matter because
the position to-day is that he made a certain
allegation which is not admitted to be
true. It has been challenged and, there-
fore, it is upto the Government to come
before the House and either withdraw the
statement or to substantiate it. That will
be done.

Regarding the second part of the gues-
tion, these disbursements of scholarships,
etc., for Scheduled Castes and Scheduled
tribes are given on a certain scale for all
parts of India and the point which has
been made out by other members also
during the question to-day is that that
amount is insufficient and we concede that
some increment should be made subject to
availability of funds. The difficulty is
this. It is but proper that the House
knows what the position was in the year
1947 for example. The number of Scheduled

Caste students who got scholarships
was 527 in 1947,
We have to do much more, I ¢ le,
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Ministry of Finance to see whether some
enhancement is possible.

st fr mromw oAz g A
T, AA T TGN 21 93 T
FFTH ) T g 7 feamew
frar & gw gfomt &1 qgg -
I, W AT T, ITHT FqA FA,
dfaers & fear gar @ 1 a1 gww A
#1€ fasras =g} &, v g &
2 5 o 33 Y [ Tt faear o
& 7 = mear g B St wmo e #T w
BAR =41 F1 3% 97 ITqET | v
1z g 5 a9 99 gw g Frgare
9 IART AT fyerar &1 A1 F gORIT
& wrae wrgar g & oo fromw d
T K/ AT F F A00 § S Dy
wZHd g, S5 fems w1 yfes
2y g% A7 # faq dne g ?

SHRI GOVINDA MENON : This
matter was referred to by other hon. Mem-
bers also. ‘That indicates that there is
widespread complaint in this matter. The
Central Government provides the funds
and there are certain States wherefrom
absolutely no complaint has come. For
cumplc, in the State of Gujarat there is

ly no complaint regarding the

but let us understand things. In the year
1947, when we became independent, the
oumber of Scheduled Caste students in
India who got scholarships was 527. In
the year 1966-67, it has gone up to 90,264,
Similarly, in the case of Scheduled Tribes,
it was 84 in 1942, and now it is 17,760,
In terms of money, the amount spent
today is Rs. 6,49,46,153 excluding J & K
State. In 194849, it was only about Rs.
5 lakhs. Therefore, in terms of absplute
figures, the scholarships paid to the Sche-
duled Castes and Scheduled Tribes have
goae up very much. I do understand the
criticism that so far as cach individual
scholarship is concerned the amount
is not sufficlent, considering the situation
today, such as the prices, etc, ete. That
is why earlier my ocolicague said that we
aro taking up that question with the

delay in the disbursement of scholarships.
From certain other States complaints have
come and we are looking into the question.

st dfe @ c 9T gEl ¥ e g
FAHZH, [ATT B BT FI 7

SHRI GOVINDA MENON : This is
the information which I have before me.
For example, from Maharashtra also there
are not many complaints. Therefore, we
are looking inlo the question as to whether
any streamlining is possible regarding the
disbursement of scholarships by the State
Government, and this has to be taken up
with the State Governmeant. If the
Central Government proceeds to disburse
‘the acholarships, the delay is likely to be
more bocause the State Govornment is
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more in contact with the people who are
in peed of assistance.

e, s ey e wewe W
*t win

*697. st wyiaw fag wredt
e A wfw wedlt 7z F@T
FN w4 fF

(%) = ag &= & fl g <
fros & ast wafr 1966-67 i<
1967-68 § +t wx wifgs w&dr o,
Fwedl, Al A Hfa gadt womrd
& a7 Wi 7fg g€ ¥,

(&) afzgi, ar w0 dar qf fay-
T & ofvoraeree & gur ¢ waar
TART TIT T WA TG AT W0
o1 formdr famt ®Y 3 vt warar-
T ¥7 8 wfas qeq o1 S ;o7

(1) N Guedie W
ITAF A AT 7 AN 9, TEw
fotd wav fasty srdarér v or gt 2 ?

THE MINISTER OF STATEIN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). A statement is
laid on the Table of the Sabha. [Placed
in Library. See No. I.T-—26'.~'l,1’63.]

ot wgrow feg Areft © goTe
wgvey, o frodt wrfew o sréay
A%t At ®roaET 9T T AT wwe
oy dfww wrod axfi fear 2 fr et
F fau &z ot afi & FuT aTe
XA At WY, vHE wuTRT Y3 My faer
T owd § | F ST A § E oo
#3 qeTaT fE a4 T & w2 e
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T Fofr wrd Y wreT ATAT WX AT A1
fRz ot & wzzwmgre g wafeg
T4t feafr 7 wrd, Ia®r =07 & fAq

. dYdy geadfr gromr § ware v faae

wZH A A E § ?

w9d qw w1 e foar § - S
A F X FW F AW wENT AT
feg w1 & - @ haraof, ofr I
#4 qot oY s war ST fed o @ F,
97 A7 FAT9 o T frford ?

SHRI ANNASAHIB SHINDE : That

is not the only sentence. It is a long state-
ment explaining Government's policy and

approach. As far as fertilisars are concern-

ed, the programmes are wellknown. The
Ministry of Petroleum and Chemicals
deals with the production aspect. Regard-
ing agricultural machinery, ultimately it
is the Industry Ministry which is responsi-
ble. But we have worked out our require-
ments and indicated to the Industry Ministry
that the requiremenis of agricultural machi-
nery in the next few years is likely to be
on the high side. Taking into consideration
these factors, some very important steps
have been taken. For tractors and power
tillers, the industry has beem completely
by delicensed. There is no restriction on their
manufacturing programme and any party
can come forward. The existing manu-
facturing concerns are also given liberal
foreign exchange 8o that they can manu-
facture more tru:ton This year the
Industry Ministry has indicated that about
20,000 mcl.on will be maoufactured
in our country. To fill up the gap in
between the demand and the supply, we
are trying to import about 16,000 to 17,000
tractors this year.

MR. DEPUTY-SPEAKER : The ques-
tion hour is over.

o agren fag et @ 4 gEw
FrT g w2 & frewwn o qir Wb |
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WRITTEN ANSWERS TO QUESTIONS
Vanaspati Ghoe Producers

*696, SHRI R. K. AMIN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the industries
have been allowed to produce 259 more
than their licensad capacity;

(b) if so, whether it is a fact that
this facility has not been given to Vanas-
pati Ghee producers; and

(c) if so, reasons for not doing so ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Interms of a Press Note
issued by the Government of India on
27.10,1966, all industrial undertakings regis-
tered/licensed under the Industries (D&R)
Act, 1951 were permitted to increass their
production up to 25% of their registered/
licensed capacity without obtaining any
further licence. subject to the following
conditions:—

(i) no additional plant and machinery
is installed, pt minor balancing
equipment procured indigenously;

(ii) no additional expenditure of
foreign exchange is involved; and

(iii) such extra production does not
occasion any additional demand
for scarce raw materials.

(b) This facility was and still is available
to the wanaspati industry. But, since
16.9.1968 it is subject to the following
conditions imposed when industry was
partially delicensed :

(i) the total capacity of a factory shall
not excoed 100 tonnes per day
except under a licence.

(ii) the total capacity of a group of
factories under the same owner-
ship, management or control shall
not excoed 200 tonnes per day
except under licence.

(c) Does not arise.
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Unlicensed Radio Receivers

*698, SHRISHRICHAND GOYAL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the estimated number of unlicensed
radio receivers in the country at present;
and

(b) the steps taken to license them?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I, K. GUJRAL) :
(a) It is not possible to estimate the
number of unlicensed [radio receivers in
the country,

(b) Intensive checks are carried out
by the Wireless Anti-Evasion staff of the
Department individually and in squads
to detect unlicensed radio sets.

A special step taken this year was the
declaration of an amnesty for a period of
3 months from 1st February, 1968 during
which period a licence could be obtained for
unlicensed radio sets without payment of
surcharge and production of proof of the
source and date of acquisition. As a
result, 3,46,043 licences were issued in the
months of February, March and April,
1968 undev the terms of the amnesty.

Indebtedness of Agricultural Labourers

#6599, SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 6438 on
the 29th August, 1968 and state |

(a) which of the State Governments
have made the charging of more than
double of the principal loan as interest a
punishable offence and to what extent
these enactments have been implemented
and with what results; and

(b) whether it is proposed to make
this doubling of principal and uniform and
obligatory national offence by legal and
penal provisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). information from
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the Stato is being collected and the reply
will be placed on the Table of the Sabha.

Telephone Directories

*700, SHRIS. C. SAMANTA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that letters
were addressed to the Hindi-knowing
subscribers of Telephone Directories or
telephones to the effect that if a reply to
the effect that the subscriber needs Hindi
Directory is not received he will be suppli-
ed with an English one;

(b) the reason why a similar circular
was not issued to the effect that if specific
demand is not placed for an English Direc-
tory only Hindi version will be supplied;

(c) what percentage of subscribers was
addressed such letters and out of them
what percentage replied; and

(d) whether Government offices will
be supplied with English versions only or
they will have Hindi versions of the Directory
as well?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
(a) Yes, Sir.

(b) All along, Delhi subscribers were
being supplied directories printed in English.
This is the first time that Hindi directories
are being printed by the Department. As
definite information of the requirement of
Hindi directories had not been available,
it was decided to print 15 p. c. of the total
requirements of the directories in Hindi
to begin with. The question of issue of
circular to the effect that if specific demand
is not placed for English directory, only

Hindi version will be supplied does not.

thevefore, arise.

(c) All the subscribers numbering over
60,000 were addressed. Of these 16,799

replied.

(d) Government offices are  being
troated as any other subecribors by the
P&T Department.
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Super Bazar in Delbi -

*701. SHRI RAM SINGH AYARWAL:
SHRIT. P. SHAH :

Will the Minister of FOOD AND

AGRICULTURE be pleased . to state :

(a) what is the criterian for the
selection of Managing Committee of the
Super Bazar in Delhi; and

(b) who are the persons nominated
on these Managing Committces who have
past experience in running such Institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M., S, GURU-
PADASWAMY) : (a) The Members of
the nominated Managing Committeo
represent a cross-section of consumers, and
include persons who have experience in
administrative, commercial and cooperative
fields.

(b) As the Super Bazar in Delhi was
the first cooperative consumers’ depart-
ment store set up in this country, mem-
bers of the Managing Committee wore
nominated on the basis indicated in reply
to Part (a) of the Question.
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Second Cotton Textile Wage Board

*703. SHRI GEORGF FERNAN-
DES : Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate

(a) when the Second Cotton Textile
Wage Board was constituted and who are
the members thereof;

(b) the time given 1o the Wage Board
to submit its report;

(c) whether the report has been received;

(d) whether the Board has stated the
reasons for the inordinate delay in prepar-
ing its report; and

(e} steps Government propose to take
to expedite the working of all wage boards?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHR1 HATHI) :

(a) The Second Cotton Textile Wage Board
was constituted by the Government of
India by their Resolution No. WB-8(14)/63
dated the 12th August, 1964 and has the
following composition:—

Chairman :
Shri K. Bhimasankaram,
Independent Members

(i) Shri Tulsidas S. Jadhav
(ii) Professor M, B, Desai.
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Members Representing Employers :

(i) Shri D. C. Kothari

(i1} Shri Surottam P.  Hutheesing.

Members Representing Workers :

(i) Shri  GG. Ramanujam.
(ii) Shri A. N. Buch.

(b) Mo time limit was fixed,

(c) The report has not yet been received
but is expected by the end of this month.

(d) The Board has to deal with complex
matiers concerning a major industry and to
consider the view-points of various interests.

(¢} This matter is being considered by
4 sub-committes constituted by the Stand-
ing Labour Committee.

Kharif Crop in the Country

*704. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(4} what has been the condition of
kharil crop (including Bhadai) in different
parts of the country this year;

(b) the number of villages affected by
drought in different States, State-wise; and

(c) the reliecf measures undertaken at
the official and non-official levels?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). A statement is laid
on the Table of the Sabha.

Statement

Broadly, the condition of the kharif
crop (including Bhadai) in different parts
of the country is as brought out in the
Statement regarding drought conditions
laid on the Table of the Sabha on the 18th
November, 1968,

According to the latest information
available with Government, the number of
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villages affected by drought in Andhra
Pradesh, Gujarat, Mysore, Rajasthan and
Uttar Pradesh is as follows:—

Andhra Pradesh 18,209
Gujarat 2,079
Mysore 16,321
Rajasthan 21,542
Uttar Pradesh 26,929

Since the Statement was laidon the Table
of the Sabha on the 18th November, 1968,
the West Bengal Govt, have intimated that
there is no drought worth mentioning in
West Bengal. The Madhya Pradesh Go-
vernment have reported prevalence of
drought conditions in some parts of the
State. Information regarding the number
of villages affected in M.P. and in Bihar,
Haryana and Orissa (which were included
amongst the drought affected States in
the Statement laid on the Table of the
Sabha) is being collected and will be laid
on the Table of the Sabha, after it is collected.

The reliel measures undertaken by the
State Governments include organisation of
relief works with a view to providing emp-
loyment to the affected population, distri-
bution of gratuitious relief, arrangements
for the supply of drinking water, supply of
fodder at subsidised rates, facilities for
migration of catile, feeding programmes
for vulnerable sections of the population,
ete. The non-official agencies are assist-
ing in some areas in the organisation of
feeding programmes and adoption of
measures for the protection of cattle.

Grants to Farmers’ Forum in Mysore State

*705. SHRI K. LAKKAPPA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Government of India
have been sanctioning any grants to farmers’
Forum in Mysore Stale;

(b) if so, whether any Audit of the
Forum’s accounts have been made; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
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AND CO-OPERATION (SHRI TANNA-
SAHIB SHINDE) : (a) No.

(b) and (c). Do not arise.

Production of Foodgrains and Cash-crops
in Orissa

#706. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOQD
& AGRICULTURE be pleased to state:

(a) the quantity of foodgrains and other
cash crops produced in Orissa in 1966-67
and 1967-68; and

(b) the proposals for increasing produc-
tion during 1968-69 in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is placed on the
Table of the Sabha. [Placed in Library. Sce
No LT.-2673/68.)

(b) It was planned to cover a tolal
area of 5.05 lakh acres under the high
yiclding varicties of Paddy, Maize, Jowar,
Bajra and Wheat in Orissa during 1968-69,
Besides, it was proposed to cover an addi-
tional area of 5 lakh acres in the State
under the Multiple Cropping Programme
during 1968-69 by introducing more than
one crop in arcas where usually only one
crop is grown during the kharif semson.
In so far as commercial crops are concerned
Centrally Sponsored Schemes for raising the
production of Groundnut, Jute, Cashewnut
and Lac have been sanctioned for impile-
meatation in the maximum potential raising
the yield of the crop a package of pmactices
is recommended for adoption.

Colourisation of Vamaspati

*707. SHRI VISHWA NATH PANDEY :
SHRI M. N. REDDY :
SHRI VALMIK] CHOUDHARY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Starred Question No.
604 on the 22nd August, 1968 and state :

(a) whether Government have since
considered the Report of the Committee
on Colourisation of Vanaspati; and

(b) il 30, the decision taken thereon ?



39 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Report is still
under consideration and decision thereon is
expected to be taken shortly.

National Seeds Corporation Ltd.

*708. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) when the National Seeds Corpora-
tion Ltd., was set up and its aims and

objects;

(b) whether the targets of setting up
units according to project reports and their
production and development targets were
achieved and if so, when and how and if
not. why;

(c) whether any foreign collaboration
was involved in the setting up of the cor-
poration and if so, what are the names of
the countries which collaborated, what
were the terms of collaboration and how
much foreign exchange as aid was received;

(d) what items the Corporation at
prosent is producting and the extent of
production and whether these products are
upto the international standard;

(¢) figures of production and sales
during the last three years and how much
of this production was exported; and

(f) whether the Corporation is facing
any difficulty and if so, how Government
propose to remove it 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (f). A statement is laid
on the Table of the Sabha. [Placed in
Library. See No. LT-2674/68.)

Drought in Haryana

#*709. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRI-
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CULTURE be pleased to state :

(a) whether a Central team has visited
the Haryana State to asscss the extent of
the droug_ht there; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Central Team will
visit Haryana shortly to assess the require-
ments of funds for relief operations.

Drought in Mysore State

*710. SHR1A. SREEDHARAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the areas in Mysore State affected
by drought this year;

(b) whether any Central team has
been sent to Mysore to study the drought
situation in that State;

(c) if so, what were the findings of
this team; and

(d) Government's reaction thereto, by
way of granting aid to Mysore for drought
reliel 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement is laid
on the Table of the Sabha.

STATEMENT

Parts of the following districts of Mysore

are affected by drought :—

1. Bangalore

2. Kolar

3. Tumkur

4, Chitradurga

5. Shimoga

6. Mysore
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11. Belgaum
12. Bidar

13. Dharwar
14. Bijapur
15. Bellary
16. Gulbarga
17. Raichur

A Central Team had visited Mysore in
September, 1968, and had submitted an
interim report. According to this report the
expenditure on various types of relief
measures uplo the end of March, 1969,
would be about Rs. 6.73 crores. Funds
to the extent of Rs. 5.13 crores have been
released to the State Government so far,

The Central Team visited again recently
some of the drought affected areas in
Mpysore. Its final report is expected to
be ready shortly.

Amenities to MPs and Ministers

*711. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to state :

(a) whether there is a big gap between
the amenities provided to Members of
Parliament and such of them as become
Ministers;

(b) whether Government feel that the
above gap is justifiable and if so, its reasons;

(c) if not, whether Government pro-
pose to withdraw all amenities provided
free to the Ministers and Members of
Parliament and instead pay them increased
salaries subject to payment of taxes; and

(d) if no action is proposed, how the
big and ever increasing gap between the
above two classes in so far as amenities are
concerned would be bridged 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) and (b). Salaries, Allowances and other
facilities to Members of Parliament are
provided by tho Salaries And Allowances
of Members of Parliament Act and
Rules made  thercunder.,  Simfilarly,
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tho Salaries, Allowances and other privile-
ges to Ministers are provided by the
Salaries and Allowances of Ministers Act
and Rules made thereunder. The gap
between the amenities provided to Members
of Parliament vis-a-vis Ministers is not
considered to be big in view of the heavy
responsibilities that the Ministers have to
shoulder.

(c) and (d). Government have no pro-
posal under consideration to withdraw all
amenities provided free lo Ministers and
Members of Parliament and instead pay
them increased salaries subject to payment
of taxes. It may, however, be added that
a report of the Joint Committec on Salary,
Allowances and other Amenities to Mem-
bers of Parliament, laid on the Table of
the House on the 7th August, 1968 is

E‘.\_efom the Parliament for their considega-
ion,

it
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Sugarcane Techaicians for Uruguay

#713, SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

() whether it is a fact that India has
agreed to send techmicians to Uruguay to
solve its sugarcane growing and processing
problems; and

(b) if so, tho details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) The details are being worked out.
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Mid-Term Poll in West Bengal

*715. SHRI JYOTIRMOY BASU :
Will the Minister of LAW be pleased to
state :

(a) the steps, if any, taken by Govern-
ment to ensure & free and fair mid-term
poll in West Bengal;

(b) whether he has received com-
plaints against a number of officers of the
West Bengal Government, including S.
D. O. Asansol, that on matters relating to
the ensuing mid-term poll, thess officers
are more or less openly siding with parti-
cular political party;

(c) whether Government have con-
ducted any investigation into these com-
plaints and, if so, the result thereof;

(d) whether strict instructions have
been issued to the West Bengal Government
Officers not to get themselves involved in
politics in connection with mid-term poll;
and

(e) if not, the reasons therefor ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) The Election
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Commission has issued an appeal to poli-
tical parties for the observance of a mini-
mum code of conduct during election pro-
paganda and campaign. A copy of the
same (Annexure ‘A’) is placed on the Table
of the House, [Plased in Library. See No.
LT-2675/68.)

(b) and (c). In all, five complaints have
been received.

A statement (Annexure ‘B’) showing
the details of complaints and action taken
is placed on the Table of the House
[Placed in Library. See. No. LT 2675/68.]

(d) Yes, Sir,

(e) Does not arise.

Rice Mills in Andhra Pradesh

*716. SHRT GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

{a) whether Government have given
loans to the Government of Andhra Pra-
desh for installation of rice mills in the
State;

(b) what is the total amount involved
and the number of rice mills for which it
has been given;

(¢) how many of them have been
commissioned to work; and

(d) in case large number of them have
not started working, the reasons therefor
and steps Government have taken to seo
that they are commissioned to work at
an carly date ?

THE MINISTER OF STATE IN THE
MINISTRY. OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION (SHRI M. §. GURU-
PADASWAMY) : (a) National Coopera-
tive Development Corporation  have
provided financial assistance in the shape
of loans to Andhra Pradesh Govern-
ment for the installation of cooperative
rice mills in the State.

(b) A total amount of Rs. 242933
lakhs has been provided for the installation
of 143 cooperative rice mills under Cen-
trally Aided Plan Schemes as well as Cor-
poration’s Sponsored Scheme,
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(c) Of the total 143 assisted co-opera-
tive rice mills, 122 have been completely
inatalled, of which 95 have been commis-
sioned.

(d) Of the 122 installed rice mills, only
27 have not yet started working due to
want of power connections. The matter
was taken up demi-officially with the
State Government to cnsure that power
connections are given to these units at an
carly date,

Dry Farming

*717. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the Indian
Agricultural Scientisis are of the view that
through proper soil and moisture conver-
sion, it would be now possible to devise
scheme of dry farming;

(b) the total cultivable area which is
now not being covered by rain; and

(c) whether concrete assessment have
been made in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Al the cultivated areas do receive
some rain, the question is mainly of quan-
tity and frequency.

(c) According to available statistics,
about 46,86 million hectare of net sown
area falls in the category of low rainfall
receiving less than 750mm. rainfall per
annum.
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gifordt figq &1 groET
& T ATIaE  Ag)
AT FT4T |

() Feror, F=ar Tgy X AWE
aFl & faq gifad T QreET awH
% g% 9T 7 qawaY, 1968 ¥V g {3
sigar ey waitms gfafs 5%
afadna & fawre fsar qa1 9\ 39 747
g eftaTe fear man s sw wwrw |
fasg 97 & agd =) 7 fgsi &
FusAT & faar arw $T I9 AUMRY )
|rT wrdardt azgare # s

wifis mar W anwl & wTw
fest st ) fareiw ofe wfara
fear wrar

*719, it gt wgAT: AT AN
a9l gawfw 7= @@ ¥TIH AT FOT
i fe

(%) wifew a7 w=y arat & w<w
feeht w7 ® frdy &7 Nfga 57 *
WX Ar §; W

(w) wwaws ¥n 7 fom-for
%! fru-fisq arlw w1 “faitg &ai"”
% =7 7 qifge fear nqr g ?

WW, VWATC Aw7 gawie sawa &
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“fady gal” w1 AT FF ww o
aaf o sy fewr e § 9AW
wifdw gz & wqo fawra, widt fewre
dwreT, SEwr W 4T 747 wriew
v e g

(W) o o, forey @tat Y “faity
du” wfew femr mr g

(1) 25 smew, 1964 w1 wez-
e ey fre T gqg
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w17 ax  “foiy G
®ITGT AT 4T |

(2) 167weaz, 1967 %1 =g
g Teg w fawr e
‘fadig  dar” adr
q7 |

Advisory Board on Minlmum Wages in
Manipur

#720. SHRIM.MEGHACHANDRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) Whether the Government of Mani-
pur have formed an Advisory Board for
the purpose of advising them in the matter
of fixing and revising the minimum rates
of Wages;

(b) if so, the nature and basis of the
representation in it;

(c) whether Government have consulted

the various local trade Unions about the
said representation in the said Board; and

(d) if not, the reason for the same
and the reason for leaving out a number
of representative trade Unions and inclu-
sion of even a defunct union of the Hydro-

Blectricity Department ?

THE MINISTER. OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) The Board consists of representa-
tives of employers, employees and the
E::umt. bosides Independent Mem-

(c) and (d). The Manipur Adminis-
tration have reported that at the time of
initial constitution of the Board in Aprils
1966 there were only five local trade
unions in Government Departments and
representatives of all the Unions were
included in the Board and as such the
question of conmsultation with them did
not arise. As for inclusion of a represen-
tative of the Union in the Hydro-Electri-
city Department, a show-cause notice has
been served on the Union under Section 10
of the Indian Trade Unions Act 1926 read
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with Regulation 11 of the Manipur Trade
Unions Regulations on the 28th November,
1968 the period of notice has not yet ex-
pired.

Mobile Sofl Testing Laboratories

4201. SHRI HEM RAJ:
SHRI R. K. AMIN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to
set up mobile soil testing laboratories for
rural areas; and

(b) if so, in which States or Union
Territories they will be set up and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of India bave undertaken fabrication of
34 Mobil Soil Testing Laboratories, each
capable of analysing 16,000 to 20,000 soil
samples a year. These will be allotted to
the various States and Union Territories
for being attached to the existing Standard
Stationery Laboratories, as indicated below :

States to which No.of units Particulars of
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the Mobile of Mobile the existing
Soil Testing  Soil Testing standard sta-
Laboratory is Laboratory tionery labo-
allotted. allotted. ratories  to
which  these
are to be
attached.
1 2 3
1. Andhra Pra- Tadepalligu-
desh. dam.
Hyderabad
Baptla.
2. Assam 2 Silchar
Jorhat
3. Bibar 3 Arrah
Sabour
Hazaribagh
4. Gujarat 2 Junagadh
Bardoli
5. Kerala A Trivandrum
Alloppy
Pattambi
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1 2 3
6. Madhya 3 Gwalior
Pradesh Jabalpur
Raipur
7. Madras 3 Coimbatore
Aduhturai
Nilgiris
8. Maharash- 2 ‘Nagpur
tra. Poona
9. Mysore 1 Bangalore
10, Orissa 1 Sambalpur
11. Punjab 1 Ludhiana
12. Haryana 1 Karnal
13. Rajasthan 1 Jodhpur
14, Uttar Pra- 2 Kanpur
desh. Aligarh
15. West Bengal 2 Calcutta
) Burdwan
16. Tripura 1 Agartala
17. Himachal 1 Mandi
Pradesh. Palampur
18. Fertiliser 1 Trombay
Corpora-
tion of
India (Trom-
bay Unit).

These laboratories will move to rural areas
and render on the spot service to farmers
by testing soil samples and by making
fertiliser recommendations on the basis of
soil test results. The mobile soil testing
laboratories will work under the guidance
and supervision of the standard stationery
laboratories to which they will be attached.

These laboratories are expected to be
ready by the end of the current financial
year and will be allotted to the States
thereafter.

Flour Mill in Kangra District

4202, SHRI HEM RAJ: Will -the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the flour mills recoramend-
ed by the Himachal Pradesh Government
to be set up in Kangra District have been
sanctioned by Government; and

(b) if not, the stage at which the pro-
posal stands 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Himachal Pra-
desh Government's recommendation for per-
mitting the establishment of a roller flour
mill in small scale sector in Kangra Dis-
trict has been accepted.

WEQ NEW  WIFTT BT AGH ®
farin & foq gv v faasa

4203, &t 71 T wfgeare
ITT WRIX WEQIN T ( Tg TATH *7 FAT
F3 fiw -

(%) wygfas srfadi s sl
aifzq wrfagi & fas swEi & faata
F far T AT & qdfi7 g5y g2
T ®1 1968-69 & fa1 fradr ua-
rfw & fqaaa f&ar agr 2, Y7

(@) =t ag vawin f1gd 37 #
wqT FH & 7

AW v fawi A e wa
(wo  shmat @mdy 1K) - (%)
sifrgi s ¥3q<1 & WA-WEA AR wG-
gwrsi & fasra oY gfaw ofdmar £
forr 1.44 arg voa & ufa frag £
g 47

(&) =&, =y

Tweqry § feorqy € WAl §
TN ANT HTC ® wiatem

4204, off wistnw A ;W
WWTC T AT 48 qATT FT FIT KT e
(%) IEqA & foUd & WA |
1§ (6T IH-HT, JI-IM6WT, AT
T g7 TETH CRTRN wTH T W L ;
(@) s waAT & AT wOwTT gTa
sferad e farerar fgr smar §; Wi
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(7) a8 gTTh www B &
far aq ST 1§ weAw wG
Hiwearay !

qa-w1y fawrm aer w@wre fawmr
& Trvg-aa (st goye quTw) : (%)

A ITETT 3
FI-THWT 590
T TR 9
T WY 4
ZATRA QFENA 118

(&) =wraT 3,77,000 €74 |

(w) swwdi & fay 6 saATRai
w1 fmired I7 Wr &1 wrs-
ST FT 22 gArat gAY T 6T OR-
ST & fag garedi & faafor &1 w1w
TSy & A (wfanta feqmr, wamw wre-
ar7 fafaa wrar &1 gt fegromr &)
QI IAEY L K1 gATEY, AT SHIET
TER AT ®Y gareal W S fawriiw
areat & TATAYT & fatr & sem
L1 SR AR (R {E

TFeiF fu avm & e b
faamT T 10 SATXT WwimA & wEAA
! faqrdw &

Population of useless Cattle

4205, SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE bo pleased to atate :

(a) the approximate population of
uscless cattle in the country causing a
drain on our econmomy;

(b) the precise stops taken by Govern-
ment either to destroy or to castrate or
1o isolate useless cattle and the number of
cattic destroyed or castrated or isolated
in 1967-68; and
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(¢) the number of Gosadan centres
sot up in the country, the places where
they are set up with the number of cattle
segregated in each centre 7

THE MINISTER OF STATE IN THm
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNMNASAHIB
SHINDE): (a) No regular systematic survey
has been made to find out the number of
useless cattle in the country. However, the
Cattle Preservation and Development Com-
mittee set up by the Govt. of India in
1947 had estimated that about 8% of the
country’s cattle population was unproduc-
tive and 2% unserviceable. More recent
estimates arc not available.

(b) Castration of scrub bulls/other
undesirable young calves is undertaken
by the Field staff of the State Animal Hus-
bandry Departments. A masscastration
scheme was also launched by the States
in the III Five Year Plan with a view to
accelerating the tempo of castration work
in the country. The number of animals
castrated in 1967-68 is being collected
from States.

Gosadan centres have been set up in
remote forest areas wilh a view to segregat-
ing old, infirm and unproductive cattle
from areas where active cattle development
work has been taken up.

A total number of 22379 catile were
isolated (segregated) during the year 1967-
68 at such of the Gosadans for which
information has become available. Mo
steps have been taken by Government to
destroy uscless cattle.

(¢) A total number of 79 Gosadans
has been set up in the country. A state-
ment showing the locations of these
Gosadans and the number of cattle segre-
gated in each centre is laid on the Table
of the House. [Placed in the Library.
See No. LT-2651/68.)

Arrears of Provident Fund due from
Poadichery Mils

4206, SHRI BABURAO PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that three
Pondichery Mills, viz Anglo-Freach Textile
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Limited, Swadeshi Cotton Mills and Shri
Bharathi Mills Limited have not paid
Provident Fund amounting to Rs. 7.39
lakhs, Rs. 15.14 lakhs and Rs. 12.56 lakhs,
respectively;

(b) whether it is also a fact that these
arrears were allowed to be accumulated
because of collusion between the directors
of the mills and the officials of the Provident
Fund Scheme;

(c) precise steps taken by Government
to recover the arrears and the amount
recovered; and

(d) the reasons why legal steps are not
taken against the directors and Provident
Fund officials ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes, as on 31.5.1968 except that
the amounts due from the Swadeshi Cotton
Mills and Bharathi Mills were Rs. 15.41
lakhs and Rs. 12.36 lakhs respectively.

(b) No.

(c) and (d). The following sums have
since been recovered against the arrears
referred to at (a) abovei—

(i) Anglo-Freach Tex-

tile Ltd. Rs. 1.42 lakhs
(ii)) Swadeshi Cotton

mills. Rs. 0,63 lakhs
(iii) Shri Bharathi Mills

Lud. Nil

The Pondicherry Administration has
been moved for sanctioning proceedings
under the Revenue Recovery Act in the case
of Shri Bharathi Mills Ltd,

Certain proposals for clearance of the
arrears by instalments are under consi-
deration in the case of the other two Mills,

Delhi Milk Scheme.

4207. SHRI BABURAQO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be plossed 10 state :

(a) the date of inception of the Delhi
Milk Scheme with the amount of total
iovesiment so far;
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(b) the types of milk the Scheme sells
with its components and prices per litre;

(c) the number of men and women

employed ;

(d) whether a grant of Rs. 3.13 crores
has been given by the Government for
seiting up & cattle-breeding centre at
Moradabad;

(e) if so, the reasons for delay in selting
up the Centre; and

(f) the number and type of cattle pur-
chased during the last 2 years and their
cost ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Delhi Milk Scheme start-
ed Tunctioning from 1st November, 1959,
The tolal investment on the Delhi Milk
Scheme upto 31.3. 1968 is as given below:—

(i) Plant & Equipment Rs. 271.55 lakhs

(ii) Building & Aircondi-
lioning

Rs. 372,52 lakhs

(b) Delhi Milk Schemes sells the follow-
ing types of milk:—

Typeof milk Composition Price  per
litre

Standardised 57, fat content
Milk and 8.5% fat Rs. 1.04
SNF (Solids not
fat.)
Cow Milk  Minimum 3.5%
fat content and
8.54+5.N.F. Rs. 1.04
Toned Milk 3%, fat content
and 8.5% S.N.F. Rs. 0.74

Double toned 1.5% fat content

Milk and9%,S.N.F. Rs, 0.5

AGRAHAYANA 21, 1890 (SAKA)
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(¢) Number of men and women emp-
loyed in Delhi Milk Scheme is indicated
below :—

Regular staff Part-time staff at
Milk Depots
No. of men 1789 766
No. of Women 48 1258
(d) No, Sir.

(¢) Does not arise.

(f) Does not arise.

fooy vt % fawrw # ford wrmfore
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“HrE F W@ AIETT WO AIOF
wATA I

(w) w@wmeTi & qfa aur e
47 TaT § | [ geawiom | @ 4 ag |
afwd sen LT 2652/68 ] .

() & (¥) 9T wgF AFT A7
"zl & fagedi qT afz wfmat wiew
g%, famz fwar o gwar 2

wrg Sin |§ wawifa Trgafea

4209. =Y vc wo Wfwa : v
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w3 fiF:

(%) 1 "vEwre & fqamw gy
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zrgafmg 917 %1 &; Wi+

(=) afz et At a0 &1 st Far
g7

AT wFw fawm § ey wia
(Wto st gy qe) : (F) 7T,
o |

(w) s &t 33am )

Rural Indebtedmess in Tripura

4210. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 2172 on the 1st August, 1968
and state :

(a) whether any latest estimates about
rural indebtedness in Tripura;

(b) if so, the porcentage. of rural po-
pulation under debt in Tripura; and

(c) If mnot, whether any . survey for

the actual volume of the

problem of rural indebtedness in that

Territory is being undertaken and il so,
wwhen and by whom?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such estimates have
besn made by the Reserve Bank of India
or the Central Government.

(b) Does not arise.

(¢) The Union Territory of Tripura is
taking up a survey for ascertaining the extent
of Rural Indebtedness in that Territory
$00N0.

TR T § TE O ORAT T
® w7 § gefaw A

4211 . it fegear : F41 "w@, aq
wi 7=t gg IaTH & FI0 FIA F

(F) Fa1 WITT TIF T FIT
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fera v AT %

(=) afz gt a1 gF a@ &1 g0
Feqrd f54 914 & 741 T F

() =8 gfas @i 5 afex
a¥ feaar gar; o

(%) 7ar za 3 7 7E WA AT
g7
wry, gfe, amafas faww aqr

@O Wemtew  § Cow waRt (s
senetige forex) : (F) & 7@

(=) & (7). 9w &y 7Y g
WA % gy famw gro weq SAW |
AR T AT

4212. o wo wo dfem : =T
wrg et g 5ot 3z I39 w7 oww
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(%) wra &1 w fam woq w&w
q 6 48 A TN ST QE;
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(@) fam &1 g femnal & wamer
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fast arfert o wft 4t AT § A
far o w7 & 1 94 F7 7T qET AET-
77 % Wt @i, 257 $FT T F AT
A4 ATEIAA ® W SATTWMT 126
FET T W AT AR ® W
ig w1 wfawifor &7 ) swaedr #Y
TR

(%) gt gratfe g fag
w7 gawTE |

W AN A QIO W

4213, it Mo wo wWifwm : wT
o Awr §fY T 7 AT KT HT
4 fF

(%) ¥ar &7 TTRT A 1967-68
¥ 70§ GERTD WIS €1 JAqT
&% & fAT Teq SAW ATRTT ®Y £
HOT HqAT AZIXAT &Y 2;

(w) afz gt A1 swwr s@Yor #n
g, MT

(M) & T Sqr AEAAT ® 6T
SWTT Iqqn fagr mar & 7

wrw, ¢fr, wrqerfee feew ao
ageTe wAem R e wet (oft
o qWo eTeeardY) (%) ¥

(=) Yo A% fagr agr §:—

ot weram
(1967-68 ) (wrw qwg W)
ﬂ‘lwﬁjm’fl?‘mw o T g
1. gfw=a — 15,82 15.82
2. wfe faqus 19.87 1.62 21.49
3. mgwr Ty 7.33 2.02 9.35
4. wgwrd faara — 0,52 0.52
5. agwrlr N sToATA F2.30 —_— 2.30
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YT & A - e Tnr
6. sferstor aar farr - 6.18 6.18
7. wfazf fawefg s - 10.40 10.40
8. fafqw ager<r afafaat — 0.03 0.03
9. wedl IUwrEar agerdy Afafaar 13,96 3.78 17.74
10, Az=ICr @Y 14.20 3.30 17.50
11, gfy ®wo feq o fafy —_ 5.70 5,70
12, ¥ aas dsi & oo go-ga 43,40 — 43 .40

13. qrftor &1 7 I aEgei w1
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14, frafa wfowe femas afl
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Distribution of Pumping Sets in Midnapur
District

4215. SHRI SAMAR GUHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether large number of complaints
have been lodged with local authorities in
Contai sub-Division and other parts of the
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flood-affected areas of Midnapur Distri-
ct of West Bengal in regard to distribution
of pumping sets;

(b) whether such mal-distribution of
pumping sets has been caused due to the
partisan attitude of the Zila Parisad,
Midnapur.

(c) if so, what steps have been taken
by the authorities to check up the list of the
recipients of the pumping sets and to ensure
that such sets are given to real cultivators;
and

(d) whether Government agencies
would be authorised to prepare list of the
recipients of the pumping sets instead of
permitting the Midnapur Zila Parisad
to do so and directly distribute these irriga-
tion facilities to the actual cultivators.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASA-
HIB SHINDE) .

(a) to (d). The information is being
collected from the Government of West
Bengal and will on receipt to laid on the
Table of the Sabha.

Demarcation of Land in North Benagal

4216. SHRI SAMAR GUHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact as a result of
deposit of thick layers of silt demarcation
of lands has been obliterated in the flood-
affected arcas of North Bengal;

(b) if so, what steps have been taken
by Government to re-demarcate and re-
allot lands to their legal owners; and

(c) what steps have been taken by
Government for cultivation of these silt-
covered lands pending such demarcation
and re-demarcation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) As a result of deposits of
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sand and silt, the field boundaries in some
of the flood affected areas of Jalpaiguri
and Cooch Behar districts have been obli-
terated.

(b) The Government of West Bengal
is conducting a quick survey to determine
the extent of areas affected by sand and silt
deposits as also depth of such deposits.
To what extent demarcation of obliterated
field boundaries would be necessary, will
be known after completion of the survey.

(c) On account of excessive moisture
in most of the silt covered lands it is not
possible to undertake rabi cultivation.
With the help of tractors and power tillers,
details of which are being given below,
the Government of West Bengal is under-
taking the ploughing up of the silt covered
lands, with a view to making them fit for
cultivation. Tt is however not the intention
of the State Government to undertake the
cultivation of these lands by any Govern-
ment agency. For reclamation and till-
ing operations to be undertaken in flood
affected areas, cighty Zetor tractors with
accessories have already been purchased at
a cost of Rs. 13.50 lakhs. Forty such
tractors have reached Jalpaiguri. The
remaining forty will reach withina weck,
Twenty nine Kubota power tillers have
already been sent to Jalpaiguri and another
forty four Kubota Power tillers are on the
way. These power tillers are tilling farmers'
lands free of cost. Necessary expenditure
to the tune of Rs. 0.35 lakhs has been
sanctioned for the present for tilling work
to be done by Kubota Power Tillers.
Besides steps are also being taken to pur-
chase one hundred Mitsubshi Power
Tillers for tilling work in North Bengal
flood affected districts.

Bharat Sewak Samaj, Nahan

4217. SHRI ONKAR LAL BERWA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Starred Question No. 625 and
Unstarred Question No. 4857 on the 22nd
August, 1968 and state :

(a) whether the information regarding
Bharat Sewak Samaj, Nahan, has since
been collected;

DECEMBER 12, 1968

Written Answers 68

(b) if not, the reasons therefor; and

(c) how much time is likely to be taken

by Government to collect the information
asked for?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) to (c) The Himachal
Pradesh Administration, from whom infor-
mation is awaited, have been reminded to
furnish it at an carly date.

Issue of New Milk Tokens by Delhi
Milk Scheme

4218. SHRI MAHARAJ SINGH
BHARATI : Will the Minister of FOOD
AND AGRICULTURE be pleased o
refer 1o the reply given to Unstarred
Question No. 1658 on the 21st November,
1968 and state :

(a) the total number of applications
for the issue of new milk tokens registered
with Delhi Milk Scheme under each of the
seven categories referred to in part (b)
thereof;

(b) the criterian followed in issuing
new milk tokens to applicants of different
categories; and

(c) the time by which all these pending
applications are likely to be cleared by
issue of mew milk tokens?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :

(a) Total number of applications for
issue of new milk tokens under its various
categories received by D.M.S. from October,

1965 1o September, 1968 are indicaled
below:—

Category. Total No. of appli-
cations received.

v.LP. 1400

Ad hoc 880

Defence 6149

Govt. Officers 3683

Govt. Employees 6359

Medical 3959

General 45745
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(b) Milk is released in a reasonable
proportion to the wvarious categories of
applicants.

(c) Issueof new milk tokens will depend
on procurement of much larger quantities
of milk by the Scheme. Measures including
regulation of milk trade in milk shed of
Delhi city are under consideration for
enhancing procurement of milk by the
scheme. However, it is difficult to predict
how soon all the pending application will
be cleared.

Rates of Milk Sold by Chandigarh
Milk Supply Scheme.

4219. SHRI SHRI CHAND GOYAL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the rates at which ‘whole milk®
and other varicties of milk are sold by the
Chandigarh Milk Supply Scheme and the
rates at which similar milk is supplied by
the Delhi Milk Supply Scheme; and

(b) the reasons for the disparily in
rates?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :

(a) The rates are as under:—
(i) Whole Milk 6.2, fat and 9% SNF.

(ii) Standard Milk 5% fat and 8.5%
S.N.F.

(iii) Toned Milk 37 fat and 8.5%; SNF.

Chandigarh Milk Delhi Milk

Supply Scheme Scheme
( Price in Rs. per litre )
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() 120 .
(ii) . 1.04
(iiiy 0.90 0.74

(b) The prices of milk sold by the
Chandigarh Milk Supply Scheme were
fixed by the erstwhile Government of
Punjab consistent with various local condi-
tions, and has no bearing on the price of
milk sold by the Delhi Milk Scheme,
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Advances to States for Agricultural
Inputs

4220. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government propose 1o
provide short-term advances to the States
for the purchase and distribution of agri-
cultural inputs viz. seeds, pesticides, ferti-
lizers and for taccavi;

(b) whether Government propose Lo
advance more funds for rural credit for the
current financial ycar; and

(¢) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Government is already
providing short-term advances to the States
for the purchase and distribution of
agricultural inputs wiz. sceds, pesticides,
fertilizers and for taccavi.

(b) and (¢) During the current finan-
ciul years, Government proposc to advance
an amount of Rs. 105 crores as short-lterm
advances for the purposes mentioned in
(a) above. Besides, the Cooperatives and
other agencics also provide funds for rural
credit.
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Conference on All-India Scheduled Castes.
Tribes and Backward Classes

4222, SHRI ONKAR LAL BERWA :
Will the Minister for SOCIAL WELFARE
be p!uued to state :

(a) whethér it is a fact that a convention
of All-India Scheduled Castes, Tribes and
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Backward Classes was held in Delhi in the
month of August in 1968; and

(b) if so, nature of decisions taken in
that Conference and Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) A Convention of Scheduled Castes,
Scheduled Tribes and Backward Classes
was held in Delhi on 31st August and Ist
September, 1968,

(b) The convention made suggestions
for the social, economic and educational
advancement of the Scheduled Castes,
Scheduled Tribes and other Backward
Classes and the improvement of their re-
presentation in Government services. The
various problems of these Classes are
being taken into account in the formulation
of the Fourth Plan. A High Powered
Committee has also been appointed under
the Chairmanship of the Home Minister to
review the representation of the Scheduled
Castes and Scheduled Tribes in services.
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Super Bazars in Delhi
4226. SHRI T. P. SHAH :

SHRI ~ RAM  SWAROOP
VIDYARTHI :

SHRI BHARA SINGH
CHAUHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) number of employees of Super
Bazars of Delhi who are drawing Rs. 800
or more as their monthly pay; and

(b) their past experience and qualifica-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOQPERATION (SHRI M.S. GURU-
PADSWAMY) : (a) Twelve.

(b) Their experience and qualifications
are given bclow i~

General Manager

An Officer of the Indian Administrative Service; previ-

ously worked as Registrar of Cooperalive Societies,
Himachal Pradesh and Director (Consumer Coopera-
tives) in the Department of Cooperation, Ministry of
Food, Agriculture, Community Development and

Cooperation.

Deputy General Manager

Graduate, a Diploma holder in Cooperation (Sweden):

7 years experience in the State Cooperative Depart-
ment and 10 years experience in Rural Development
and Consumer Cooperative Division of the Indian
Cooperative Union.

Controller of Accounts

B. Com. and Chartered Accountant; 15 years cxperi-

ence in a firm of Charlered Accountants and experi-

ence of 8§ years as Internal Auditor and Authorised
Officer in Cotton Textile Mills.

Assistant General Manager

Graduate in Arts and Law. Post Graduate Diploma

holder in Social Sciences Administration; 15 years
experience of work in cooperative movement, includ-
ing participation in a Seminar on Cooperation in
U.S.A.

Branch Managers/Assistant
Branch Managers.

Graduates/Diploma holders in Business Management,
cxperience in Marketing in private firms or coopera-

tive organisations.

Accounts Officer ..

Accounts and administrative experience, including

that of Excise and Taxation Department of a State

Government,

Purchase Officers

Expert knowledge and experience in trading and

business methods; practical experience of procurement
and mle of groceries/textiles, etc,
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M facture of C post from City
Wastes

4229. SHRI R. K. AMIN :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to stats :

(a) whether it is a fact that various
types of mechanical compost plants to
manufacture compost from city wasies have
been set up in several foreign countries;

(b) If so, whether the Government
Plan to try those plants in India; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). A Committee set up by the
Planning Commission to examine the
feasibility of setting up compost plants
in urban centre in the country has suggested
that the Pilot Plants of more than one
type should be set up in three or four select-
ed cities to select the type and capacity of
the plant best suited to Indian conditions,
On the basis of the performance of these
plants, installation of more plants may be
undertaken. The Minister of Food and
Agriculture have gone into the detals
of the Project from the technical and
economic angles and from the point
of view of indigenous manufacture. The
manufacturers interested in such Projects
have assured that except for some essential
components for the machinery, compost
plants can be fabricated in this country it-
self. Commercial Banks have been
approached to provide funds for the Project.
A number of Municipal Corporations,
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'Encluding Delhi anrd Bombay are consider-
ing establishment of a Pilot Compost Plant.

Development of Horticulture,  Animal
Husbandary, Duiry Farming etc. in
Orissa

4230. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any assistance was given
to Orissa during 1967-68 and has been
given in 1968-69 for the development of
horticulture, animal husbardry, dairy
farming, grow more food campaign and
fisheries; and

(b) If so, the extent thereof, separately,
for cach category, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Central assistance
for Centrally aided schemes is released
to the State Governmenl under Major
Heads of Development and not according
to any individual scheme or group of
schemes. The programme for the develop-
ment of horticulture is covered under
the Development Head **Agricultural
Production”. The ersiwhile programme
of “‘Grow More food Campaign" is
covered under the development Heads
‘*Agricultural Production” and ‘‘Minor
Irrigation™. Information about the Central
assistance released during 1967-68 and
allocated for 1968-69 under the various
heads of Development both under the
State Plan programme and Centrally Spon-
sored Programme is given in the attached
statement.

Statement

(Rs. in lakhs)

State Plan Centrally Spon-  State Plan Centrally
Head of Develop- Schemes sored Schemes Schemes Sponsored
ment Schemes
Loan Grant Loan Grant Loan Grant Loan Grant

Agril, Production. . 80.40 92,60 17.09

18.86 42,60 106.15 1.50 27.50

Minor Irrigation .. 133,70  33.38 4.54 30.00 7.50 .. 2.60
Fisheries - 10,90 7.26 7.50 5.00 1.88
Animal Husbandry 2090 26.60 7.30 6.35
Dairy Development 1.80 1.20 1.50 1.00

ToTAL 241,70 161.04  17.09 23,40 B8990 126,00 1.50 31,98

Post Offices in Ballia and Deoria
Districts of U. P.

4231, SHRI VISHWA NATH PANDEY :

Will the Minister of - COMMUNI-
CATIONS be pleased to state :

(a) the number of Post Offices opened
in the Ballia and Deoria Districts of U. P.
during the last three years;

(b) the number of telephone connections
provided in the Ballia and Deoria Districts
of U, P. dyring the last three years;

(¢) how many applications are pending
for providing of telephone connections at
Post Offices in the districts of Ballia and
Deoria;

(d) the number of villages in these
districts which are without postal facilities;
and

(e), the number of new post offices
sanctioned for the year 1968-69 for the
districts of Ballia and Deoria? ’
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRT 1. K. GUJRAL) : (a) Ballia
district .. 6

Deoria district .. 17
(b) Ballia district .. 30
Deoria district .. 31

(c) Ballia district .. 3
Deoria district .. 4

(d) The existing post offices cover all
the villages and provide for frequency of
delivery of mails according to departmental
standards.

(¢) One Post Office each in the dis*
tricts of Ballia and Deoria has been sanc-
tioned during the year 1968-69. Subject
1o availability of funds and departmental
standards being fulfilled, 4 post offices in
Ballia district and 3 post offices in Deoria
district are likely to be sanctioned during
the remainder of 1968-69.

Deep Sea Fishing operations in Andbra
Pradesh

4232, SHR1 VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a survey of
Andhra's Coast line from Konaseema in
East Godavari district to Krishnapatnam in
Nellore district is being undertaken by the
Central Government with UNICEF assis-
tance to locate areas for deep sea fishing
operations; and

(b) if so, what is the result of the
survey 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) The Government of India
have not undertaken any survey of the arcas
off the Andhra coast for deep sea fishing
operations with the assistance of UNICEF.
Sample survey in the same area upto a
depth of 40 fathoms is, however, being.
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carried out by & unit of the Deep Sea
Fishing Station of the Government of
India located at Visakhapatnam.

(b) The result of the survey so far
carried out indicates an exploitable stock
of 5.24 tonnes of bottom fish per square
mile located between 10 and 40 fathom
lines off the Andhra coast,

Salimpur Post Office

4233, SHRI VISHWA NATH PAN-
DEY : Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the Post
Office at Salimpur, District Deoria, Uttar
Pradesh is housed in a rented building
which is dirty, un-healthy and damp;

(b) il so, whether the Government are
considering to shift the said post office at
a healthy and more ventilated place;

(c) il so, when; and

(d) if not, why ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes. The
reported condition is due to the building
not being properly maintained by the
landlord.

(b) Yes.

(¢) The post office will be shifted as
soon as & suitable building is available.

(d) Does not arise,

Indian Telepbone Industries Limited

4234. SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) when the Indian Telephone Indus-
tries Ltd. was set up and its aims and
objects;

(b) whether the targets of setting up
umits according to project report and the
production and development largets were
achieved and il so0, when and how, if not,
why;
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(c) whether any foreign collaboration
was involved in the setting up of the com-
pany, and if so, what are the names of the
countries which collaborated, what were
the terms of collaboration and how much
foreign exchange as aid was received;

(d) what items the Company at present
is producing and the extent of production
and whether these products were upto
international standards.

(e) figures of production and sales
during the last three years and how much
of this production was exported; and

(f) whether the company is facing any
difficulties and if so, how do Governmem
propose to remove them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLTAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) The Indian
Telephone Industries was set up in 1948 as
a departmental undertaking, and was incor-
porated as a company in January, 1950,
The factory was setup to manufacture
various types of telecommunication
equipment,

(b) to (). The information required is
laid on the Table of the House. (Placed in
Library. See No. LT-2655/68).

Rehabilitation Industries Corporation
Ltd.

4235. SHRI PREM CHAND VERMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the objeut of setting up the Ree
habilitation Tndustries Corporation Ltd.:

(b) whether the targets of setting u<
units by the Corporation according to the
project reports and the production and
development targets were achieved;

{¢) if so, when and if not, the reasons
therefor;

(d) whether any foreign collaboration
was involved in its setting up and if so,
the names of the countries which collaborat-
ed, the terms of collaboration and the
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amount of foreign exchange received as
aid;

(¢) the items the Corporation is pro-
ducing at present, the extent of produc-
tion and whether these products are
according to the International standard;

(f) the quantum of production and
sales during the last three years and how
much of it was exported; and

(g) whether there are any difficul-
ties with which the Corporation is faced
at present and if so, how Government,
propose to remove them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVYAN) : (a) The Rehabilitation
Industries Corporation was established
with a view to creating employment oppor-
tunities for the displaced persons from East
Pakistan, by giving financial and other
assistance to industrial units in the private
and cooperative sectors and also by setting
up industrial units of its own. According
to a recent amendment of the Articles of
Association, the Corporation has also been
authorised to engage in similar activities,
with a view 1o creating employment oppor-
tunities for repatriates from Burma, Ceyoln
and other countries, and migrants from
West Pakistan who have come to India
as a result of the recent conflict with
Pakistan in 1965 and also to local people
in areas taken up for development as
‘*Special Areas™,

(b), (c) and (g). The Board of Rehabi-
litation, which was constituted by the
Government of India in January, 1968,
has, inter alia, been asked to evaluate the
functioning, schemes and progress of the
Rehabilitation Industries Corporation with
reference to the Corporation’s main aims
and obiectives and to assist Government
in the planning, formulation and execu-
tion of measures essential for placing the
Rehabilitation Industries Corporation on
& sound economic footing. The Report of
the Board is awaited.

(d) No foreign collaboration was in-
volved in setting up of any of the units of
the Rehabilitation Industries Corporation
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(¢) Handloom cotton and silk textiles,
garments, buckets, agricultural implements,
fruit products, shoes, steel structurals, C.I.
castings, tent and tarpaulins, wooden
sleepers, flanges, clectrical fans, motors,
radio parts, wooden and steel furniture
etc. Except a small quantity of fruit pro-
ducts which has been exported through
the State Trading Corporation on a trial
order, the products of the industrial units
of the Rehabilitation Industries Corpora-
tion have not been produced with a view
to the export market, Consequently, there
has becn no occasion to consider whether
they conform to the international standard.

(r)
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Export
Rs. Rs, Rs.

Production  Sales

1965-66  55.70 lakhs 36.18 lakhs  Nil.
1966-67 68.17 ,, 54.79 ,,  Nil.
1967-68 78.48 ,, 6297 ,,  Nil
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Ceantral Fisheries Corporation Litd,

4236, SHRIPREM CHAND VERMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the year in which the Central Fish-
eries Corporation Ltd., was floated, who
were Lhe Members on its Board of Dircetors
al that time and how long the same Board
continued; and

(b) who are the members of the Board
of Directors at present and name of its
Chairman or Managing Director, when
they werc appointed and what is their
tenure and lerms of employment 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Central Fisheries
Corporation was incorporated under the
Companies Act 1956 on the 29th September,
1965, The names of the Members
appointed Lo its Board of Directors arc
indicated below :—

1. Shri A. L. Dias,
Secretary, Department of Food.

2. Shri G. N. Mitra,

Chairman,

Managing Director.

Fishery Development Adviser, Department of Food.

3. Shri K. L. Pasricha,
Joint Secretary, Department of Food.

4, Shri Mangal Bihari,

Direcior.

Dy. Financial Adviser (Food) Ministry of Finance,

5. Shri M. K. Kukreja,

Deputy Secretary, Ministry of Commerce.

6. Shri G, N. Nair,

Chiel Commercial Supdt., 8. E. Railway, Calcutta.

7. Shri M. P. Bhargava,

Commissioner (Cooperation), Ministry of Community Dev.

and Cooperation.

8. Shri G. S. Bannerjee,
Director of Fisheries West Bengal.
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9. Shri A. R. Siddiqui, Director
Special Secretary, Government of U, P.

10. Shr G.V.S.Mani, Do.
Director of Fisheries, Andhra Pradesh.

11. Shri P. Mohapatra, Do.
Director of Fisheries, Orissa,

12. Shri S. M. Dudani, Do.
Secretary, Government of Gujarat.

13. Shri A. Padmanabhan, Do.
Director of Fisheries, Madras.

14. Shri K. N. Mukherjee, Do.
(Non-official).

88

During the course of the year there were several changes in the Board including
in the office of the Chairman and the Managing Direcior as mentioned below :—

1. Shri A. L. Dias was replaced by Shri B. Sivaraman, Secretary Department of Agri-
culture as Chairman with effect from 18-6-66.

2. Shri G. N. Mitra was replaced by Shri S, Ray, Land Acquisition Collector, West
Bengal as Managing Director with effect from 12-8-66.

3. Shri K. L. Pasricha was replaced by Shri Godwin Rose, Joint Secretary, Depart-
ment of Agriculture with effect from 24-2-66.

4. Shri Mangal Behari was replaced by Shri Gurdev Saran, Deputy Financial Adviser
(Agri.) Ministry of Finance, with effect from 11-7-66,

5. Shri M. K. Kukreja was replaced by Shri M. M. Magbool, Joint Director (Export
Promotion), Ministry of Commerce with effect from 11-7-66.

6. Shri G, N. Nair was replaced by Shri A, S. Latif, Chief Commercial Supdt. § E.
Railway, Calcutta with effect from 20-5-66.

7. Shri M. P. Bhargava ceased to be a Director with effect from 31-10-66.

8. Shri G. V. S. Mani was replaced by Shri I. Ram Mohan Rao, Director of Fisheries,
Andhra Pradesh with effect from 1-8-66.

9. Shri K. N, Mukherjee was replaced by Shri Sukumar Roy (Non-official) with effect
from 14-6-66.

As provided in the Article of Association of the Company, all the Directors except-
ing the Chairman and the Managing Director retired at the first Annual Oenwtl Meeting
held on 30-12-1966.
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(b) The names of the present Members of the Board of Directors including the
names of Chairman and the Managing Director together with their date of appointment
and their tenure and teims of employment are given below :—

Names of Members Date of Tenure and terms of
appoint- cmployment
ment
1 2 3 4
L Chairman Vacant Part time,
2. Shri S. Roy Managing 12-8-66 Whole time. He is given
Director. salary in ]AS scale of pay

3. Shri Godwin Rose Joint Secy. Director

Deptt. of Agriculture.

4. ShriG. N, Mitra Jt. Commnr. Do.
(Fishery) Department of
Agriculture,

5. Shri Gurdev Saran Dy. Finan- Do,
cial Adviser (Agri.).

6, Smi. S. L. Singla Dy, Secy., Do.
Ministry of Commerce.

7. Shri F. J. Heredia, Secy. Govt. Do,
of Gujarat,

&. Shri N. PI'. Bhatnagar, Spl. Do.

Secretary, Govt. of U. P.

Y.  Shri A. S. Latif, Chief Com- Do.
mercial Supdt., 5. E. Rly.
Calcutta,

10, Dr. G. P. Dube, Director of Do.
Fisheries, Madhya Pradesh.
11,  Shri 5. P. Singh Bhaodari, Do.

Dev. Commr.-cum-Secy.
Agri. Production, Rajasthan.

12,  Shri M. K. Kar Gupta, Dire- Do.
tor of Fisheries, West Bangal.

13.  Shri B. Vijayraghavan, Direc- Do.
tor of Fisheries, Madras,

14.  Shri Sukumar Roy (Non-Offi- Do.
cial).

plus spl. pay of Rs. 300/- and
allowances admissible under

Rules. His tenure expires
on 11-8-69.
10-1-68 Part time. Shall retire

at the Third Aonual General

Meeting to be held in Dec.
1968.
Do. Do.
Do. Do
Do. Do.
Do. Do
Do. Do
Do. Do
Do Do.
Do. Do
23-9-68 Do.
Do Do.
10-1-68 Do. =

The official Members of the Board of
Directors are cntitled only to Travelling
allowance and Daily allowance at rates
applicable to them in Govt., or Semi-Govt.
Bodies as the casy may be. The non-

official Director is entitled to Travelling
allowance as admissible to a [-Grade
Officer of the Central Govt., and Daily
allowance @ Rs. 25/- per day.
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Central Fisheries Corporation Lid.

4237. SHRI PREM CHAND VERMA 1
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) how much loss did the Corpora-
tion suffered on account of irregularitics,
thefts, stocks shortages, fires or any other
such causes since its inception; and

(b) whether these matters were looked
into and if so, what was the result and il
not, the reasons thereofor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Corporation suffcred a
loss of Rs. 4,828.59 P. on accountof theft,
There has been no case of loss due lo
irregularities, fire, or any other such cause.
Small shortages occuring in transit of
the fish from the procurement points 10 the
consuming centres have been within permi-
ssible limits of normal loss in  weight in
transit,

(b) In all cases of losses due to theft,
necessary enquiries have been made, and
where responsibility could be fixed, recoveries
were made or are being made. Out of
the loss mentioned above, an amount of
Rs. 3,411.52 P is under recovery and action
being taken for recovery of the balance
amount.

Black Marketing in the Fertilizers

4238, SHRI A. SREEDHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government's  atiention
has been drawn to the reports about black-
marketing in fertilizers; and

(b) if so, what steps have been taken
and are being taken to prevent fertilizers
from going into blackmarket ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Yes, Sir. Such reports are
referred to State Government for enquiry
and legal action,

(b) Charging of prices higher than the
notified prices is a violation of the Ferti-
liser (Control) Order, 1957 and is an offence
punishable under the provisions of the
Essential Commodities Act, 1955, The
State Governmenls are compelent to take
penal action aganist those who violate (the
Order.

Rates of Fertilisers

4239, SHRI A. SREEDHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) at what rates fertilisers arc made
available 1o the farmers at present and how
these rates compare with corresponding
rates in Pakistan, U.S.A., UK. and Japan:
and

(b) whether it is a fact that the prices
of fertilisers prevalent in India are much
higher than in these countries and if so,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A slalement is
laid on the Table of the House. [Placed
in library. See No, LT-2656/68.)

Recommendation of the National Labour
Commission

4240. SHRIB. K. DASCHOWDHURY :
SHRI RABI RAY :

Will the Minister of LABOUR AND
REHABILITAITION be pleased to state :

(@) whether it is a fact that the Study
Group on Iron and Steel Industry of the
National Labour Commission has made
some recommendations in its report on the
problems of the industry in the country;
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(b) if 80, the main recommendations [Placed in the Library. See No. LT 2657/68.
thereof; and (b) and (c). Do not arise.

(c) the measures taken 1o implement feeelt wm w wwrfedt oc

them? - .
THE MINISTER OF LABOUR AND @" -

REHABILITATION (SHRI _HATHI) : (a) 4242. :ﬁpm w oy . W7
The Study Group had submitted its report .
to the National Commission on Labour oTe waqv Cf' wer TE @A € F

and not to the Government. o fw _
(b) and (c). The Government are not faeeht Yo
at present seized of this matter and will (‘) " & ga T N

consider it only afler the Commission's vt fraq wiesrd ot edwrd

report is received. g “‘iil o oeg T i fewy
Prices of Vegetable Oils arr gfafrafaq o7 wrF gog; W
4241. SHRI S. S. KOTHAR] : oAT § W
SHR1 SHRICHAND GOYAL : (’.) ‘fﬁﬁﬂ' 3l ¥
SHRI PRAKASH VIR SHASTRI : et & T WYT WO 97 quT o
SHRI SHIVKUMAR SHASTRI : FRIWT 9T GTHTT far arfas s we
SHRI YOGENDRA SHARMA : o s 9
Will the Minister of FOOD AND tﬂz ’
AGRICULTURE be pleased to state : ww, wfy, wqufoe feww an

(a) whether it is a fact that prices of ageTe HATT § Twy At (.ftm.
vegetable oils have increased considerably . (%) faweht T
during the last two months; mf!" ':“'i)" (\) A T )

(b) if so, whal are the causes; and " WY & ¥H IqAT ﬂfﬂﬂf‘!ﬂ?

(¢} what steps Government are taking oqr FHEw P ¥ dwar 1826 Q' LLL
to restrain such price increase 7 ¥ 60 iﬁ gl q Hﬁfﬁ'{fﬁ qT

THE MINISTER OF STATE IN THE § 1 wod wfafem, feg wxiafal o

MINISTRY OF FOOD, AGRICULTURE : gy -
COMMUNITY DEVELOPMENT AND AW 25008, s fe s
COOPERATION (SHRI ANNASAHIB FHATN § )

SHINDE) : (a) Prices of vegetable oils $ g

have actually declined during the last two (w) forefir !'ff, 1?67 68 f‘ hqu
months as will be seen from the statement freedt Ty QT & AT, % Fo

laid on the Table of the House, showing ol F41 T 74 9T ¥F e SEre
weck-end prices of five major vegetable

oils in various centres during the period. % -
wfasifal & 3 o 4,47,389.96 d¥
A ®T 377 (w3l aw wedwrdy) To 2272394.20 d&
wgme W %o 1577211.17 4%
w1 7Y To 33,36,486 91 ¥

(Fawfeai & weq w4, faqt wdarfeay
F AGT O AEfenw AT afx

afenfra §) %o 76,334%2.24 &%
damw wfy fars e gfaeon o (%) v "TeC W CR AT W
W TT T AT ITETY qar 2 s dwa gt fesafaaas

4243w oqifre fog wrelt . Wy qfuarar & saqT #1127 | forg g6
o, wqrpfe Sa 7g AT A gwr qor gwwow dare fear 4 W g
s fs : Iardt 3,
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(w) afxgh, 398 gex aF
wrd; oY

(m) =W iw F fram st a2
JTETN ITHIY KA & AT g
A w7 wTiTEy ¥1 3 ?

wre, ¥f7, wrquifas frete we
EETC HATA | 1o wewt (of s
wifge feed) : (%) & g0

(&) 2 i fasfaa #r of & -

(1) o8 FrF N ==, faaq
HWIT FT AOT A A T4T F1TT ATAT
BT & Frotat ¥t & fre FH-wfe
sam & wf W g A

(2) o #1273 #1 aM+ fomw

IO F1 HIE A oq17 & R qw nfa
7.9 F &r§ arfr 29k fow o wes
et 83 F Figlagd & fau 31 wea-
wf/ @ar oF oA gar g

(1) wrr (@), | sfeafaq DA
w9 g1 Y faafoa #1 nf g 1 o
w7 A ¥ gafaq 7 ¥qE, gz
WrEAWE gNn ff 3¢ wTew &7 awmr
T W Iy fafwer waeqrdl §
wH-wifa Ft= w0 )

qeamy fewaoni ® wrwrfedt &
sSat¥r w ﬂltmlfmm

4244, st 9o w0 WIEATW : WY
e et wfy Wt ag @ T oFor
w3 fe

(%) $9angqd ¥FeT ofreese
ARATEoT B, AT ( TR )
% xgwrd 99 & gz w1 fregre
¥ WX Iu% are gromrs fed ad
F FATFTN G,

(w) v sfre ey webwrea 3
W wem ¥ freg Q9 wwe fivar
a; W

() #ﬁﬁ,ﬂwnmm
gy # ok § ?
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wre, wfe, «ospfs frere
RLET Hareg ¥ Trew v (o weA-
wrfgw firk) . (%) $:dvr Trora o,
T & (7w ¥ s R &
AHT HTo Ao TTo Hro Hr HIT
151/107 & wftw =avrg qfwa wfe-
FFa § worew, 1968 & w19 & F4-
T T F HTA Y a7 w7 femr
a7 \WifF FANT 05 AT FET
7 wifid w1 #7 3 § A% forgg Aa &
WETST WTT | 13 T | 4§ WA §F

-F mrAEt & ®afaq T4 4r )

(=) = gr

() frewmrd 7 w7 wfgwrfat
w1 ®YE grg Af 91 F1e g7 7T FAAD
w9 & gfafafadi w1 aar & w8 v )

uiiwray ARAET TH gEAT ®
waufeal W whi

4245, Y 9o WTo ATEIT™ : F4T
wrg aqr wfy qd 47 q@rT K1 FW
w31 e

(%) 7o Figa wfrmeat FFATIS2
T qE@as & sHfd F &7 A0
qEqN W E

(@) afE gl At AegeadY @Yy
wr g A

(7) 5@ wexw & T FAAE
srafey?

wre, wfy, ampufos fewm aa
aEeTT AT § vie e (s e
wigefr}) : (%) ¥ (7). FHa
TIF FTH FLITE FT A0 AT F9I-
Twg a7 s fafwa qivi #1 S5 aran
g 2 | Ja 7w & sfafafadi & w faam
aT ety ar feare-fafaan faar man
g1, &1 IAET 24 W wAAiE &
ERTAT-ATOT AT AT 15T TF q&
W N A § U AL A
areft fafas glegel §1 378 @
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g aam & w7 gwaa A7
FAAT, TF fagw &a sHard 51 forawy
9fsr @ O 7 fifea 6, Fm
T, AT FAATFET 71 wiafaag
/UG 9T A I qAT FRAEAT FT
FITAY FA13 F A7 wraeely  firswrra) £
frnzr wea.dt Wit g Y | ST
79 %Y 39 fawraay # atw oo
W

Faaifal #1 Ioaew w7 a0
Tt wearr afemat & fad =frea
(3901a7) ur o Td &  wfafo,
FHATCAT Y Gfawd w217 537 & fad
AIHTA I T F o ara 798 MY
T fFd § 1 59 U6 F1" R A
wfr & @9 # A9TCE FAFT AT
FHATI w9 % wfufriagy o o afw-
faa f&ar o, @3 mew W sfeq
%7 fed md & ‘

TN ® IR H ATF WA g fewat
v fns sfrew

4246. 0 witw wwTw Y - FAT
e xar pfe Tt 7 T@E A g
F47 fiF :

(%) ar gewH N gqar ¢ fE
AT & JIEA A qfg ®W@ & fag
framt 1 @6 & a0 § st wfr-
&N I T ATAW®AT § ; '

(&) zfz g, &Y w1 FOETC o
farar: fwarat &Y sgragfar qfrsor
[ & faq I guerd ot & wwfaa
@ & &; AR

(1) =fy 7Y, aY xR w1 wrUY?

wia, gfy, wrqofaw faewrw w
wEwiT wrrere % Trew st (sl s

wifigw feid) : (%) g
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(a) sxeta g WA  WE-gw
YTl F arerw & wuwl w1 fowr ®
fol wita w17, W qu7 £y 5=
a7 7 o Sforeor g7 fasr raqn
W w3 £ & | ST ad & fom
#fs #1 vfmaw awfw 7 w0 N
T wHww § wats afnew ¥ ©
fad ova wiwt of wea e wgEmT
At a7 goaey gfrmist w1 I
fowar st

() ot ot ff g

¥ % Jare | gfy wed @ Qo

4247 . =it witw SwTE Ay ;o Ear
ww awr fy gt a7 ¥AH w7 owar
w4 fs

(%) 2w & go & Jun # fz
FW & fag #were F W@ oA
T };

(&) wrea 7 gewrt atevand feaet
& ot 3 fraet od €

() ¥y G Yy faray
Adt atmETe ST F7 FT ATRTT
w7 faware §;

(%) w7 I qur wed A
Y T TTATHT FT ATANG A &
forit woeT & fagdfy To<r frvawi
gag & §; W '

() afe gf, A At @t
wr g ?

wnw, wfy, weparfaw  feerw aw
wgee dawg @ e wwit (o s
wiigw femt) : (%) fT qec d
sk et € § frmer wer
TNT: AT #T 74K § AL KOV
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YT T 9% A F gu w7
afz s ¢ o9 affr st
#adtr 7w gTEA F ot 7L qw-
fawre o wE €1 E | wifaa
1 & a1 o fasw 71 ofgs
Agerqet v fre fafaa d -

1. wfew wizdtr weq o amw

BT
2. Aww an fasw wmiww |
3, arET e Qs |

4. TIRIT -4 Gl H ANET
T s faware 37Ar

5. 9grer o} wias a9t a1 @
¥ QAT § ARTIAAT & 7
FIFAT |

geafa qra @A |

TG AT FAAT |

AtE 7T FTAT FY T 1

. fawsw qiEi #1 af gear
wfggreoor |

10. wrr-amaT fas gysar

11. fagefy ooy s wWl &
AT |

w 0 -3 o>

12, &g aw gwwa wreEt §
EATHAT |

13, Tw-q= q9gq @A |

14, aredm-fam, wg-Saw
0 MITAE-AA A SR |

15. wfga wrdm i &da o
NTWA WX W Iemed
sfrfrarg

(w) azsre wif waran T =
@t & 1 wrea § aww 1100 e wtr-

G § B ardafrE geers 7 wAwg

a1 ofr § 9T Porad e 1.32 s
TR oTd oTd § |
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() =qd dawdfty Fiorar F av-
T grr R MwET enfes w77 N
aramr wdf 2

(=) AoreTeT W ARG AT F
fara fadeft fadiani &1 g=g 70 T
FTF ATAWF ¢} THAT & | W
TTATHT T TXg BT NATATT ITATH
qAEE

(%) vt adf gran)

wu fasg

4248 . =it wATETR T
it st wrae wret
ot T fay
st TR wgTe e

FIT WHTR GEATY HAT Tg AT F1
Fur 737 f

(%) #T FE T ATHIT T AGIHAI
TiedT F1 AW wATRT F HIAT TCARE
WA A fATg A7 &4 F ATCH
Tvg ATEITE ¥ feare famw fear
g "

(@) =fz g, A z® a¥dF Ty
Foersi wrEm afafET & W sadm
FIETFT FAT gz g7

"W wrmo fawwr § g weAEY
%o (sftweft) g@de qu) ;- (F) 74,
s

(=) wo 7Y 93aAT

Raral Credit

4249. SHRI JYOTIRMOY BASU :
Wwill the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) what is the current demand of
rural credit in India in rupees;
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(b) total supply of rural credit in rupees
in 1965-66 through (i) Cooperative Socie-
ties, (ii) institutional agencies, (iii) money-
lenders, and (iv) other agencies;

(¢) number of rural families benefited
by the supply of credit through cooperative
societies; and

(d) accumulated debt burden in rupees
n the rural areas in 1965-667

(i) Shrot term Credit
(ii) Medium term Credit
(iii) Long term Credit
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) According to Dantwals
Committee estimates of Agricultural
Credit requirements for the period of 1965-
66 to 1970-71 have been worked out

as under:—
(Rs. in crores)
1966-67 1976-71
900-1000 1200-1300
90 112
128 201

(b) The position of supply of Rural
Credit in 1965-66 through Cooperative
Socicties and Commercial Banks is as
under:—

Through Cooperative Societies:

(Rs. in crores)

Short-Term Credit 356.53
Medium-term Credit 70.37

Long-term Credit 57.96

The information regarding supply of
rural credit by other agencies in 1965-66
is not available. The relevant information
for the year 1961-62 as furnished by All
India Rural Debt and Investment Survey
1961-62 was as under:—

Credit Agency Amouat
(Rs. in crores)

Government 26.70
Cooperative 160.53
Commercial Banks 6.08
Landlords 6.21
Agricultural Moneylenders 372.21
Professional Moneylenders 136.18
Traders and Commission Agents 91.07
Relatives 91,14
Others 143,97
Total : 103409

(c) The total number of rural familics
benefited by the supply of credit through
cooperative societies is estimated at 110.50
lakhs.

(d) Figures of debt burden during
1965-66 arc not available, Latest figure
available is from Reserve Bank of India's
All India Rural Debt and Investment
Survey 1961-62 which gives loans outstand-
ing from all sources on 30th June, 1962,
for all rural households at Rs. 2,789 crores.

Whips Conference

4250. SHRI GADILINGANA GOWD:
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) Whether Government have taken
any decision on the recommendations of
Whips Conference of 1967 regarding provid-
ing facilities to Whips of Opposition parties;
and

(b) the probable time by which the
decision of the Government can be
expected ?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND COMMUNI-
CATIONS(DR. RAM SUBHAG SINGH):
(a) and (b). The matter is under
consideration.

Agricaitmral  Commission

4251, SHRI GADILINGANA
GOWD : Will the Minister of FOOD AND
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AGRICULTURE be pleased to refer to
the reply given to Unstarred Question No.
912 on the 25th July 1968 and state;

(a) whether Government have finalised
the proposal to set up an Agricultural
Commission; and

(b) if so, the details of its terms of
reference and personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Comments on the
terms of reference of the proposed
Agricultural Commission have been received
from several State Governments and they
are at present under examination. A final
decision on its terms and personnel is
expected to be taken thereafter.

Post Offices to develop Savings Bank
Facllities in Rural Areas

4252, SHRI GADILINGANA GOWD:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Post
Offices located in the rural areas are not
making earnest efforts to develop Savings
Bank facilities;

(b) if so, the reasons therefor; and
(c) the steps proposed to be taken in
this respect?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI LK. GUJRAL) :(a) No.

(b) Does not arise.

() Does not arise.

Increase in Sugar Quota in  Delhl

4253, SHRI D. N, PATODIA :
SHRI HEM RAJ :
SHRI BASUMATARI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) whether Government have received
suggestions for increasing the ration quota
of sugar in Delhi;

(b) If so, whether the suggestion has
been considered: and

(c) whether similar action will be taken
in respect of other cities whether distri-
bution of sugar comes under statutory
rationing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir. the Delhi Admi-
nistration has suggested increase in monthly
sugar quota of Delhi .

(b) This suggestion could not be
agreed Lo on account of limited availability
of levy sugar,

(c) Distribution of sugar in the cities
out of quotas allotted to the States is arranged
by the State Governments concerned.
No increase in the quotas is possible till
increased production of sugar becomes
available.

afrew ¥ 7 weurafy g

4254, sft TrRIAATT WRiA ¢ FT
fafer et agama 1 o F20 7

(%) 71 g ax ¢ f& frafw
w7 ofrqw dma § wegrafa &
At F1 afgd TAw, 1968 T wEA
7 w1 fafrag fFar an;

(@) warag +ff g ¢ s frafam
R A W I Al # 9 oR-
T, 1969 Y T &7 =wow Y {3

C(7) afz g, @ T $ g5
WO # A F W WA wafinr
fea & ;

(7) afx &, @ STOw W

g9 feaa frafam @t § s o7 &
firer dtw T & wwifer gu € 7
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(%) war IradE gAmaY # fafa
TXEA F FI9 A SiguT $H T Q@
U F TIAMGF & § qUww fear
T 91; M

(=) afz g, & 37 qorifos 7=
# a1 ¥t § for s arg qr faa
a1 9 SET T A W g W v
faamx wwe feT %7

fafa wrarern & Igwet (st |o
gwe @dm) (%) e

(w) = &
(m) <fregr

(&) ofresdt dma g o fra=a
SaT #1 o dsqr 280 § o & 29
frarfer ot a1 wagn 2

(%) g

(F) 4 Trotas g & AR
#1, fa & qad e a3 AT 39S
sfafafagt gro sx9a faard #1 zfma
Fv7 At faaw qaT 9w o var
[ geererera & w famr mav | Awd qaar
LT 2658/68 )

weqTafy WAt

4255, =it crwaTe el
wft firw wor &7

agr fafg 7. 2z T@H F1 o
war fe .

(%) wnaog &= § fs frafea
ararr § qfraet T, fagre, Fox
sqw WK oA § sl § Awarafa
AT KT WY Tiwwr w7

(w) war fratem w4 ag o
Waw #t § f ofewd Fmw Fow @
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fe wrafy 9 wTwdy &1 o< fagre qar
ST qaw 7 A< feA¥ F waty34, 5
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Ly

T

(w) afz g, a wemafy g
® fad sarwe fafadi & siqor
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(7) = fagre sz waz saw
§ TATAfE qATA w7ard W fafoat
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W U § UAdfas e ® qrg 0w
aw far av; wiw

(¥) afz gt &t forq —oifies
== ® wq TR fear oy a1, I
ATE 7T § WX W T4 F AT 2
T #ar fasrs soaw Fer g 7
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&g I | At aw IwT gEw W
w1 gory &, 38 geqneAr § fie 420
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1969 ® X frr qgrfr fasi Wz
wreft, foqyemy war vt & Frafwe
oAl §, agi w9 ¥ A
¥3W® gww war & 19 w22
FEd, 1969 §1 TIEA FTAT AMT |

(n) 4w fF e (@) & wamr
T §, T § ArT fww 0w oy
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1. gfwgy quaa sHE
2. Wl wAey

3. sgag wmwfaes qrel

4. son Arwfeee qidf

5. wagex it
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Allocation and Disbursement of Fertilisers
to States

4256, SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the State-
wise allocation and actual disbursement
of fertilisers from 1961-62 1o 1966-67 and
actual disbursement out of the quantity
allocated in 1967-68 and during Apsil to
September, 19687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD: AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNMNASAHIB
SHINDE ) : A statement giving requisite
information is laid on the Table of the
House. [Placed in Library. See No.
LT-2659/68)

Wt € wew
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(%) 7 72 7 % f& ®47 ac-
T J A i #F o w77, A5
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TR w9 7 91
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IATLHIW TIF AT A (6A7 9y
;

() w78 WY 7w & 5 o 0-
FZAF Nl wTw Mo FaTEd) 1) Aremm
1 o §; Wk

(%) afegi, &t sawr mfes saa
qer feadt & Wi g7 et & g

DECEMBER 12, 1968

Written Answers 112

v, wfy, wrpofoe feww oo
ageTt warra | awa (s wen-
wifge frd) : (%) 7%, oW g
WEET TET & @d & fag R
TZ AT AT & AT A% W AT w7
9o ITANT FIF § (AQ FET THIT
71954 F WrwaT FY TIAT BT OWT |
TigeR w gwrwsa g g g
wOqTA, I IIU A7 WET, 1955 7
gearafea w1 faar war g Y aewET
®Zg M-gadq ofewg 7 qzer wagae,
1961 & w9+ wfasred & foar a1

(&) sam wwgae, 1961 & F%7
31 [, 1968 & WA WA &1

%1 fradt wifas orr iy ? afeg aray %1 Fedr —
o gxw & Sfgw  fasely ¥ Sfaw E A1
g TET Fr gE araf & w87

1961-62 829 427 1256
1962—63 1310 896 2206
196364 174 1336 1510
1964-65 718 2816 3534
1965-66 536 2442 2978
1966—67 394 2259 2653
1967-68 309 2481 2790

4270 12657 16927

(1) v af | weafaa Gw & T
Tw/eMuT wiEETT ¥ qTT FAW

# WA § T A AT FIW B
A wT &t amar &4
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_ (%) wraw sfer denr Wi ae- @R At W
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1962-63 70 1914
1963-64 27 696
1964-65 44 1265
1965-66 55 1819
1966-67 66 2684
1967-68 82 3343
378 12574
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A% & MR 7 gt e § fag
2 §; o
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Commemorative Stamps

4263. SHRI VISHWA NATH
PANDEY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to issue 14 comme-
rnc:’ntivu stamps during the next year;
an

(b) if so, the names of those perso-
nalities in respect of whom these stamps
are proposed to be issued?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). It
is proposed to issue 21 stamps in 1969,
15 of which will commemorate personali-
ties. The names of the personalities
in whose honour the stamps are proposed
to be issued arc indicated in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-2661/68.)
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Introdaction of ‘GIRO’ System in India

4265. SHRI R. K. AMIN : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that ‘Giro’
system prevalent in Germany and now
ntroduced in Britain is proposed to be
introduced in India; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) A proposal
for introduction of *Giro’ service in Indian
post offices is under examination.

(b) The postal *“GIRO" service is
quick and cheap money transfer service
provided by the Post Office without the
actual transfer of money belween two Giro
accounts. In addition, the facility of
deposits by a non-account holder to any
Giro account and cash payment out of
Giro account to any person at a post office
by means of pay order issued by the Central
Accounting Office can also be provided.
Payments for purchases or services received
and periodical dues like insurance premia,
electricity bills, schoul fees, telephone
bills eic., can also be paid through Giro
accounts, By placing a standing order
with the accounting office, an account
holder, can have such bills sent to the office
and paid by transfer from his account
without the bills having to be sent to him.
Account holders receive a daily statement
of accounts, wherever a transaction takes
place in their accounts. The statement is
accompanied by the relevant vouchers.
The use of a single paper (viz., a bill of a
public wtility undertaking, e.g. electricity
bill or premium notice etc., issued in the
form of a pay-in-slip) in the entire process
of billing the debtor, payment in cash/
by transfer from an account and updating
the creditors’ records is a unique chara-
cteristic of the Giro service. While supple-
menting the money order service, the Giro
offers a wider range of remittance facilities
at a cheaper cost.
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Scarcity of Fodder in Gujarat

4266. SHRI R. K. AMIN : will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that several
parts of Gujarat State, such as Kutch and
Banaskantha District suffer gravely from
scarcity of fodder for livestock; and

(b) if so, what action the Government
of India propose to take to save the livestock
of these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Government of India jhas
taken the following steps for saving lives-
tock of these areas:—

(1) The Government of Gujarat has
been  delegated powers under
Essential Commodities Act, 1955 to
control the stock prices and move-
ment of fodder within the State,

2

—

A grant of Rs. 1,00,000 has been
sanctioned to the Central Council
of Gosamvardhana by the Central
Government for being released
by the Councial to the Central
Relief Fund, Bombay for Cattle
relief measures in scarcity areas
in Gujarat State subject to the
condition that the Central Relief
Fund spends equal amount from
their own resources.

Retreachment of workers in Manipur
P. W. D,

4267. SHRIM.MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of Muster-Roll
workers retrenched from the Manipur
Public Works Department;

(b) how many of them have ‘been in
continuous service of not less than one
year;
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(c) whether compensation was paid
to the retrenched workers under Section
25-F of the Industrial Disputes Act, 1947; and

(d) ifnot, the reason therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) 300.

(b) None.

(c) and (d). No compensation has been
paid to them because under law they are

not entitled to any compensation,

Pending Income-tax Appeals

4268. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW be
pleased to state :

(a) the number of pending appeals
before the different Income-Tax Appeallate
Tribunals at Calcutta, Bombay, Allahabad,
Ahmedabad, Madras and other places ;

(b) whether it is a fact that the pen-
dency has been increasing and the then
President of the Income-tax Appellate
Tribunal after examining the pendency had
recommended to establish two more Benches
one at Calcutta viz. Bench ‘L’ and another
at Ahmedabad viz. Bench ‘B’ where the
pendency was the highest;

(c) whether it is also a fact that onc of
the new Benches is now going to be establish-
ed at Ernakulam; and

(d) If so, why this is being done in
contravention of the recommendations of
the Tribunal's President?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M., YUNUS
SALEEM) : (a) The number of pending
appeals before the different Benches of the
Income-tax Appellate¢ Tribunal, as on
1.9.68, is given below:—

Benches Pendency
‘Bombay Benches 17673
Calcutta Benches 15726
Delhi Benches 8663
Madras Benches 5341
Allahabad Bench 3497
Hyderabad Bench 4363
Patna Bench 4831
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(b) and (c). It is a fact that the
pendency of cases before the Income=tax
Appellate Tribunal has been showing an
upward trend and in order to reduce the
arrcars, the Government have created four
additional Benches. The additional Benches
have, in consultation with the President of
the Tribunal, been located at Cochin
(Ernakulam), Ahmedabad, Calcutta and
Bangalore.

(d) Does not arise.

Compulsory Retirement in Jute Mills in
West Bengal

4269. SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a large
number of workers have been forcefully
retired in the Jute mills in West Bengal
on grounds of age ;

(b) if so, whether the workers have
been medically examined;

(c) if not, on what basis their ages
have been ascertained; and

(d) the sieps taken by Government to
stop this forcible retirement?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) The Government are not aware of any
cases of forcible retirement of Jute mill
workers on grounds of age.

(b) and (c). Do not arise.

(d) Does not arise. It may be stated,
however, that the Labour Directorate of
the Government of West Bengal are vigi-
lant over the issue,

Workers in Jute Mills in West Beagal

4270, SHRI B.K. MODAK :
SHRI BHAGABAN DAS:

SHRI MOHAMMAD ISMAIL :

SHRI GANESH GHOSH :

Will the Minister of LABOUR AND
REHABILITATION be plegsed to state;
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(a) total number of workers employed
in Jute Mills in West Bengal at present;

(b) the total number of permanent
and Badli workers respectively; and

(c) the reasons for such a large number
of Badli workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI ):
(a) 2,31,595 (in 1967 the latest year for
which figures are available) comprising
permanent, badli and casual workers.

(b) About 1,47,460 and 44,250 respec-
tively.

(c) A large number of badli workers
are employed due to change in the line of
production resulting in fluctuating demand
for labour and also duc to engagement
of badli workers to fill the places of
large number of workers from outside the
State who go on annual leave during the
period from March to July every year.

Gift Wheat for Flood and Cyclone affected
People in Orissa

4271. SHRI S. KUNDU : Will the
Mnister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Food Corporation of
India has been asked in donate some gift
wheat for the benefit of flood and cyclone
victims of Orissa; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE):(a) and (b). The Govern-
ment of India have recently allotted 200
tonnes of wheat free of charge to the Gove-
rmment of Orissa for free distribution in
the cyclone affected areas of the State. The
allotment has been made from stocks of
wheat received by Government as gift from
abroad. The Food Corporation of India
was asked merely to release the allotted
quantity on Government account from
their depots nearest to the areas where
distribution was to take placo. Tho
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Corporation was not asked to donate any
wheat of its own.

Cooperative House Building Socleties

4272. SHRI A. S. SAIGAL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Delhi Cooperative
Act or the byc-laws of Cooperative House
Building Societies in Delhi empower the
Managing Committees of such societies
to enrol their members;

(b) if so, whether Government have
asked the Cooperative House Building
Societies in Shahdra-Delhi to enrol only
such persons as are sponsored by the De-
partment of Cooperation or not to enrol
new members at all;

(c) If so, whether the Co-operative
Societies have lodged protests against any
such interference in their autonomous
working against the provisions of the Act;
and

(d) the decision taken in the matter.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY) : (a) Yes, Sir.

(b) No, Sir.

(c) and (d), Do not arise.

Uneconomic Sugar Plants

4273. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased io
state

(a) whether the low yield of sugar and
high cost of sugar production in North
India is because of obsolete and unecono-
mic plants in sugar factories and their
improper maintenance;

(b) whether buming of bagasse and
non-use of waste and mud and wax also
keop the sugar production cost high; and

(c)- steps to be taken to merge smaller
units with bigger ones or amalgamate them
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and remove un-economic plants and get
larger sugar yield at cheap rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The yield of sugar varies
from region to region in the same
region from year to year. The State-wise
position in this regard during the last three
years is given in the Statement laid on the
Table of the House. [Placed in Library. See
No.LT-2662/68.] The recovery of sugar in
U. P. and Bihar is lower than in Maha-
rashtra, Gujarat and Mysore; but com-
pares very well with other States. A few
sugar mills in North India have old plant
and machinery, which affects their work-
ing efficiency to a certain extent, but this
is not the only factor.

The cost of sugar depends on several
factors like cost of sugarcane, actual re-
covery, duration of crushing, cost of
stores, salaries and wages, depreciation,
maintenance and repairs, other overheads
and return on capital employed. As
different factories in different zones pay
different prices of sugarcane, the cost of
production varies from zone to zone. Small
sized units with old plants have a higher
cost of production as compared to bigger
units with modern plants, but this advan-
tage gets offset in case the smaller plants
work for a longer duration or record a
higher recovery.

(b) Almost the entire bagasse produced
in sugar factories is used for raising stcam
for processing purposes. With improved
efficiency in steam generation and con-
sumption, a few factories are able to save
some bagasse. As regards waste mud,
in carbonation factories it is not used for
any commercial purposes. The wasle mud
of sulphitation factories is largely wused
for manurial purposes. Only one factory
is extracting wax from waste mud; others
have not found it profitable. No appreci-
able reduction in the cost of production
of sugar is, therefore, possible on this
account.

(¢) Merger of smaller units with a
bigger unit can take when the smaller units
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are willing and apply for merger. No
such request is pending at present.

wiuw wredta afae aor e @a 9
aawfaa afmafwasg

4274, = TR WA ;. AT AR
W, T A TA FT FIT FI9 5

(%) ®rmagaw § s whaa-wre-
fra afa7 aqr g% @9 & TS ufiwsr-
frgt & o0 @9 & a6} wF F AT
® AR § 25 wire, 1967 47 31 w3 -
77, 1968 &1 weFx ¥ fowraa #Y oi;

(&) afz gr, &t 75 art & aver
7 w1 FTEIEY £ §;

() w1 ag ¥ g= @ fF 9w 59
q Mar mar TT N & AR o7fo SR
f&d 9 AT 3@ WA FT AT
a9 faar qar; @k

(w) afzei &t #ar gowT &1
fase @vm w@iw fawim gra wiw
FUARTE 7

gaT™ weaw fawor § vy welt
[w1o (sftwal) Gwio qu): (F)wfaT
WA afax g9 § Ffaq afrafrmansi
® @t & fuwrad wrew, 1967
wazay, 1968 ¥ srar gf of )

(&) wor, 1967 & st g€ ferwr-
g arfew & o wf 4r 1w g
fefaat wrader 7 F & wroo @@
forsraa & A€ avrarfor oriw T #
b )

(w) =€, 1967 & Wy 9T wEaTA
qT w1t et frawrer aff el
fau Sw ol & T g9 B Wk W
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swror-q oy Y feg Wy € 0w,
1967 & qg& &% * AT fvg Mg 9T
frdi # gemmm & #r§ gwar qw
At

() =&, =

wyel/myfedt « ewef w1 te-wemd
WA § TG HAEA 6 {0

4275, SYHEy W T QAN
wFqrer AT g wATH AT FAT HLA
fw .

(%) wrag 5= & f& meER,
I 529 7 forerr gfom weqor fawor
g1 94 97 7§ AIHI AR gl
§ &l #1 a9 1968 § 0% AR
FHIS FEA0T HI5T § qfawiEt F1
geataf« w7 fear mar Wiz aga & a1f
FAT F1 TR & F G g
e oY 55 4 ;

(7) amazes & fF o
Al F WEAWF] KT T AT J w:
A aw § qaw W@ E 7§

(m) afz zf, a1 cod wTHTAE
Y= g7 AT YT ITATVEAF FIEATE
Tt ¥ 2;

(w) #ar ag WY a9 ¢ 5 om gf-
a7 awer wfgsit § fasg gfom
we fawrr gra & w| aTeT gfr-
HIEl T gETATT % AT 39 fowrga
a1 g€ §; W

(z) ufe af, @ 6 qeaeg & 31
sigadr 1 at 2 7

WATH &Y fowm & uvw wea
[wre (sftet) qoew qx): (%) ¥
(%), st T wowT & uwfera frar
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AT TET & AT AV G T AH(-TEH T
g faar smaar

oY carge, T RSE hew + farfdt
g oo fer & fng wra Twvaw

4276 W Hr@E TW.Y : FT AW
O Tl gg T4 AT FO ST
fis :

(%) 37 el qqr AN
am FgT § Sgr ¥ fowr ad 1968-69
& fog fearfiaf qiv ereafe & fod
ordz-9q & G W AT O IIqE
faur geqaml & infesai arr gfeaa
s faar wfesrf, Mgy, IO
9230 & tq HEMCHo o Mo 2/5
forerr 68-69, femtw 5 sramd, 1968 &
3fe faa mwi & mwym=z 31 g,
1968 % wrewgr (I9r S%@) ®
g weqror afawrdt st & 9
fed § W17 I foem deqrsi & A7
axr § faas fafgest & froife fafe
as 1l &1 7gy KA1 qr;

(=) 31 sArg, 1968 a® swr
wra<A-a@i w1 A forsr srrqfora
Zi T 4F I WEIT-TTT T Aqy
8, A" war faali o fafa & srafe A
u-Tfor &7 Waar T gTag. & WX

() »fs 4dY, Avea® FrrwTRor § 7

qar™ v favmr § Toon sl
[t (shmft) sy ag): (%) &
(m). &Y 737 w7 @ qwfa fEar
o1 Vel # Hqr W go®A-gEE a9%
7q fear gar :
Agricultural University in Kerala
4277. SHRI P. VISWAMBHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased tosate: -
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(a) whether the Central Government
have received any proposal from the Kerala
Government for starting an Agricultural
University; and

(b) if so, the reaction of the Central
Government to the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Fourth Plan propo-
sals of the Kerala Government give an
indication of their desire to start an Agri-
cultural University in the State. No
detailed project has, however, been re-
ceived.

(b) The State Government will have
the support of the Central Government
according to the approved pattern of
assistance.

East Pakistan Refugees in Tripura

4278, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether it is a fact that the number
of East Pakistani refugees in Tripura have
outnumbered the local Tribal population
and many of them have been rendered
landless as a result of rehabilitation of the
former;

(b) if so, the comparative figures
showing the population of the local tribals
and the refugecs in Tripura;

(c) whether it is a fact that the swelling
number of refugeces to the detriment of the
local tribals, has made the latter appre-
hensive about the former and caused much
tribal unrest in Tripura;

(d) if so, the number of cases of loot-
ing, arson, destruction of the foresis by
fires and other atrocities perpetrated by
the Tribals in Tripura during the last two
years and in the current year so far and
the steps taken by Gowernment to tackle
the situation effectively; and
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(¢) whether it has since been decided
not to allow further influx of refugees in
Tripura thereof and if not, the reasons
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) to (¢). Informa-
tion is being collected and will be laid on
the Table of the Sabba.’

Rehabilitation of East Pakistani Refugees

4279. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the total number of East Pakistani
refugees who have entered Tripura since
January, 1963;

(b) the progress made in their rehabi-
litation, the amount of aid given by Govern-
ment for the purpose so far and the future
plans to rehabilitate them; and

() the time by which the rehabilita-
tion work is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) 1,56,193 persons
are reported to have migrated from East
Pakistan in Tripura since January, 1963.

(b) According to the policy of the
Government those who migrated during
the period from the 1st April, 1958 to 31st
December, 1963, are not eligible for relief
and rehabilitation assistance. However, as
a special case, it was decided to take 1,500
agriculturist families, out of about 3,100
families who migrated to Tripura from
East Pakistan between January and July,
1963, to Dandakaranya for resctilement
since there was very little scope in Tripura
for their rehabilitation.

As regards those who have migrated
from 1-1-1964 onwards, only such new
migrants who are admitted to relief camps
and those who have come on exchange of
propertics Jeft by them in East Pakistan,
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are eligible for rehabilitation assistance.
Families who are admitted to relief camps
are being taken to other States outside
Tripura for resettlement since there is very
little scope in Tripura for their resettlement.
25,021 such persons have so far been sent
to other States for rehabilitation. Finan-
cial assistance to the tune of Rs. 20 lakhs
has been sanctioned for 5356 families who
have come to Tripura on exchange of
properties, On 23-11-1968, about 144
agriculturist and 85 non-agriculturist fami-
lies comprising 1087 persons were reported
to be in camps in Tripura awaiting rehabi-
litation, in consultation with the various
State Governments (including the Govern-
ment of Tripura).

(¢) It is not possible to state anything
precisely at this stage.

Immoral Traffic among Tribal Women

4280, SHRI C. K. BHATTACHARYA:
Will the Minister of SOCIAL WELFARE

be pleased to slate:

(a) whether traflic in women is carried
on in Jaunsar Bower Valley at the foot-
hills of the Himalayas, as reported by
MNafen amongst Khasa and Kolta tribes;

(b) whether young girls of these tribes
are purchased in the winter season and
supplied to brothels in different cities;

(¢) whether this has been going on
for years; and

(d) if so, action taken to curb this
practice ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). No reliable statistics are availa-
ble about immoral traffic in women and
girls in Jaunsar Bower Valley. There are,
however, reports about clandestine tra
in these areas. .

(d) The Suppression of Immoral Tra-
ffic in Women and Girls Act, 1956, provides
for the machinery for suppression of immo-
ral traffic, abolition of brothels and insti-
tutional facilities for the care, protection
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and rehablilitation of victims rescued from
the vice.

Land for Displaced Persons from East
Pakistan

4281. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government propose to
consider the desirability of excluding litiga-
tion charges, if any, added to the cost of
acquisition of land purchased after parti-
tion for the rchabilitation of displaced
persons from West Pakistan and now
earmarked for East Pakistan refugees
taking into account the fact that these
charges were mnot actually paid to the
original owners; and

(b) whether Government also propose
to exclude additional charges incurred in
excess of original estimate as a result of
inordinate delay in performance of develop-
mental work from the cost of development ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) No separate
account of litigation charges incurred on
acquisition of land for different colonies is
maintained and no such ch are included
in the cost of acquisition.

(b) There has been no indrdinate delay
in the development of the colony and no
charges other than actual costs of acquisi-
tion and development are proposed to be
recovered from the allottees of the plots.
The question of excluding any amount of
actual expenditure does not, therefore,
arise.

Blackmarketing in Triple Dwarf
Wheat seeds

4282, SHRI HIMATSINGHA,
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether Government's attention
has been drawn to the reports that triple
dwarf wheat seeds, one of the high yielding
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varieties of wheat developed by the Agri-
cultural University in Ludhiana, has been
sold at Rs. 1,000/- per kg. by black marke-
teers particularly in the Bhatinda district.

(b) if so, whether Government have
enquired into the black marketing of the
high yielding varicties of wheat seeds and
if so, with what results; and

{c) steps being taken by Government
to prevent this blackmarketing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There have been some
reports in the Press and elsewhere that
seeds of triple dwarfl wheat are being multi-
plied in the by a number of farmers and
sold to individual farmers at very high
rates. The position with regard to research
on triple dwarf wheats is that these cultures
are still under experimentation and that
non of the cultures under test has so far
given yields significantly superior to dwarf
wheat varieties (such as Kalyan-sona,
Sonalika, Safed-Lerma, Chhoti Lerma, etc.)
already released for commercial cultivation.

(b) No Sir, as no specific complaint
of black-marketing was received by Govt.

(c) Wid® publicity has been given
through Press and Radio by the Indian
Council of Agricultural Research and the
Puniab Agricultural University, Ludhiana,
warniog to the farmers not to go in for
the so-called triple dwarf wheat seeds.

Wy A% gEw

4283, =it UWo QWo Wit : ®q7
a0 aq1 wfw gt IE FaTd # gur
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FfeUd & 9 7 NI JqF 96T
& &7 smiay 9T fasslt & wer
wnrEr ¥ 70,000 wwar aFTAT §; WT

(w) afz &, o IT6 TR FF
® fad war wrdard #y a§ R 7

w, wfy, wopofoe feew an
qEeTe Weata ®  cregsen (sh
THo QW TEqUEATHY) © (F) AT
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L] ofw
1960-51 24,02,338
1961-62 19,61,145
1962-63 21,81,787
1963-64 22,65,591
1964-65 26,11,930
1965-66 21,58,173
1966-67 4,35,083

9 ET AiFS § ®F@ FET
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wifas a0 1 IAFT adAMT 2O
afem 7t fear mar &

(&) &Y (). 30-11-68 %1 Wiz
AqH GHIA ® FAE FEAWI a4
fecety wew FY WUTET ¥ FWT F
fawfor, sram@ @@t AFWIO RAATAT
g oere 5T T EgTT % (HOET &
3,62, 756 . 34 9T TWAT 9 | IFT HAT-
AY I AHH| WTAATEY AR WY AT
4T &, Ster fF w97 Tew T W@ @
farzor & fegr mar & 4 [ qeverem #
ww foqr w1 ¥fwd  wwqr LT—
2663/68 . ]
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o qwo 480 & wRniy wW AW
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1969 & Z1Tr1 Tro THo 480 & wefre
qaT%7 Uy ARfET ¥ §& AT w1
A . §7F FT FEAEAHT F T
AT 97 T § AT qegEasEr s
oWl §arT fear a1 @y

Agricultural Growth Target

4285, SHRI VALMIKI CHOUDHARY :

SHRI S. K. TAPURIAH:

SHRI HIMATSINGKA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Planning Commission
has lately recommended scaling down of
the agricultural growth target proposed
for the Fourth Five Year Plan;

(b) if so, to what extent and which
specific agricultural products arc likely to
be affected adversely thereby;

(c) the reasons for the recommenda-
tion: and g

(d) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.
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Increase in P & T facilities in backward
and border areas

4286. SHRI RAMAVTAR SHARMA :
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a scheme
is under consideration of Government to
further increase the Posts and Telegraphs
facilities in the backward and border
arcas;

(b) the names of the backward areas
where the said facilitics are proposed to
be increased; and

(c) whether any scheme is under con-
sideration of Government to increase posts
and telegraphs facilities in Gwalior, which
is a backward areca of Madhya Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes. A
scheme is still under consideration,

(b) The list of such areas is yet to be
finalised.

(c) Madhya Pradesh State Govern-
ment have not declared Gwalior as a
backward area. Increase of P&T facilities
in Gwalior is being considered in the
normal course.

Production of Food Grains and Cash
Crops

4287. SHRI H. N. MUKERIJEE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total production of principal
foodgrains and cash crops from 1950-51 to
1965-66;

(b) the total area of arable land;
(c) the proportion of irrigated land

to total arable area districtwise, during the
period 1950-51 to 1965-66; and
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(d) the average annual production per
acre  district-wise, for those years ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement I giving esti-
mates of production of foodgrains
cash crops in the country for the years
1950-51 to 1965-66 is laid on the Table of
the House. [Placed in Library. See No.
LT-2664/68.)

(b) A statement Il giving area of
arable land for the years 1950-51 to 1965-
66 in the country is laid on the Table of
the House, [Placed in Library. See No.
LT-2664/68.]

(c) and (d). The feasibility of compiling
the data, making the calculations and
preparing the numerous sheets for district-
wise information for the whole country,
is being examined.

Different Forms in Tenancy in States

4288. SHRI H. N. MUKERIJEE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total area under different
forms of tenancy, State-wise, as indicated
in the Census of 1951 and of 1961, or in
other authoritative surveys; and

(b) the proportion of such land to
the total land area State-wise, during the
same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). On the basis of
1961 Census data, information is available
regarding percentage of distribution of
houscholds according to the nature of
rights in land held by tenants which is
reproduced in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-ZGGS[GS.]
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Scheme for Welfare of Schedaled
Tribes in Bihar

4289, SHRI VALMIKI CHAUDHARY:
Wil the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether the Bihar Government
have submitted a scheme for the welfare of
the Scheduled Tribes in the State during
the Fourth Five Year Plan;

(b) if so, the cost and other details
of the scheme;

(c) the central assislance expected
therefor; and

(d) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) Yes Sir, for the State Sector of the
Fourth Five Year Plan.

(b) The details of the cost ctc., are
as under :—

(Rs. in lakhs).

1. Schemes of Education 188.60

2. Schemes of Economic Deve-  53.40
lopment.

3. Health, Housing and Other  23.00
Schemes.

Total .. 265 0?

(c). The present rate of central assis-
tance for the State Plan schemes is 605,
of the approved outlay or the actual ex-
penditure incurred, whichever is less,

(d) The Plan proposals are still being
finalised.

wiwdi | afw wr wm

4290. s WIAE VWA @ ¥ @MY
wat sl war 17 7rd, 1968 & war-
tfFq gw @8I 3143 & wWiT 25
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faazor & ®¥ a7 & 7g TA4 A waT
war fw s

(%) war qeg-anT aidt € qfw
® ot § B oiw 7 qfe fsd and
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® e frrd 722 @ fed T G a0
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(w) =ar ag & § fis so< agw
AR I GHRIAT, 1967 & qfw &
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=gy, afTar, FEAAE, w@2eT, 8-
9z, 0, wAmg, TR W AT
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fastt & forfeam off fwar aar dar
fr 29 witw, 1968 & ‘fgrgera’ & -
forg gur ar;

(=) afz g, 1 ¥ & 7@ Froow
g, A

(1) %7 ST WAW ;ORI &I
wq WREY 7Y I (ae) 7 s fafy
FAR F 1§ TG TOE K T T€°AX

g7

QT WA 7 vva-swr (of
senenfen fmd) - (%) & (7). I
FTORY TR

Prohibition

4292, SHRI D. N. PATODIA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that prohibi-
tion has failed to enlist popular support
despite persitant efforts over many years
and;

(b) if so whether Government have
considered it desirable to call a halt to the
programme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) No.

(b} Does not arise.

Panchayat Election in Manipur

4293. SHRIM.MEGHACHANDRA :
Will the minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether tha Panchayat election in
Manipur due to be held in January, 1969
is going to be postponed; and

(b) if so, the reasons thercof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHR1 M. S. GURU-
PADASWAMY) : (a) and (b). The

information is being collected and will be
laid on the Table of the House on receipt
from the Manipur Administration.

Welfare Schemes for Tribals of Tripura

4294, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether there is any scheme for
the welfare and development of the Tribals
in Tripura, including the resettlement
of landless Tribals on land, under the

i) Education
i) Economic Development

ili) Health, Housing and other schemes.

Total :
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Fourth Five Year Plan or under the annual
plan for the current year ;

(b) if so, the details thereof including
its cost and the Central assistance to be
given for its implementation;

(¢) whether it is a fact that more than
13000 landless Tribal families are still to
be resettled in Tripura; and

(d) if so, by what time they would bs
resettled under the said scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) The details are as follows:—

(Rs. in lakhs)

Qutlay pfopoﬁed for

for 1968-69 Annual the Fourth Five
Plan. Year Plan 1969-70—
1973-74
2.26 7.80
26.85 603.67
2.16 59.09
31.27 670.56

Central assistance will be hundred per
cent.
(€) Yes, Sir. Most
however, Jhum cultivators.
(d) Concerted efforts are being made
to sottel them. The scheme is being
continued in the IV Plan also. These
efforts will involve large scale financial
implications. Adequate financial resources
for this purpose are not yet in sight, It
is not therefore possible to indicate a speci-
fic time limit at this stage,
feamit i ww
4295, sft mqem wipeare: w
T A4 g 74T 74 g B FAT HGE
f :
(%) xargewmT &1 fgT agErd
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of them are,
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66 ¥ Wi &, W Y®WATW W7 WA
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Paddy Cultivation in Manipar

4298. SHRIM.MEGHACHANDRA :
Will the Minister of FOOD AND AGRI- -
CULTURE bo pleased to state :

(a) the total area of land under paddy
cultivation by the Agriculture Department
of the Government of Manipur during the
last three years;
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(b) the amount of expenditure incurred,
year-wise; and

(c) the amount of yield for the year
1966 and 19677

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Details have
been called for from the Manipur Admi-
nistration and will be laid on the Table of
the Sabha as soon as they are received.

I AW A ghowAt ® fod awrw
L Ll Cil

4299, st sitay stwra : w47 QAT
T ReAfT qAT 4T 9T oF Far faa-
T TR T g F7 foraq 7z faar
T &Y fF T 1966 Tar 1967 F IAX
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(&) =ar goerx % qar & 5 wg
frmr g7 wfedi & fad qz-wamem
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Destruction of Fetrtilizers Gifted by
Swedish Government,

4301. SHRI K. P. SINGH DEO;
SHRI R. K. SINHA :
SHRI SITARAM  KESRI:
SHRI GEORGE FERNANDES :
SHRI MAHANT DIGVIJAI
NATH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a ship
load of fertilizers which was a gift from
the Swedish Government was destroyed in
Madagascar recently;

(b) if so, the quantiry of the fertilizers
reported to have been destroyed in Mada-
gascar;

(¢) whether Government have receiv-
ed any report in the matter;

(d) if so, details thereof; and

(e) whether the Swedish Government
would supply fertilizers to India as a gift
in place thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

‘SHINDE) : (a) Yes, Sir,
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(b) The entire quantity of 9700 tonnes
of Calcium Ammonium Nitrate on board
the vessel *Polyxeni’ is reported to have
been lost.

(¢) Lloyds Shipping Gazette contain-
ing report on the casualty has been received.

(d) The Motor vessel ‘Polyxeni’ is
reported to have struck an unknown sub-
merged object on 29.9.68 near Fort Dauphin,
Madagascar. The engine room and hatches
were flooded. The condition of the vessel
deteriorated due to pounding by rough
sea and high swell and she started sinking.
Inspection of the vessel revealed that
all holds and deep tanks were full of sea-
water and the vessel was twisted and had
sustained considerable damage to hull.
Crew was rescued and it left for Fort Dauph-
in. The Salvage tug from Fort Dauphin
inspected the vessel and advised that the
vessel was not in salvable condition,

(¢) According to the provisions of the
Development Grant Agreement, the Govern-
ment of Sweden are required to supply
additional fertilisers of the equivalent
value.

Aralam State Farm in Kerala.

4302, SHRT A. K. GOPALAN:
SHRI P. GOPALAN :

Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

{a) the reason for the delay in starting
the work of Aralam State Farm in Kerala;
and

(b) when the work is proposed to
start ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The question of acqui-
sition of land for setting up a State Farm
in Aralam area is being considered in the
light of the likely economics of running
the Farm.

(b) The Farm is likely to start function-
ing carly in 1969-70,
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Financial Assistance to Farmers

4303, SHRI SITARAM KESRI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there has been any pro-
posal for starting pilot projects on how the
activities of commercial banks and coope-
rative banking institutions can be coordi-
nated in extending finance to the farmer;

(b) if so, the institutes participating
in the project; and

(¢) Government's role in it?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) to (c) The Agri-
cultural Finance Corporation Ltd. has
been promoted by the scheduled commer-
cial banks with a view to promote comm-
ercial banks' advances to agricultural
enterprises. With a view to achieve coordi-
nated action between the commercial and
cooperative banking sectors in regard to
financing the agricultural enterprises all
the country, National Level Consultative
Committee has been constituted, at the
initiative of this Corporation, conmaisting
of the following persons:—

(1) Shri N. M, Chokshi, Chairman,
Bank of Baroda Ltd. and Chairman,
Agricultural Finance Corporation
Ltd.

(2) Shri Magan-bhai R. Patel, Chair-
man, Federation of State Apex
Cooperative Banks. .

(3) Shri Yuvarajshreo
sinhji, Chl.irman. All India: é::m‘
Land Devel t Banks Coop
tive Union.

(4) Shri V.N. Puri, Chairman, Nation-
al Agricultural Cooperative Mar-
keting Federation Ltd.

(5) Shri T. A. Pai, Chairman, Syndi-
cate Bank Ltd.

(6) Prof.
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(7) Shri B, Rudramoorthy, Managing
Director Designate, Agricultural
Finance Corporation Ltd.

State Level Consultative Committees
are also being set up.

.. The National Level Consultative Commi-

_ttee has decided to undertake certain studies
relating to the scope for coordination and
the ‘areas and methods of coordination
between the commercial banks and coopera-
tive banking institutions and to entrust the
studies and pilot projects in this connection
to:—

, (i) The Vaikunth Mehta Institute of
.~ Cooperative Management, Poona.

‘(ii) The Indian Institute of Manage-
" ment, Ahmedabad.

. (iii) The Indian Institute of Science,
Bangalore.

* The Government is not formally assoei-
ated with the working of these committees
either at the national level or state level.
The Government, however, may render
sppropriate assistance where required, in
‘facilitating coordination and fuller use of
“thie. two' banking systems for agricultural
' purposes.
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Grant of Exemption under the Employees
Provident Fund Act

4306. SHRI BHAGABAN DAS:
SHR1 MOHAMMAD ISMAIL:
SHRI GANESH GHOSH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Messrs
B. N. Elias and Co. (Pvt.) Ltd., Calcutta
and their sister concerns have been granted
exemption under section 17 (I) (B) of the
Employees Provident Fund Act;

(b) if so, the circumstances under which
these exemptions have been granted;

(c) whether Government have received
any memorandum from Messrs B, N.
Elias and Co. (Pvt.) Ltd., Employecs Union,
Calcutta on this question;

(d) if so, the main points of the memo-
randum; and

(e) slepstaken by Government thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No.

(b) Does not arise,
(c) Yes.

(d) The Union is opposed to the
grant of exemption.

(e) The matter is under consideration.
FO¥  WIATA-SOA WA
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Agro-based Industries

4309. SHRI D.N. PATODIA :
SHRI N.K. SANGHI
SHRI R.R. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that more than
1,000 agro-based industries are proposed
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to be set upin the cooperative sector
during the Fourth Plan;

(b) if so, what would be the State-wise
break up of their units; and

(c) what has been the achievement of
such units during the Third Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY ): (a) The Fourth Plan
has not yet been finalised. According to
tentative indications available, state Govern-
ments in their plans have envisaged a pro-
gramme of about 250 agro-based industries
in the co-operative sector during the
Fourth Plan period. If resources permits
it may be possible to take up a larger
programme.

(b) It is not possible at this stage 10
indicate a precise state-wisc break-up of
these units.

(c) During the Third Five Year Plan,
as against Lhe original target of 680 agri-
cultural processing units, 1004 units were
organised, bringing the total number to
1506, out of which 1088 units have been
installed.

New Scheme for Free and Fair
Elections

4310. Shri N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU:
SHRI R. BARUA :
SHR1 RAM SINGH AYARWAL:
Will the Minister of LAW be pleased
Lo state:

(a) whether it is a fact that the Chief
Election Commissioner has proposed a
new Scheme for free and fair elections; and

(b) if so, the main features of this new
scheme and Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) A copy of the Code of Conduct for
political parties issued by the Election
Commission of India is laid on the Table
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of the House. [Placed in Library. See
No. LT-2667/68.] The Chief Election
Commissioner suggests that Implementation
Committes for the observance of the Code
should be set up at the State level, District
level and if possible, at the level of the Sub-
Divison. These Committees in which
the representatives of all political parties
at respective levels will be represented will
meet frequently before the election and
discuss the observance of the Code by all
concerned. The Chief Election Commi-
ssioner proposes to meet the representatives
of the political parties in West Bengal,
Uttar Pradesh and Punjab and distribute
the copies of the Code of Conduct to
them with necessary appeal. He has
already met the Gowvernor of Bihar and
requested him to make adequale arrange-
ments for ensuring law and order at the
time of clections. The Government hopes
that the new scheme of the Chief Election
Commissioner will be successful.

Stipends to Scheduled Castes Refugee
Students in Dineshpor, Nainital

4311, SHRI K. HALDER : Will the
Minister of SOCIAL WELFARE be

pleased to state :

(a) whether it is a fact that the Schedul-
ed Caste, East Bengal refugee students who
have settled at Dineshpur, Nainital, are not
given stipends, which are reserved for
them;

(b) if s0, the reason thereof; and

(c) if not, how many students have
got the benefit so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). No information is availabel
with the State Government whether Schedul-
ed Caste East Bengal refugees have settled
in Nainital. However, no stipends, which
are admissible to the Scheduled Caste
students in the State, are admissible to the
East Bengal Scheduled Caste students as
these communities are not recognised as
Scheduled Castes in Uttar Pradesh.
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Allotment of Land ¢o East Pakistan
Refagees at Dineshpar (Namital)

4312. SHRIK. HALDER : Will the
Minister of LABOUR AND REHABILI.
TATION be pleased to state :

(a) whether all the refuges families
of. East Pakistan, who have settled in
l?meshpur, District Nainital, have been
given lands for cultivation, according to the
assurance given to them;

(b) if so, how many families have
been given land; and

(¢) the minimum and maximum scres
of land given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) ; (a) to (c). As reported
by the State Government, the information
is furnished below ad seriafim:—

(a) Yes.
(b) 1196 families.
(€) 4 to 8 acres of land per family.

International Soyabean Research Contre
in India

4313. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the Food
and Agricultural Organisation propose
to set up an international soyabean research
centre in India; and

(b) if s0. the place where it would be
sot up and what would be the cost
involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. We are not awars
of any such proposal.

(b) Does not arise.
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Comwmitiee  on Rehabllitation industries
. Corporation, West Bengal.

. 4314, DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased o state . \

(@ whether it is a fact thal a Commi-
tige headed by Shri Manubhai Shah was
sel up by Government to probe into the
condtUom of Rehabilitation Industries
Corporation, West Bengal; and

(b) If so, the main findings and re-
commendations made by the Commitiee
and Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR,EMPLOYMENT
AND REHABILITATION (SHRI D. R
CHAVAN); (a) and (b), Onec of the
terms of reference of the Board of Rehabi-
Iitdtlon, set up by the Government of India
under the Chairmanship of Shri Manubhai
Shah is to evaluate the functioning, schemes
and progress of the Rehabilitation Indus-
tries Corporation. The report of the Board
is awaited.

Agencies Tor Distribution of Tractors in
Punjab and Haryana

4315, SHRIMATI NIRLEP KAUR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

""(®) names of the firms who have been
given agency for the distribution of tractors
in Punjab and Haryana; and

(b). how many tractors thesc agents
hlv? aliotted to farmers and on what basis ?

fHE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
OOOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Government do
not exercise control over the distribution
of. tractors; manufactured in the country.
Pressmabiy: the question relates 1o the
distribution of imported wactors. If so
ovemnment has  decided -wo duu-lbuu
imported _ tractors through = Stats Agro-
Industries Corporations. In the Punjab
and Haryana, these traclors are being
distributed to farmers by the Punjab and
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Haryana State Agro-Industrics Corpora-
tions, So far, these Corporations have
distributed 480 tractors (280 in Punjab
and 200 in Haryana) to farmers.

Ext ension of Industrial Disputes Act to
certain Institutions

4316, SHRI R. K. SINHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the working group headed
by Mr. Venkatachalam constituted by the
National Labour Commission has recom-
mended the extension of the Industrial
Disputes Act to institutions such as Univer-
sities, educational institutions, research
bodies; and clubs; and

(b) if so, the steps taken Lo implement
the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Government understand that the
Central Working Group on Labour Ad-
ministration has made such a suggestion in
the report which it has submitted to the
National Commission on Labour.

(b) The Government are not seized of
the matter now and would take action
after receiving the recommendation of
the Commission.

Trunk Line between Bikaner-Delhl and
Delhi-Ganganagar

4317. DR. KARNI SINGH : Will the
Minister of OOMMUNICATIONS be
pleased to state :

(a) whether he is aware that inspite
of all his promises on the floor of this House
in the past, the trunk lines betwoen Bikaner
and Delhl and Delhi and Ganganagar
remain  unserviceable for long hours;

(b) whether he is also aware that the
Districts of Bikaner and Ganganagar are
situated on the border and require speedy
communications for security reasons also;
and

(c) what steps have been taken to
improve these trunk lines ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No. There
has been considerable improvement in the
Delhi-Bikaner Trunk service during the
past two years.

(b) Yes.

(€) 1. An 8 channel carrier system
between New Delhi-Bikaner was commis-
sioned on 26-11-66; and thereafter yet
another carrier system with 3 channels on
17-11-68,

2. Additional circuits to Bikaner have
been provided.

3. The circuits have been provided on
two different routes.

4. A stand by line for the system has
been provided between Rewari and Bikaner.

5. To overcome power failures, a
transistorised system with standby battery
has been installed.

6. To obviate interruptions due to
thefts, copper wirc in the Section New
Delhi-Rewari is being replaced by wire
ACSR.

7. A special watch is being kept on
these circuits by the Maintenance Staff.

Distribution of Food throwgh Rellel
Committer in West Bengal

4318. SHRI SAMAR GUHA:
SHRI JYOTIRMOY BASU:

Will the Minister of FOOD AND
AGRICULTURE be picasod to state :

(a) whether it is a fact that his Minis-
try has supplied food through the Food
Corporation of India for distribution in
North Bengal to a Relief Committee in
West Bengal;

(b) if so, the name of the Committee
and quantum of food supplied to it:

(c) whether the Central Govermment
have supplied food to other roliel organi-
mm-howuﬁuinNulhw;

@ ifno.un-mdmﬁlh-
tion Jand .
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(¢) the gemeral poilcy regarding dis-
tribution of food by the Central Govern-
ment to Relief Committees working " in
distressed arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : ({a) to (d). The West Bangal
Relief and Aid Committee was aliotted
100 M. T. of wheat by the Government of
India for frec distribution in the arcas
affected by floods in North West Bongal
recently. No other agency approached
Government for such assistance.

(¢) Government reccived in 1966 and
1967 large stocks of foodstuffs from friendly
countries and international organisations
for free distribution in drought affected
areas. Some small quantitios eof (hese
foodstuffs are still available and: thesc are
being allotted for free distribution in sreas
affected by natural calamities either through
the State Governments or through volun-
tary organisations provided Government
is satisfied about their bonafides.

Recommendstion of the Gtanding Safety
Advisory Committee about safely
Equipment in Collierips

4319. SHRI DEVEN SEN : Wil
the Minister of LABOUR AND REHABI-
LITATION be plecased to state

(a) whother it is a fact that the Standing
Safety Advisory Committee at its last
meeting recommended that Govemmeat
should provide the pecessary forcign ex-
change for import of such safety equip-
ments used in collieries and their spare
parts as are not indigenously manu-
factured;

(b) whether the Import Licence screen-
ing Committoe has agreed to license only
one cap lamp bulb for every iwo lamps in
usc at the collicries upto June 1969 knowing
that life of a bulb i$ only three monthe;

view of the bazard 1o the
miners in working without cap lamps
whether Government’ propose 1o take any

:
l
a_
)
|
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD):
(8) Yos, Sir,

(b) and (c). In view of the expected
availability of approved type cap lamp
bulbs from indigenous sources by early
next year, it was decided by the Screening
( ittee to sponsor applications for
import of cap lamp bulbs for only a limited
quantity at the rate of one bulb for two
lamps installed at each applicant colliery.

Shallow and deep tubewells in Andhra

4320. SHRI V, NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have sought
the opmion of the Geological Department
about the effect of shallow and deep tube-
wells system of irrigation in drought striken
districts of Andhra; and

(b) if so, the nature of opinion given
and Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information is
being collected and will on receipt be laid
on the Table of the Sabha.

Detp Sea Fishing in Andhra Pradesh

.432!. SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whether the Planning Commission
have sought the details of scheme for the
development of fisheries and deep sea
fishing in Andhra Pradesh during the
Fourth Plan;

(b) if so, whether any scheme for the
dw’bpmmt of fisherios and deep sea
fishing in Andhra Pradesh in the Fourth
Five Year Plan has boen prepared by the
Andhra Government; and

(o) if so, the detmils of the scheme
indicating the places and the targets of
production ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (s) and (b). Yes, Sir.

¢) The Government of Andhra Pra-
desh have submitted a scheme for the
development of fisheries at a cost of Rs.
2.55 crores. According to this scheme it
is proposed to develop marine fisheries
centres at Kakinads, Upputeru, Machli-
patnam, Visakhapatnam and Krishnapat-
nam with the introduction of 289 mecha-
nised boats and other components of the
marine programme at a cost of Rs. 115
lakhs. Besides, there is a scheme for the
establishment of a Corporation for deep
sea fishing from Visakhapatnam. The
development of fisheries resources of the
Collair lake and the Pulicat lake and the
development of fisheries in Nagarjuna-
sagar and other reservolrs is being taken
up under the inland fisheries development
programme. A target of additional fish
production of 17,000 tonncs from the
inland programme and 16,000 tonnes from
the marine programme has been indicated.

Agricultural Policy Resolution

4322. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 10 state:

(a) whether Government have pre-
pared any Agricultural Policy Resolution;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is at present no
proposal to in duce any Agricultural
Policy Resolution.

(b) Does not arise.

Agricuitural Production ia Unirrigated
Areas

4323. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) the steps being taken to set up
agricultural production in unirrigated arcas
in the country particularly in respect of
small land holdings; and

(b) " the facilities and incentives being
provided to big farmers and small farmers
in unirrigated area with a view to increase
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is
placed on the Table of the House. [Placed
in Library. See No. LT-2668/68.)

Demand of English Stenographers in Delhi

4324. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that during the
last 3-4 years, there had been a great

demand of English Stenographers in public
and Private sectors in Delhi as notified by

the local Employment Exchanges;

(b} whether it is also a fact that the
cost of training of Stenographers Course
being imparted in Industrial Training Insti-
tutes in Delhi is on very low side as com-
pared with other technical trades of Indus-
trial Training Institutes; and

(c) if so, the steps taken by Guvern-
ment for ir ing the ber of scats
in different Industrial Training Institutes
in Delhi to fulfil the shortage of English
Stenographers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No. The number of vacancies for
English  Stenographers notified to the
Employment Exchange in Delhi has been
progressively declining during the last
3-4 years. '

(b) Yes. The cost of training in all
non-engineering trades including Steno-
graphy is lower than that for the engineer-
ing trades as training in the latter involves
provision of costly Tools and Equipments.
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() In view of the declining demand
increase in the existing seating capacity
viz. 576 has not been considere d necessary,

Employees of the Industrial Traiming
Institutes in Delbd

4325, SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that a large
number of employees working in different
Industrial Training Institutes in Delhi are
posted to Industrial Training Institutes
far off from their residences and as such
they are put to great inconvenisnce in
coming from and going to their places of
duty;

(k) if so, the reasons for not posting
them in the nearby Institutes; and

(c) the steps to be taken by Govern-
ment for posting them in the nearby Insti-
tutes in order to improve their efficiency
in working ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to (c). About 50%; of the employees of
the Industrral Training Institutes in Delhi
are, at present, residing at places more
than five miles away from the place of
their duty. Limited number of posts in
the more centrally situated Industrial
Training Institutes and non-availability
of suitable ipcumbants stand in the way
of accommodating all the employees.
However, as far as possible the employees
are posted to the Industrial Training Insti-
tutes necarby their place of residence,

Telepbone Connection to Shri V. P. Kaawar
Assistant, I. C. A. R., New Dulhl.

4326, SHRI DEVEN SEN:
SHRI LATAFAT ALI KHAN :

Will the Minister of COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Question No. 1501 on
the 21st November, 1968 and state :

(a) the contents of Shri V. P. Kanwar's
application for temporary telephone con-
nection; and
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(b) the designation of the sanctioning
authority for the temporary connection ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLTAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII.K.GUJRAL): (a) ShriKanwar
wanted a telephone connection at his
residence on account of being connected
with a number of social and cultural orga-
nisations.

(b) The sanction was issued by the
Director-General of Posts and Telegraphs,

Telephone Connection for Social
Workers

4327. SHRI LATAFAT ALI KHAN :
Will the Minister of COMMUNICATIONS
be pleased to refer to the reply given to
Unstarred Question No. 1501 on the
21st November, 1968 and state :

(a) whether any body else has been
given a temporary telephone in Delhi from
January 1, 1960 to date on the ground of
being an active social worker;

(b) if so, their names and addresses
alongwith the date of the application and
the date of actual installation of the tele-
phone in each case;

(c) whether any enquiry was held in
those cases before sanctioning the connec-
tion; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL): (a) Yes.

(b) and (¢). No separate record of the
purpose for which temporary telephones
are granted is being kept. Each case is
detided on its own merit and normally no
enquiry is held before sanctioning the
connection.

(d) Does not arise.
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Temporary Telephone Connections
for Soctal Workers

4328. SHRI LATAFAT ALI KHAN :
Will the Minister of COMMUNICATIONS
be pleased to refer to the reply given to
Unstarred Question No. 1501 on the 2ist
November, 1968 and state :

(a) under what rule an active social
worker is entitled to get a temporary tele-

phone;

(b) whether it is a fact that temporary
telephones are given for temporary pur-
poses only such as serious illness etc., and
casual telephones for casual purposes such
as marriages etc.; and

(c) what temporary need for telephone
Shri Kanwar claimed in his application to
entitle him, in the judgement of the depart-
ment, 1o a temporary connection ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) FEach case
is decided on its own merits.

(b) Temporary telephone connections
are given on the individual merits of each
case, and not necessarily restricted to the
cases of serious illness only. Casual tele-
phones are provided upto a maximum of

60 days for casual purposes including
marriages.

(c) Shri Kanwar had represented that
a telephone was very nccessary for his
social and cultural activities and as such
a temporary telephone connec.ion was
sanctioned for six months,

Closure of M/s. Mackintosh
Burn Ltd., Calcutta

4329. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether it is a fact that M/s.
Mackintosh Burn Ltd., Calcutta is facing
closure and liquidation, affecting employ-
ment of about 700 workers;

(b) if so, reasons for this state of
affairs;
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(c) whether it is also a fact that the
workers have offered to forego some
existing benefits and to step up production
in order to cut the Company's alleged
losses and keep the factory running; and

(d) action taken by Government to
prevent closure of the firm ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes, Sir.

(b) The Company is reported to have
suffered loss of Rs. 9 lakhs in 1966, Rs.
11.5 lakhs in 1967 and over Rs. 6 lakhs
upto 30th June in 1968 and to have been
denied further credit facilities by its Bank.
The Company has filed a petition on
11-11-68 before the High Court of Calcutia
praying for liquidation.

(¢) No information is available on
this point.

(d) The disputes regarding closure
raised by the two unions in this concern
have been taken up for conciliation by the
Government of West Bengal.

Closure of Establishments of M/s. Soorajmull
Nagarmull, Calcutta

4330. SHRI INDRANT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that M/s.
Soorajmull Nagarmull, a leading business
house of Calcutta, has closed down its
establishment from the 3rd November,
1968;

(b) whether the services of about 500
employees have been terminated;

(c) if so, reasons for such closure; and

(d) the action taken by Government
to prevent such large-scale un-employ-
ment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI):
(a) Yes, Sir.

(b) It is reported that the services of
about 400 employees have been terminated.
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() The roasons are reported to be
the illegal and improper activitics of the
employees, defiance of lawful orders of
the management and assault on some of
the officers of the managemeat.

(d) The dispute about closure raised
by the employees’ association is under
conciliation by the Government of West
Bengal,

Extension of time for Indo-German
Nilgiri Development Project

4331. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Govern-
ment Tamil Nadu have requested the
Government of India for an extension of
three more years for the Indo-German
Nilgiri Development Project; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE): (a) No Sir.

(b) Does not arise.

Rice and Wheat In Ration Shops in Delhi

4332, SHRI N. R. LASKAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that rice avail-
able in Ration Shops in Delhi is of a very
bad quality and no body is taking it;

(b) if so, whether Government pro-
pose Lo supply better quality rice to these
shops;

() if 8o, when it is likely to be supplied;

(d) whether Government also propose
to supply wheat at less price in the ration

shops in view of incressing price in the
open market; and

(e) if not, the reasons thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION
SHINDE) : (a) Rice issued from Fair
Price Shops in Delhi is of fair average
quality and is being purchased by consu-
mers.

(b) and (c). Basmati rice is being
issued from Fair Price Shops from 4-12-68.

(d) and (¢). Superior wheat was issued
to consumers at 98 paise per kg. in October,
1968 and dara wheat is being issued at 93
paise per kg. at present.

fasslt gru drwmt & o faqut ot
fawdt ® wAw=

4333, =it fgme oy - ¥ wrw

aar gfw 7ot 7 qa FFUFT

(%) sarag &= & & waqdT &
faedft g7 FoT & faft or 77q fawr
a3 fawst # sgaear T i af
faas weeres gras F mrfens
qZi W Wt F I 39 F farvor
3 A= Alean & st sgha
gt &

(&) =fz &, &1 a3 @vmT @
fa=re 37 feget 9x fasz whaag &
fam<t #1 sqaeqr 3 71 2

(m) af et 41 %7, o7

(=) afzady, av@® sar 170 §7

wm, §fa, wiqufoe faww aw
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(7) wwr & Y @ar

() feeett g Qvaar & gu fedy
Faq 14 921 gag ®IT 1} wer dai
GETEE FIT & | FW FTT F A
F39 aga §r N¥ 797 & fAq quAr
T NEVERAr qq1 ¢ | Awaragy ar
g1 FIYT HAGTAF AT AT E HIT
faa=t a7 & 4 T g4 HEH-
warAnIT Sfga s 7€ g &

12 hrs.

RE : ADJOURNMENT MOTION
(Query)

MR. DEPUTY-SPEAKER
to be laid. Mr. Hathi.

Papers

SHRI S. M. BANERIJEE (Kanpur) :
On a point of order, Sir. 1 have been in-
formed by the lobby assistant that the
adjournment motion about the arrest of
3351 teachers in UP and BHU.....

MR. DEPUTY-SPEAKER: T will
not entertain any point of order on this,

St ¥ e (T fam) ¢
MR &9 TGH B AT 4@ Ffw
Ia% fag ot w1§ awg fafewa 78 gar
¥ o um agEeq Wt gAA F foe
Fme gt €1

MR. DEPUTY-SPEAKER : Yester-
day we have decided that the matier will
be taken up in the Business Advisory
Committee. Nothing cannected with the

teachers’ strike and BHU can be taken
up now,

Mr. Hathi.
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12.01 hrs.
PAPERS LAID ON THE TABLE

Emprovees ProviDent Funps (EioETH
AMENDMENT) SCHEME AND NOTIFICATION
RE : ExTeEnsioN OF EMPLOYEES' PROVIDENT
Funps AcT T0 CINCHONA PLANTATIONS.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): 1
beg to lay on the Table—

.

(1) The Employees’ Provident Funds
(Eighth Amendment) Scheme,
1968, published in Notification
No. G.S5.R. 2083 in Gazette of India
dated the 30th MNovember, 1968,
under sub-section (2) of section
7 of the Employees’ Provident
Funds Act, 1952.

(2) A copy of Notification No. G.S.R
2084 published in Gazette of
India dated the 30th November,
1968, extending the Employees'
Provident Funds Act, 1952 to
Cinchona plantations.

[Placed in Library. See No. LT-
2648/68.]

INDIAN TELEGRAPH (AMENDMENT)
RuLes

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I beg to lay on the Table a copy
of the Indian Telegraph (Amendment)
Rules, 1968 published in Notification No.
G.5.R. 1593 in Gazette of India dated the
27th August, 1968 (English version) and
G S.R. 1690 in Gazette of India dated the
21st September, 1968 (Hindi version) under
sub-section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in Library.
See No. LT-2649/68.]

ANNUAL REPORT OF CENTRAL WAREHOUSING
CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMNUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay onthe Table a copy

of the Annual Report of the Central Ware-
housing Corporation for the year 1967-68,
along with the Annual Accounts and the
Audit Report thereon (Hindi and English
versions) under sub-section (11) of section
31 of the Warchousing Corporations Act,
1962. [Placed in Library. See No. LT-
2650/68,)

12.2 bes.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Secretary of Rajya Sabha:—

“‘In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 11th December,
1968, agreed without any amendment to
the State Agricultural Credit Corpo-
rations Bill, 1968, which was passed by
the Lok Sabha at its sitting held on the
3rd December, 1968."

PUBLIC ACCOUNTS COMMITTEE
THIRTY-THIRD REPORT

SHRI DATTATRAYA KUNTE
(Kolaba) : I present the Thirty-third Report
of the Public Accounts Committee on action
taken by Government on the recommenda-
tions of the Public Accounts Commitice
contained in their Fifly-eighth Report
relating to Appropriation Accounts (Civil),
1964-65 and Audit Report (Civil), 1966
relating to Departments of Atomic Energy,
Aviation, Cabinet Secretariat and Mini-
stries of Commerce and External Affairs.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE

EigHTH-REPORT

SHRI S.S. KOTHARI (Mandsaur) :
1 preseat the eighth Report of the Commi-
ttee on Absence of Members from the Sit-
tings of the House.

—
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12.3 hrs,

MATTER UNDER RULE 377

NEPALESE AMBASSADOR'S STATEMENT
RE . SUSTA FOREST AREA

st wew fagr el (Fem-
qz) : Suieaw wgea, fram 377 &
SIS A STIET T ¥ OF wgeyo
HIRAT ISTAT AT2ATE | T6 TF 64(A1-
E qAAT & JAra 7 I0-faRw wdr
off gR 9 {7z 7 0% gy faqr an)
IT% FFe F1 fawg, nF 7 71 fage
wr sEw ¢ Sua wfy gf Awve & dw
% fawe & AT fremm fFg e
@, IAF1 AFT QT | ATFA AW THRT
7 ofr giweE fag & MNP, 7
I THAE F UF W F IGA FEA(
wrga §

**Over the long stretch of the Indo-
Nepal boundary which is completely
delineated on the maps agreed to by
both sides, over the years, some
boundary pillars have become damaged
or have been washed away by floods
or are otherwise missing. The main task,
therefore, now is to locate all the points
where boundary pillars, for various
reasons are not in place and to reinstal
them on the basis of mutual agreement
with the help of maps and survey
officials.”

IITHYAGIGT A WA THAT F AG
wrwgr § fF:

““The Government of India would
like to state that they have no boundary
problem with Nepal and there is no
point of dispute which is pot susce-
ptible to amicable settlement by mutual
discussion,”

THTOTL qa] 7 of freen feqa dqme
® TAFT FT T AwNeq W g gur

& ARIad IR A1 A wHF § 90-
fordw wlY gravadt af @At ¥ @e
Tl ATl § | F AqT § wAG B
IIT FHA ATgAT §

‘‘We believe it is a disputed territory
of about 2,000 bighas which should
be demarcated by a joint survey team
of the two countries.”

"rd FqT § TIgw wEEA T A
&1 8, & IWH! WI IgTA T @I § ¢

“*Giving the background to the present
developments, he said Susta was a
forest area and the Bihar Government
never bothered about it until some
people started cultivation in  some
‘parts. Till then, Nepal had exercised
administrative control over it.”

guTEny WgrEw, wu fadgw a1 @
& o Aqrer & gAT qfw a7 F € qrar
fear & g wrawE Y § fF ga Ao
Fzi3 #1 &fFR 77, FffT ag ao
e Aurr 7 gard yf aT 2w fear @,
g1 g dar gfa anft @ o avfraw
ag vfw Fara & qwrafas framror 7 o,
a1 I9 ITa K1 FIA & AT A0 A
wedt a1 | Tge W GF d 1 I
g wsméfam, 53 @ F-Aneig &
AT § 9% FYHET F @7 $i7 gw-
fadi & 219 & FeY | gAwT qarar wgf
TAT WYL A ATRAT 78 TAT At foH qOwT
wfearg § ST Wiz W £ afgesr
q i ar§ | @ 7O g A e
M & TAgH 7 9@ Wi wgr & fw
wrar o w27 Y Wi & magw
&Y sde, W% Aqe & wra gane fawar
®amrad wwfag Fag W Iew0
AT § 6 aXFT T wR § wEw oy
st § Tad ¥ erRft 7 w1 I9-faRw
weit WY Aqre & g o & A
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AR § TEVH, TR @ & H
e & fred gara fomd faegw
% g AR o @ T T aTAH
TATE T #1 F1§ Hifow 78 #¥ ar fy
fET )

#WY WG aqr  wwre A (¥o
wa gwn fax) @ @F wEA @ e
FA S FE g g e A
SHY § @F &7 q4ATT & | AfFT "™
wog & A o #Y aré A @l aai a0
9aT ANVHT IITAT AT FHAT |

12.07 hrs.

STATUTORY RESOLUTION RE :
ESSENTTAL SERVICES MAINTENAN-
CE ORDINANCE AND ESSENTIAL
SERVICES MAINTENANCE BILL
—Conred .

MR. DEPUTY-SPEAKER : The
House will now take up further discussion
of the Resolution regarding the Essen-
tial Services Maintenance Ordinance and
the motion on the Essential Services Main-
tenance Bill.

SHRI S. M. BANERIJEE (Kanpur) :
Sir, I rise on a point of order under rule 340,
The motion before the House is about the
discussion of the Essential Services Main-
tenance Bill. T am not saying anything on
that [ simply say that the debate on that
motion be adjourned. T will give reasons
for it.

MR. DEPUTY-SPEAKER : 1 will
put it to the vote straightway. Let us see
the sense of the House. The question is. .
(interruptions)

SHRI UMANATH (Pudukkottai) :
The House must know the reason. When
you put a motion to the vote, we must know
the reasons for it so that we can decide
whether to support it or oppose it......
(interruptions)

B.H.U.

SHRI S.M.BANERIJEE : Sir,I am not
saying anything against the Bill.

MR. DEPUTY-SPEAKER : Every day
after the lunch interval the hom. Mem-
ber is in the habit of getting up and moving
a motion for adjournment under rule 340,
So, it would not normally surprise me.
But here it was without notice and without
permission.

12.09 brs.

RE : ARREST OF TEACHERS IN
U.P. AND SITUATION IN BANARAS
HINDU UNIVERSITY

SHRI S. M. BANERJEE (Kanpur):
Sir, I am not saying anything about the
Bill which is before the House.

MR. DEPUTY-SPEAKER : About the
Banaras Hindu University also I will not
permit any discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Sir, may I make a submission? Any motion
which is to be moved in the House cannot
be properly moved unless you permit it
to be moved. Your permission is material.
It is only if you in your wisdom, agree
to permit the moving of such a motion that
it can come before the House; otherwise
not. .

MR. DEPUTY-SPEAKER : [ have
already said that he was not given notice
nor have I given the permission. Still, he
is insisting; so, I wanted to know what
he wants fo raisc and then decide.

SHRI NAMBIAR (Teruchirappalli) :
We should know what he is raising.

SHRI S. M. BANERJEE : I am not
going to raise the University problem. I

- want this dcbate to be adjourned because

in UP, which is under President’s rule,
more, than 3,000 higher secondary teachers,
not connected with the University, are
behind the bars.
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MR. DEPUTY-SPEAKER : Yester-
day I said that along with the University
issue this matter will also be looked into.

SHRI S. M. BANERJEE : The other
House has debated the whole thing.

MR. DEPUTY-SPEAKER : Because
something has happened in the other House
I am not going to permit you. It is not
(Interruption)

Nt W FeAAEiw (v afeor) -
JITEwH WA, 7g ST/ FT TIT TR
WTRAT W AU wqAw @ fF wma
LHAT THW W 937 F WA 37 9
agT s | uFfees gy G237
faw are & foar sma | 9@ YT wT 72w
faa

SHRI 5. M. BANERIJEE : I will not
take more than a minute.

MR. DEPUTY-SPEAKER :
you have taken three minutes.

Already

SHRI S.M. BANERIEE : 1 will request
you, I will beg of you to give me a minute.
An adjournment motion is not allowed
though it fulfils all the conditions that are
needed for an adjournment motion to be
admitted. The teachers there are behind
the bars. Do vou consider this Bill to be
much more important than my entire State
being in flames and these Neroes fiddling?
That is much more important than this
Bill. 3,500 teachers are behind the bars.
There is no Assembly in U.P.

MR. DEPUTY-SPEAKER : I am not
permitting you. .

SHRIS. M. BANERJEE : The Governor
has become a dictator in UP. What should
we do? You tell us, you guide us properly.
Please allow a discussion. . .. ..(Interruption)
All educational institutions in UP are closed,
Everything is closed....... (Interruption).

MR. DEPUTY-SPEAKER : This is
not the way .
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SHRI VASUDEVAN NAIR (Peer-
made) : You will definitely admit that
3,500 teachers being in jail in a State directly
under the Centre is not a small matter. It
is a serious matter for this House to take
that issue into consideration. 1 would
like to know whether 10,000 or 50,000
teachers should go to jail for an adjourn-
ment motion to be admitted in this House.
How many teachers are to go to jail for an
adjournment motion to be admitted in this
House, if 3,500 are not enough? What
is the standard by which this House is
fuctioning? What is the rule, we should
like to know.

SHRI S.M. BANERJEE : 1 tabled
an adjournment motion under the rules..
. .(Interruption)

MR. DEPUTY-SPEAKER : There
is a well laid down procedure hera which

we are following. This matter was
raised once or twice without the permission
of the Chair.

SHRI VASUDEVAN NAIR : The
Chair also should realise the seriousness
of the situation.

MR. DEPUTY-SPEAKER : What-
ever it is, as | said, yesterday also some
Member mentioned this. I do not exactly
remember who mentioned this. T had
made it clear initially that we are meeting
in the Business Advisory Committee and
there I will permit you to take up the
Universitv question as well as this question,
not here...... (Interruption)

SHRI S. M. BANERJEE : We want
to censure the Government, the Neroes
who are fiddling when my State is in flames
today...... (Interruption)

ot grw fagrdl  arREY (amE-
97) : IuTEqH WEIEW, W oF fAEe
Fr | I8 foT o@ IO AIW &
qEqTI] & WIS | fOT Ay
Teg weAT § awaey foar 9T ag waEv
wqt fE wemaEl W TR & &

# amf it av ar gwTT fear e
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f& 3a® g uF oww I T
#t zfe ¥ ot weaw #Y fgr a<
gar |rfag o« sft Fofir g 99 wAET
TTIWT O G WX AT AETT B AT
a1 f& wemgwy F1 @i faar ww
T o o seams figr 7Y fen
% &1 araf 9517 & fagwa amr-
e 7Y a7 &1 wa w19 ) AwArd
& 29 ag ammar syt ol e adw
¥ ogsa?

o oy Ta (i) : Wy A=
AWF 9T EIA | 1A g1 GgF DU |
SHRI S. M. BANERJEE : Lady
teachers have been arrested. They have

been pulled by the sari, like this......
(Interruption)

st W FRIER - IS wEY-
T4, 78 S99 & WAAT TgT T T
mr &1 e F1 98 aAw wafaazw
®HTT A5ET ATw@rE o 12 faw @
T g ATAAT ASTHAT @/ B | gAF
&g FrgeaA UEEA ¥ RE fraw
S¥T TT ITIATET | I HWEAT &7 WA
F1E T HE a1 T A7 rMfFgw

SHRI S.M, BANERIJEE : ’fhe Gover-
nor has become a dictator,

SHRI NAMBIAR : The Central
Government is in charge of UP,

MR. DEPUTY-SPEAKER : Again,
I will have to exercise my disciplinary power.
Nobody should get up like this.

SHR1 SURENDRANATH DWIVEDY
(Keudrapara) : You have just now said
that the Business Advisory Committee
would consider both the B.H.U. question
and the teachers question. But the Busi-
ness Advisory Committee can only consider
if the Government comes forward with a
proposal that they will discuss both these
questions. Then only you will provide
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time. Is the Government prepared to
have an early discussion on these matters.
That is what I want to know. Let them
sayso and then the Business Advisory
Committee can decide.

MR. DEPUTY-SPEAKER : You have
got the agenda with you.

SHRI S.M. BANERJEE : You read
tke agenda; the teachers’ problem is not
there.

st Wy o fewts geamgard
A FT F 0% FEew § AR ag e
&1 ware fasda qeaEord w3 &
A AT T A Agm g fe

o T guw fag & fiwe sy fe ag
gas oo gug &7

&t forw azrawm (¥R @ Seremw
wErTm, 7 off IO 92 ¥ wraw § AR
fNaw & g gwd Wt gaEt Faw
4 Wit At ara qm eforg. .

MR, DEPUTY-SPEAKER : Mr. Sheo
Narain; 1 will give you a hearing.
(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
The Minister of State in the Ministry of
Education has already laid a statement on
B.H.U.. We will discuss it amongst our-
selves and whatever is decision, we will
communicate to you in the chamber.
Then, you can consider it.

SOME HON. MEMBERS rose- -

MR. DEPUTY-SPEAKER : Order,
Order. Again, I will have to enforce
discipline. Please resume your seats,

o Y gwm fg : ot 5o Ao
T, off <fr T 1 ot are weRf
mrfe wradrg gazai 4 2196 w7 gEET
Y T T & oy wrnfga et 3
< ¥ ga s aw uiefer § 1 dar
4 ult g1 91 et sRnwg & Al
I qart ¥ a@Ew £ IJureAw
R FY A 4 AF q® AAT T
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MR. DEPUTY-SPEAKER : The
Minister of parliamentary Affairs has
said that he will consult the Education
Minister Dr. Triguna Sen and he will comm-
unicate it tome at 4 O' Clockand we will
discuss it. Mr. Dwivedy wanted to know
whether they are ready to discuss it. He

is ready for it. Let us proceed now.
(Interruptions)

Nothing will be recorded.

(Interruptions)*

SHRI PRAKASH VIR SHASTRI rose—

MR. DEPUTY-SPEAKER : Mr.
Prakash Vir Shastri, what I suggest is you
attend the Business Advisory Committee
meeting. If I permit you, several others
will get up in their seats. 1 will not permit
you on this issue. If there is anything else
I am ready to hear you.

oft s e wreAt (219%): TS
qEET, WITH! WIHT H A AE FEAC
e sore sma Ifaa waw @ gax-
14 7T 2To T /N fag & % W
43% I% T& TAATT H ATCATRA faa
2 =0 uw g fag &1 A 3z o w5y
713 § f& o 12 g § AR Ems
T3 § weqreFi § wfafafy aogaa ¥
faq <3 § 1 qufar mror 5 5 ar 6 9%
I gAU H T FY A A G0 /7
¥ oF T%ed A1 SETFifgw 1 A
Ia% a7 wemTHl & wiafafu w@qe
A EE A ww ffew e ¥
9T KW &5 H Ag6 gy ;A afgy
arfe W= TS AFATA &Y

MR. DEPUTY-SPEAKER : Dr.
Ram subhag Singh has given an assurance
that he will contact tho Minister of Edu-
cation and get the latest information. As
you suggest, Dr. Ram Subhag Singh also
would be agreeable. Therefore, please do
not pursue this matter. Let us now
proceed with the business before the House.
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ot frw wreraw - Szt as foes
w7 w7 wag ¢ ar gfrafeet & faenfaay
¥ SWE T o A guT fag ¥
Tvaes sy 6 g fafreee amgw
IMWE T FL AT $ 49 s
WX T ¥ o #1 7gi < fAmr A
g aga g A dwd F §w
g R g gwadt aff 3, gard
Wy W osaTmr I @1g geedi
aad waf 7 ®E | TS IS A
®RE Fugm g fsnaic® g
TR ¥ FU |

MR. DEPUTY-SPEAKER : He
has given an assurance,

it o g (CreEs) oI
g # arta 7§17 WvF fEEIAT
& T agaAEAr ArZAT § 1 A gAR
7 fued qar fgr & &Y F FHaFha
fam faTrRme F fe o @ 1§ TR
F WA HTART AT E | ITH g
sz g1 7@t @ 1 g2 4o fiware fuvwTe
feaor @ &1 A dEg & wig e
Zzdt § a:1 278 I o suvar gwedt
frraY ® g9 ¥ 1 fewTEl & geRA
# gag 7 o 7 fregare fvq v §
& %o wiEE ¥ T fEIgw IR A
@z radg T ¥ 7977 a9 fwar o
Ja¥ 17 qF & #11 da77 whtw fEaA)
F1 TS QT X AT AT F WA
st wr g my zfaer §F ogEw
gag §F gAignw 9= W T F
T @ T FawE Alfew F amw
g § ) o & fg fem Y Y Sw
TEN

MR. DEPUTY-SPEAKER : The
problem regarding arrests of kisans would
also be taken up.

#Not recorded.
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ot oo fag : e Aw W

FAeT Y, fFga qmwt qrateRT § 1

IaR! AT awrHr WX IEs fag W 59
w3 |

MR. DEPUTY-SPEAKER :
resume your seat. (Inrerruptions)

st WMo Wro YRR (777) @ AT
Q% qHAS NEa R |

Please

We cannot follow anything that
goes on.

GHTIT 9% 7 FAL § | TR AT
ft sam i

MR. DEPUTY-SPEAKER Achar-
yaji is right in voicing this complaint that
no section takes any precaution o see that
they will not create noise or disturbance
here. Yesterday again and again I appealed.
(Interruptions). 1 must say this very
firmly. I will mention Mr, Vajpayee and
others; they said that I was very stern and
strict, I said that if they assured me order,
then I would withdraw the order regarding
non-recording, and only on the assurance
of Mr. Banerji, Mr. Vajpayee and others,
1 withdrew it. But now I must say that
if this continues, orders will be issued from
here that the statements of those who
indulge in disturbance will not be recorded;
if this continues, | am going to do that;
there is no other way.

SHRI NAMBIAR : On a point of
Order.

o iy wr wat (ggT) @ IR
2w & AT & HIAAT gg IEAT MWGT
§ Wi Jus At HTWo T gww fag
ot 7 go v &1 fgwww w@w
# 91899 §9 oY QfewmA ST @ §
ITH WY FiETQ WA TeA Al fag
w7 Tga g fwgofow
a4 & @9 w9 fgwEe F @1 294
& gaer ey A foaram ol i
%1 g1q ®rq feww. fwqr g
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12.25 hrs.

STATUTORY RESOLUTION RE :
ESSENTIAL SERVICES MAINTEN-
ANCE ORDINANCE AND ESSBNTIAL

SERVICES MAINTENANCE  BILL
~—Contd.
ME. DEPUTY-SPEAKER : Now

Mr. C.C, Desai....

SHRI C. C. DESAI : (Sabarkantha) :
Mr. Deputy-Speaker, Sir........

SHRI1 SRINIBAS MISRA (Cuttuck) :
I request that you may plnuu give your
ruling on those two points..

MR. DEPUTY-SPEAKER : I 'will
give ruling a little later.

Wt ng fema (qi%) : dwferw
Y garg wivd fegr 91, gy O A%
H#rq & 71 ady ava W @) Ao
2@ | WOH AT T 9 gy A
A9 6,87 & grU W & | TAF ARXH
BH HIHIT WY TG FAAT AgA § | v
a% gEafesna ar w.fagnT & &1 -
I g gran g et & Fa ot graw
W qraet ALY FAE e |
SHRI SRINIBAS MISRA : How

can discussion proceed without your
ruling on the point of order?

SHRI SURENDRANATH DWI-
YEDY (Kendrapara) : You must have
to give your ruling before the discussion
starts,  Sir.

MR. DEPUTY-SPEAKER :
giving it.

SHRI SEZHIYAN (Kumbakonam) :
There are three points involved namely the
financial memorandum, delegation of
powers and alternative arrangements which
you are going to make.

MR. DEPUTY-SPEAKER : Two
quostions were ralsed, I am aware of It.
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SHRI SRINIBAS MISRA : In the
statement by the Minister he has admitted
that there will be some expenditure but that
the expenditure will be borne by the State
Government,

MR. DEPUTY-SPEAKER I am
going to give the ruling on the two points.
The ruling was kept pending. Number
one is regarding what he has raised, that
is, regarding financial memorandum.
(Interruption), Regarding the financial
memorandum, I don't think it is called for,
because, there are two things, That is,
after this is passed, after this Bill becomes
an Act, and in a certain situation which
might arisc, this would be made appli-
cable. This is the position, And the
machinery is not extraordinary or some
extraordinary machinery. The same ma-
chinery, law-and-order machinery, will
operate, which operates in peace-time; and
there is no extra expenditure involved,
Therefore, there is no question of giving
further financial memorandum on that.

SHRI SRINIBAS MISRA : He has
admitted that there will be some expendi-
ture which will be incurred

SHRI DATTATRAYA KUNTE
(Kolaba) : I Would like to make a submi-
sgsion before you conclude. Youu saidyou
will give us permission to make a submis-
sion., I will therefore make the submission.
Clause 9 says that all the present
prosecutions and all cases that are pending
will be as if under this Act. Therefore,
some expenditure will necessarily be involved
under this Act. 5o many are charge-sheeted;
s0 many are suspended; so expenditure has
to beincurred, That is under this Act. . .....

MR. DEPUTY-SPEAKER : No
expenditure. 1  have seen the scheme
of that., Even if it is to continue with
retrospective effect there is no such thing,
I have seen his speech. Expense of feeding
the prisoners is a normal thing. This will
be one of the statutes under which certain
actions, or prosecutions would be taking
place, and 8o, I do not think. . (Interruption)
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ot vy fowd @ w19 WY &7 graATH

E g1 AR & 1 q9 q1 75 AT F,
TAIRIT AT

SHRI ~SRINIBAS MISRA : Sir,

I am quoting from the speech of the hon.
Minister. He said :

‘*The money to be spent on the pri-
soners will be provided according to
the provisions of the Prisons Act, Jail
Manual, etc.”

MR. DEPUTY-SPEAKER : T have
seen his speech.

SHRI SRINIBAS MISRA : There
will be expenditure. ... ..
MR. DEPUTY-SPEAKER : He

need not have mentioned that there will
be some expenditure, it will be met from
the provisions of the Prisons Act, Jail
Manual etc, It is not necessary at all,
Even if he were to admit, I have over-
ruled it., No Financial Memorandum
is necessary.

SHRI NAMBIAR : (Teruchirappalli):
The hon. Minister has said that there will
be expenditure. But you have ruled that
there will be no expenditure.

MR.DEPUTY-SPEAKER : Shri Madhu
Limayehas raised another objection. I have
examined that very carefully.

oft vy formd : wroE AT AR AT A

SHRI HEM BARUA (Mangaldai) :
May 1 submit that it is a funny situation
that you have created? Herc is the Mini-
ster who says that there will be expenditure,
but you have ruled that there will be no
expenditure.

MR. DEPUTY-SPEAKER : The hon.
Minister only gave some explanation
in respect of the poi.r.lt; raised. I do not
think that he said anything beyond that.

At W s (amg-afae) -
Wedt WEET § agq EY €°F wET §:
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*“The provisions for feeding these
people who are arrested flow from the
Prisons Act, the Jail Manual, etc....”

ag &1 €z AR AW FL Q@
&  afram Tl F1 #ar §iw ?

What about Union Territories?

MR. DEPUTY-SPEAKER : Now,
that is over, 1 am now on the question of
delegation of powers.

SHRI THIRUMALA RAO (Kaki-
nada) : You have already given your
ruling. There should not be any further
discussion on that.

Please do not reopen it. Please be firm.

MR. DEPUTY-SPEAKER] : Shri
Madhu Limaye has raised a serious ob-
jection on the ground that the delegation
contemplated by this Bill is not normal
delegation. His contention is that it
is not a normal delegation. 1 was also
going through one or two clauses in parti-
cular and trying to find out whether proper
enumeration is there in the case of a certain
emergency arising in regard to what services
will be essential services. 1 found that that
was not there, Clause 2 (1) }(@) (ix) looks
to me to be a little too broad; no specific
provision has been made in that respect,
But as far as the delegation is concerned,
there are specific rules, and we are following
certain  procedures. If we permit the
executive authority to have rule-making
powers or entrust the executive with such

power which is not properly defined here
and mow while we enact, then though it

will be their right to frame rules, yet, while
framing the rules, they are to be guided here,

=it wg ﬁ!iﬁ‘t: 9T a&q  «@n
fraw 7@t amET, wr GR A gET
fram 70 eafirer @ 7 Iumewer WEET,
Tg WIRTIO § AT QHTETL, ¥T AT HGY-
T W fradi § oqETe R AR A
agY srrETy &Y wrfpe an Ad¥ ? fraw
70 w1 7397 qg ¢ f5 ag vt Irwd
g1 &feT g o) frege oy 7 wwea

(Res.) and Bill
SATRFTE 3@ § | W7 AT T gaE IR
7 gfeaergs § w ag wemaor, qa-
AR

MR. DEPUTY-SPEAKER : The hon.
Member has quoted rule 70. I have also
gone through that rule. What does it say?
Let me read it out. It reads thus :

“*A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memoran-
dum explaining such proposal and
drawing attention to their scope and
stating also whether they are of normal
or exceptional character™,

In this Bill, there is a memorandum explain-
ing such proposals and drwaing attention
to their scope and also stating whether
they are of normal or exceptional character,
So, the hon. Minister has given a memoran-
dum along with the Bill , The hon.
Member Shri Madhu Limaye says that it
is exceptional. .......

SHRI S, S. KOTHARI (Mandsaur) :
There are no intelligible limits of dele-
gated authority. That has been stated in
court decisions. 1 am very clear about it.
In fact, I have made the position clear
already in my speech.

&t Ry fawd : SureAw  wEmT,
w19 F4Tw 2(1) (T) (9) # fed |
FrE o dtwor Al adffwor, Feve-
fedwr 7gT 4, *€ sfedoa a5 8
THFT F97 qq9q & 7

MR. DEPUTY-SPEAKER : All the
rules made under this measure will be
placed onthe Table of the House, and the
hon. Members will get on opportunity....

st ®g femd T oW mEa
A & AETT 9T AT A®A BT W
A T g 7

MR. DEPUTY-SPEAKER : Notat
all........
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ot mgformd : 7Y gir | W
R ? qaAme T &) o9 wed
gfeada g igmar mEe!

MR. DEPUTY-SPEAKER : The
hon. Minister has to give an explanation,
as I have said, whether it is a question of
its being abnormal or not.

st ®g fas1: 37§ wER AT
NMIAAT AL | AT F 17 WAE
&1 sy g !

MR. DEPUTY-SPEAKER : He will
give it, as I have said earlier; in the case
of an emergency, it has got to be defined....

ot wy fawd : saw 7 faq
W gat Mg g | AT wT S wE)-
g0 HIeT.T #7 AF 42F £ 7

MR. DEPUTY-SPEAKER : I must
follow the procedure as it is, and [ am doing
50, The memorandum is there and the provi-
sions are there that the rules made will be
laid on the Table of the House. The House
will get an opportunity first and then alone
they will come into force.....

ot Ay femd : g9 s a@
AT &, AfHA 27 AATT A8 2

I am not satisfied.

MR. DEPUTY-SPEAKER : Hon.
Members can take objection to the rules

after they are laid before the House, and
it is only when they have been approved

ot ST GOARE - GET AdY

MR. DEPUTY-SPEAKER : The
present position is that as soon as they are
issued, thoy are enforceablc. Afterwards
the question of approval comes. We can
amend the particular clause and provide
that rules made thereunder will come into
force after the approval of the House.

ot 7y fomd : wrowr 7z qETaAg

W8T § | AT FTAT A=A AT HAL-
wTd AT § & FTE qZATHEET 20
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ot wew fagrdi i (FEE-
R): gAY FAFAE | TS
fag darz & | feT 71T ag W1a qw
TR ¥ WA |

MR. DEPUTY-SPEAKER : By the
time that particular cluase is taken up,
the hon. Minister will have to make up his
mind because certain powers are not pro-
perly defined. When that clause comes
up, he will have to add a proviso.........

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): May I
explain the position 7 I want to explain
the position which I explained yesterday
or tried to explain yesterday. I would
again try to say what I tried to say yesterday
but which because of the noise in the House
could not be properly heard by the Members.

Clause 2 (1) (a) seeks to define essential
services, Clause 2 (1) (a) (i) enumerates
expressly certain essential services, As it
is not possible to enumerate all the services,
(Interruptions). Let me explain this without
interruption. Clause 2 (1) (a) (ix) empo-
wers the Central Government to declare by
notification in the Official Gazette certain
other services also essential services for the
purpose of the proposed legislation. This
sub-item clearly brings out the criteria on
the basis of which .any service may be
declared thereunder to be an essential
service,

SOME HON. MEMBERS : No.

SHRI VIDYA CHARAN SHUKLA :
That is my opinion. My hon. friends may
differ from it. Clause 2 (2) provides for a
further safeguard by making it obligatory
on the Central Government to place before
each house of Parliament the notifications
issued under sub-item (ix) of item (a)
of clause 2 (1). As it is not possible
to specify in advance all the essential
services, and as the criteria onthe basis
of which essential services may be notified
under this sub-item (ix) have been spelt
out clearly and as the safeguards regarding
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laying such notifications before Parliament
have been provided for, the delegation of
power cannot be regarded as excessive
in nature.

In this connection, it may be mentioned
that a number of provisions similar to those
contained in sub-item (ix) of clause 2 (1)
(a) were included in the previous Bills and
ordinances on the subject of maintenance
of essential services, and both the Lok
Sabha and the courts had occasion
to consider,......

SHRI DATTATRAY KUNTE : We
are not their rubber stamps.

SHRI VIDYA CHARAN SHUKLA :
They had the occasion to consider whether
such provisions involved excessive dele-

SHRI N. SREEKANTAN NAIR
(Quitore) :  Why is he wasting the time of
the House? The speech has already been
cjrculated.

SHRI VIDYA CHARAN SHUKLA :
I would like to quote the ruling of the
Speaker, which was given earlier in this
respect. Dealing with this provision with
reference to a point of order, the Speaker
observed :

**It is not possible to say what exactly
are the essential services......”

SHRI S.M. BANERIJEE
was the context of the ruling?

What

SHRI VIDYA CHARAN SHUKLA :
It was given in the context of the Essential
Services Maintenance Bill, 1957, (Bill No.
54 of 1957). This particular ruling of the
Speaker was given on that occasion in this
House.

I am quotating that. Ti says:

**It is not possible to say what exactly
are the essential services. It is contingent.
Times may change and a service may
become essential.”

This is from Lok Sabha debates, Second
Series, Yo, IV, col, 7018, 5-8-37, This is
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the Speaker’s ruling given on this particular

matter,

As I said yesterday, this metter was also
agitated before the Bombay High Court,
That High Court also had a clear-cut
ruling about the entire thing, whether it is
excessive or non-excessive. 1 beg to
submit for the consideration of the House
that the delegation provided for in this Bill
is not excessive, it is normal, and that is
why T would request you humbly to give
your well-considered ruling so that this
matter can be put at rest.

SHRI MADHU LIMAYE: On &
point of order......
MR. DEPUTY-SPEAKER What

he has said now was not part of his speech.

SHRI VIDYA CHARAN SHUKLA :
No.

MR. DEPUTY-SPEAKER : He quot-
ed the ruling of the Bombay High Court.
There are other rulings quoted in Shakdher.
This is a serious question because
Government are to be entrusted, if we
pass the Bill as itis, with an authority
which is not defined in any manner, a
delegation of power where it is possible
to define,

There are two courses open. One is
that he must define it. Before I proceed
further, I would request him to circulate his
statement, because I find it was not part of
his speech yesterday. Then on that I will
see if at all further consideration is called
for.

SHRI VIDYA CHARAN SHUKILA :
You may hold over your ruling till tomorrow.
Mecanwhile, the debate can proceed.

MR. DEPUTY-SPEAKER : I will
give a ruling on that later. But he will
circulate this in the meanwhile.

SHRI VIDYA CHARAN SHUKLA :
And we proceed with the consideration now.
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SHRI VIDYA CHARAN SHUKLA :
The hon. Member knows that what he is
Suggesting has never been done so far and
it is not a practical proposition.

SHRI ATAL BIHARI VAJPAYEE :
Why not ?

SHRI VIDYA CHARAN SHUKLA :
I will explain. When a Bill s passed by
this hon. House authorising Government
to make rules under the legislation which
has been passed, a provision is made there
that those rules are to be laid on the Table,
and the House has the authority to consider
and amend them, if necessary.

SHRI MADHU LIMAYE: On a
point of order,......

SHRI VIDYA CHARAN SHUKLA :
I am only explaining the present practice,
the practice we follow. As soon as the
rules are laid before the House, and hon.
Member can raise a discussion and suggest
an amendment,

As you are aware, there is also a Commi-
ttee on Subordinate Legislation which looks
into whether these rules are properly framed
or not. Apart from that, the House itself
is compstent to go into those rules and make
its own amendment to them, if considered
necessary. That is the present practice. I
do not think we are called upon to change
this practice which has been in existence so
far.

MR. DEPUTY-SPEAKER : The best
thing would be this. He has mentioned the
Committee on Subordinate  Legislation.
Whatever he has to say on this may be put
before that Committee. Let them examine
this matter, because 1 feel that whatever
be the practice we aro following, a new
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situation has arisen because the nature of
this legislation is different. There is no
emergency now. Tomorrow morning, the
Government are not going to declarc any
emergency. In'such a position my view is
whatever he has to submit on this may be
submitted to the Committee on Sub-
ordinate Legislation.
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MR. DEPUTY-SPEAKER : We shall
examine it later and decide,

SHRI R. D. BHANDARE (Bombay-
Central) : This direction is not necessary.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TION (DR. RAM SUBHAG SINGH) :
Consideration of the Bill can go on mean-
while,

MR, DEPUTY -SPEAKER | This
matter will be examined by the Committee,
It will meet today on this issue. Mean-
while, I am not postponing the debate.
Other members will have the freedom to
make their submissions and then whatever
is decided will be accepted.

oft my famd @ Fr 9 A fqar
o

MR. DEPUTY-SPEAKER : That will
be kept pending. But let the progress of
the debate be not stalled. You must agree
to that, We carry on with the Bill.
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SHRI R. D. BHANDARE : On a point
of order. I hope you have read page 6
of the Bill which gives the memorandum
on Delegated Legislation.

MR. DEPUTY-SPEAKER : What is
the point of order? Under what rule?
So far as delegation of power is concerned,
1 have referred the matter to the Committee
on Subordinate Legislation. After I bring
it here, you can make your point.
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SHRI R. D. BHANDARE : You
have made a reference to the Committee on
Subordinate Legislation. Therefore, 1
shall try to draw your attention to the words
you have missed or to which your attention
has not been drawn.

Clause 2(2) says that every notification
under sub-clause (ix) has to be laid before
Parliament in the same way as rules made
under any enactment, :

MR. DEPUTY-SPEAKER : Your
submission is against my ruling. I will
not permit,

SHRI UMANATH (Pudukkottai) : You
are on the Panel of Chairman. Submit to
the Chair,

SHRI TENNETI VISWANATHAM :
(Visakhapatnam) : On a point of order.
Now we have cleared some points,.......

SHRI SHEO NARAIN : You are not
prepared to hear the point of order of
Mr. Bhandare. The next point of order
you are hearing.

MR. DEPUTY-SPEAKER : On the
question of ruling [ will not hear. If it
is outside the ruling, I will hear.

SHRI SHEO NARAIN :
walk out. (Intcrruptions).

We  will
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SHRI NAMBIAR : Sir, he is saying
tumhara baap.

SHRISURENDRANATH DWIVEDY:
There is a limit. He has crossed all limits.
It is impossible. He said : ‘“‘gszT% ATy
FT ZIFT" What is this ? There must be
some limit.

MR. DEPUTY-SPEAKER :
the record and decide.

Mr. Sheo Narain, what exact word did
you use here 7

I will see

(Res.) and Bill
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What is the barm in it ?

MR. DEPUTY-SPEAKER : I will see
the record,

wtfava (38) : 77 I WA
wE

SHRI N. SREEKANTAN NAIR : He
has no respect for the father.

SHRISURENDRANATH DWIVEDY :
Now it is upto you in the Chair. You are
responsible for the decorum and dignity
of the House, Now he has repeated it.
(Interruptions).

It is not for Dr. Ram Subhag Singh to
apologise. It is for you to take action.

MR, DEPUTY-SPEAKER : You are
a most senior Member of this House. May
I appeal to you 7
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MR. DEPUTY-SPEAKER : 1 have
taken that he has withdrawn it. He is
a good mcmber.
SHRI SHEO NARAIN: Yes, Sir.

SHRI TENNETI VISWANATHAM :
Now your ruling has cleared the ground
very much.

AN HON. MEMBER : We are not
hearing anything.

SHRI TENNETI VISWANATHAM :
T was submitting that your ruling has
cleared the ground very much. Now the
point is very clear whether we are able to
make progress with the Bill because it has
been admitted in the ruling quoted by the
hon. Minister also, also in the wording of
the section, and also in the statement of
objects and rcasons that the criteria to
determine as to what are the Essential
Services, are not available. The legisla-

‘ tion must show the criteria. Then only

the delegation can be made,
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MR. DEPUTY-SPEAKER : I have
understood what you are saying.

SHRI TENNETI VISWANATHAM :
That is the point which, you say, will go
to the Subordinate Legislation Committee.
That is, the very life of the Bill is now
transferred from the floor of this House
to the Subordinate Legislation Committee.
Therefore, what does remain here ?

MR. DEPUTY-SPEAKER : That is
not the correct interpretation of the posi-
tion. The only gquestion is that the Com-
mittee is supposed to look into two
aspects : (1) whether this is of an excep-
tional nature or normal nature and (2) if
they come to that conclusion, whether the
rules under delegation should be placed
before they come into operation or after.
These are the two points referred to the
Subordinate Legislation Committee.

SHRI K. NARAYANA RAO (Bobbili) :
About the competence of the Subordinate
Legislation Committee......

MR. DEPUTY-SPEAKER : No, No.

SHRI C. C. DESAI (Sabarkantha) :
With the grace of Almighty God, peace
has descended both on the western front
and on the eastern front. I belonging to
the centre, would make this submission.
Firstly the speech of the hon. Minister
was circulated without the heading that
this is a speech of the hon. Minister. I
generally look into my papers very care-
fully, but when T saw this, I was thinking
that it must have been one of the un-
corrected copies in which T had said some-
thing, but when T went through the papers
I did not find my. name at all and so I
threw it into the waste-paper basket. This
is not the way that a speech which could
not be heard because of the commotion
in the House should have been circulated;
it ought to have been circulated with a
proper heading that it is the speech of the
hon. Minister. Because, unless we know
the speech we cannot make ourselves
ready with our reply.

SHRI ATAL BIHARI VAJPAYEE)
It was delivered, but it was not received.
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SHRI C. C. DESAl : Let me say, at
the outset, that we do not recognise the
right to strike as a fundamental right. A
right to strike on failure of collective
bargaining is there, but to say that the
right to strike is a fundamental right and
therefore any invasion or any infraction of
that right is a constitutional impropriety
is a proposition with which we do not
agree. Now, that does not mean that we
also support this Bill. It is to the credit
or the discredit of this Government that
every session they must bring a lawless
Act and believe that legislation will
cure the society. They had at the beginning
of the session, the Unlawful Activities
(Prevention) Bill, which came four or five
years after the so-called secessionist activi-
ties of certain parties in the south of India.
By the time the Bill was brought into the
House here, that cry had died, and not
only that. That Government was regarded
as one of the most efficient and loyal
governments in the country. And yet,
the Home Minister proceeded with the
Bill precisely to deal with the secessionist
activities. This is the practice or the rule
with the Government, that they must close
the stable-door after the horse has been
stolen.

In this particular case also, there was
no necessity apparently for any such
ordinance or for any such legislation
before the 13th September. Now, Govern-
ment servants have been in this country
at least since the British days and also
for the last 20 years. Why should Govern-
ment servants or Government employees
indulge in strikes or in lawless activities ?
They are the most law-abiding in the
country. It is on their strength and their
co-operation that the Government of this
country depends, whether it is from that
side or on this side. Even you will not be
able to function effectively unless you have
got adequate help from the people sitting
down below and in front.

Now, unless the Government servants
are forced by unrcasonableness on the
part of the Government, they will not
think of taking resort to such a thing as a
strike. We know that several attempts
were made to bring about a settlement and
ultimately the settiement was not reached
and the Government said that these
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workers were being misled by certain
parties for political motives. They said
that the Government servants’ ranks were
infiltrated into by the communists and the
like. Who are these people to talk of
infiltration into these ranks 7 Have they
not got the communists infiltrated into
their ranks ? Even some of their Ministers
were among the members of the communist
party at one time. (Interruption).

AN HON. MEMBER : What about
the Swatantra Party ?

SHRI C. C. DESAI : It is the Swatan-
tra party that is frce from this curse of
communism, and it shall ever remain so.

SHRI NAMBIAR : We have scnt two
people to the Swatantra party; very able
fellows are there.

SHRI C. C. DESAI : That is because
of the electoral adjustment in Madras.

MR. DEPUTY-SPEAKER : Order,
order. The hon. Member may resume his
speech after lunch.

13 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha then reassembled aficr
lunch ar five minutes past fourteen of the
clock.

[SHRI GADILINGANA
Chair)

Gowp in the

STATUTORY RESOLUTION RE.
ESSENTIAL SERVICES MAINTENANCE
ORDINANCE; AND ESSENTIAL SER-
VICES MAINTENANCE BILL—Contd.

SHRI C. C. DESAI : Mr. Chairman,
when we broke up for lunch, I was deve-
loping the point that repression is not the
solution. They allow a situation to be
created. They see that an emergency
ariges and then they suddenly wake up
and say that something should be done
quickly in the name of interest of the
community to avoid paralysis of the
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society and all those high-sounding and
blood-curdling words. This is precisely
what happened on the 13th September.
Now, what are the Government servants
to do? On the one hand, they have to
face the rising spiral of prices created by
unmitigated inflation as a result of the
policies of the Government and on the
other their incomes have been fixed and
the purchasing power of the rupee con-
sistently goes down., In these circums-
tances, what are they to do ? What
happened on the 19th September and the
cvents which had preceded that were not,
I assert, a law and order situation or a law
and order problem as made out by the
Home Minister; nor was it a labour pro-
blem, It was essentially an economic pro-
blem. Some of the people have said—
with which I have great sympathy—that
there should be a need-based wage. Then
the argument was that if need-based wage
is conceded, the Government's bill will
g0 up and therefore the Government con-
sidered that it was beyond the capacity of
the Government. That is quite true, but
that is not the solution. The solution is
in the economic sphere. If you take pre-
ventive action to reduce prices and increase
savings, then the need-based wage need
not throw quite an undue burden on the
exchequer. But these actions are not
taken. The economic policies are not
properly oriented so as to encourage
savings and to mitigate the effects of
need-based wage.

I would only read out to you an extract
from an important article by Prof. B. R.
Shenoy, one of our noted economists in
the country. This article was published
in The Daily Telegraph of London. He
says @

The recent pressures on family bud-
gets are doubtless the prime driving
force behind the recent lawlessnces in
Naxalbari in West Bengal, behind the
gheraos (defined by the Calcutta High
Court as a physical blockade of the
employer by workers) or other agita-
tions, behind the bundh and lawlessness
and behind other manifestations of
soeial tensions and instability.



199 Essential Services

( Shri C. C. Desai )

It is this factor which is really and
primarily responsible for the present state
of affairs and yet, as remarked by my
colleague and friend, Mr. Dandekar the
other day, the high-priest of prohibition,
the Deputy Prime Minister and Finance
Minister, goes on promising State Govern-
ments subsidies to carry out his policy of
prohibition. In spite of that, as T men-
tioned the other day, a large percentage
of Congress Members of Parliament them-
selves do not believe in or practise prohi-
bition. Still, this high-priest of prohibi-
tion goes on promising substantial aids
and subsidies to the State Governments.
What Government has to do is to avoid
wastage of the resources and divert all those
resources to the betterment of the condi-
tions of the people. If that is done, then
the prices will come down and then the
need-based wage which is a desirable thing
could be considered; whether it is practi-
cable or not is a different proposition, but
its desirability and its necessity in a State
which calls itself a welfare State cannot
be denied. In that situation, it should be
possible for Government by proper orienta-
tion of its economic policy to bring about
a state in which this could also be achicved.
So, I do not agree with those people who
say with more or less superficial arguments
that a need-based minimum wage will
mean a bill of Rs. 600 crores to the ex-
chequer. But if the prices are reduced
and the cost of living is brought down. by
proper orientation of economic policy,
then that bill will be reduced and to that
extent need-based minimum wage is a
feasibility and can be brought about in a
welfare State which we hope this country
is going to be.

We are second to none in desiring a
disciplined, orderly and progressive society.
But at the same time, we cannot be blind
to those aspects of the legislation which
is brought before the House which are in
the nature of oppression, suppression or
repression. That is the policy of the pre-
sent Government., We have been seeing
it. [ have been in this House for the last
18 months, and I have seen nothing but
a system of legislation based on this theory
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that you can control anything by legisla-
tion. That is what they think. It is
precisely legislation which brings about,
however, defiance of legislation and makes
the position worse. If legislation could con-
trol agitation, then all these agitations in
the universities and other places would
not be there,

Professor Shenoy has said that these
agitations are a manifestation of social
tension and instability caused by bad or
wrong economic policies. He goes on
further to say :

“*Tear-gas bombs and President’s
rule are not lasting solutions of this
problem.”

I hope that Government will appreciate
the reasonableness and wisdom of this
particular observation on the part of Prof.
Shenoy, who, as T said earlier, is one of
our most distinguished economists in the
country.

Mow, coming to the situation which
culiminated in the token strike on September
19th, we all know what happened on that
day. Together with my hon. friend Shri
M. L. Sondhi I had a certain part in wit-
nessing those disorders, the use of excessive
police force etc., on that day. We went
to the Prime Minister and appealed to her
to appoint a judicial inquiry. It was
obvious that police excesses had been
commitled, and the police excesscs were
of such a nature that even I, in spite of my
life-long experience as a district magistrate
had not seen the like of them earlier.

As the Home Minister stubbornly and
obstinately and wrongly insisted that under
no circumstances shall there be a judicial
inquiry, we had no altermative but to
approach two great leading jurists in the
country, Shri Purshottamdas Tricamdas and
Mr. Sarjoo Prasad, a retired Chief Justice,
to undertake the inquiry, and out of
sheer public spirit and out of sheer civic
sense they undertook this work and they
carried out their investigations and sub-
mitted a report, a copy of which has been
placed on the Table of the House. I
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would merely read out the last three para-
graphs. The last three paragraphs leave
no doubt that this is a matter in which it
is necessary that not only should there be
a judicial inquiry, but it is absolutely
essential that a judicial inquiry should be
held. But the position even today remains
the same as it was before. This is what
they have said in their report :

“*There is reliable evidence 1o show
that Arjun Singh, one of the persons
who died......."”"

I say ‘died’, because 1 do not want to
pre-judge—

“*was severcly beaten by a number
of policemen so as to be almost unable
to move about. We are, however, un-
able to decide on the materials before
us whether he died of beating or on
account of the injuries sustained by a
fall from the window of the fifth floor
of the building. Even so, we arc
definitely of the opinion...... =~

—This is the opinion expressed by a re-
tired Chief Justice and by a leading counsel
of the Supreme Court—

**....that the circumstances in which
he is alleged to have fallen from the
wigdow of the fifth floor are very
mysterious and require thorough
judicial investigation.™

This report has been in the hands of
the Prime Minister, Home Minister and
many Members of the House. Yet, they
held only some sort of inquiry by the
Deputy Commissioner of Delhi. If they
had an inquiry by the deputy commissioner
who himsclf was one of the persons in-
volved in the incident, how could they
justify their not holding a judicial inquiry
unless it be that they have a guilty con-
science and they are npt prepared to allow
that guilty conscience to be exposed on the
floor of the House. That must be the
only reason ? Even at that time we offered
that if Government held a judicial inquiry
we would withdraw this inguiry and would
not proceed with it. And we were as fair
as we could possibly be, But as their
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guilty conscience was behind them, they
would not take notice and they would not
yield and they would not do it. That was
the very thing which they themselves had
asked for on much smaller incidents before
1947, 1 would like to ask whether these
people would have spared the then Govern-
ment in their demand for a judicial inquiry.
Surely, what was good at that time should
be good now, also because this Govern-
ment claims to be based on popular will,
which, of course, is not true, anyway, it
is quile true that this Government is not
based on popular will; they may be larger
in numbers on that side.........

AN HON. MEMBER : Manipulation.

SHRI C. C. DESAI : But if you go
by the number of people who voted for
them at the polls, they had not more than
42 or 43 per cent of the total electorate in
1962...........

SHRI LOBO PRABHU (Udipi) : 37
per cent.

SHRI C. C. DESAI: | accept the
correction of my hon. friend who is much
more accurate in statistics than I am, that
it is 37 per cent; whether it is in favour or
is not in favour of Government, I accept
the correction. They got only 37 per
cent of the total votes, and yet they think
so; but by their actions they show that
they are not based on popular will.

SHRI 5. M. JOSHI (Poona): They
do not bother about public opinion,

SHRI C. C. DESAl : The point that
I was making was that this Government
did not see beyond their nose and they
believe only in cure rather than in preven-
tion. All these situations could have been
avoided by proper policies and proper
attitudes on the part of the Government
both in the matter of economic relations
and even in the matter of negotiations;
it should have been possible for them to
have averted this strike and the necessity
for this measure. After all, Government
have been these employees with them for
so long. Why was it necessary on the
13th September, 1968 to come forward
with an ordinance and further a Bill like
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this which they want to make permanent
or at least to remain in force for a period
of five years as is proposed in this Bill ?
Of course, they may say that there was
an emergency. All right, they had
ordinance for it; never mind about it.
But that ordinance should have been
allowed to lapse. Why is it necessary to
replace the ordinance by a permanent
legislation which for the present may be for
five years but which we no doubt feel, if
the present Government continues in office,
will also have to be continued because they
cannot rule by the consent of the people;
they can only rule by the rod or by the
bayonets.

AN HON. MEMBER : They will not
continue.

SHRI C. C. DESAl: I hope so.
Otherwise, this legislation will have to be
continued, I have no doubt, because they
just can not rule by popular will. They
must have the assistance and support of
this repressive and draconian legislation.

Then, supposing you pass this law,
but you cannot enforce it. 1 myself have
the experience of it. On the 19th of Sep-
tember I sent one of my officers 10 go to
some of the offices where the people were
working. He found that they were there,
they were attending office but they were
not working. When he approached a
government servant with a case, the
government servant replied : *‘look here,
today is the 19th of September; there is a
strike outside; we have come here because
of fear; but we will not take up your case
today; please come tomorrow.” So, this
is the type of situation which you will have
on your hands. Are you going to legislate
also that the man shall work 7 If so, how
are you going to enforce discipline on the
part of your staff ? So, what you want
is the right attitude, right mentality, willing
consent of the people to work; not legisla-
tion of this kind *‘that you shall work".
If you pass such a legislation, a government
servant will go to office but he will not do
any work. Are you going to be happy
and satisfied with that ? Is that going to
help the country 7
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SHRI S. M. BANERJEE : Like Minis-
ters, they go to office and do not work.

SHRI C. C. DESAI : Well, 1 do not
know about Ministers, because I do not
meet them. But I know of one Minister
who is not doing any work.

So, our point is that while we do not
agree or do not concede the principle that
any scction of the community has any
right to paralyse society, or to endanger
the defence of the country, particularly
people involved in running railways, in
the maintenance of posts and telegraphs,
ordinance factories and defence establish-
ments—in their case, I would agree with
the government, and I am sure all reasona-
bly minded people will agree, that no
section of the people, whatever may be
their grievances or whatever may be their
difficulties, can be allowed to endanger
the safety of this country or to paralyse the
life of the nation; that is supreme; there
is no doubt about that; and to the extent
government wants our support in main-
taining discipline, particularly in this field
of vital and essential services, they will
have our support. At the samc time, let
the government nut come wilth these
repressive legislations without correspond-
ing measures for improving their lot which
will do away with the necessity for such a
legislation. As a temporary measure per-
haps one can even think of it but, at the
same time. we must have proof, we must
have positive proof, that guvernment is
aware of the difficulties of its servants and
will do everything possible to meet their
legitimate grievances.

We should also appreciate the difficul-
ties of the government servants. With the
prices rising every day, how can you expect
a person drawing a salary of Rs. 300 or
500 a month to meet all his obligations ?
How is it possible 7 Or do you want to
encourage him to become corrupt ? If
you do not give them what they legitimately
want in the proper way, they will resort to
unfair and corrupt methods of ecamning
money. Are you going to tolerate that 7
On the one hand, you say you want to
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fight corruption. At the same time, you
do not give them proper wages, thus
encouraging them to resort to corruption.
Unless you give them the proper wages,
how can you expect them to be disciplined
and do honest work 7 So, that aspect
of the matter should receive utmost con-
sideration. Why should you be harsh on
that section of the community or people
who have been loyal right throughout—up
to 19th of September 1968 they have been
loyal—on whose loyalty, support and
co-operation the government of this coun-
try, the defence of this country, ip fact the
life of this country depends ?

SHRI SRADHAKAR SUPAKAR :
(Sambalpur) : Mr. Chairman, about ten
years back when there was a big strike in
the country, I read a bold headline in a
newspaper ‘‘the great stike that is to para-
lyse the nation.”" Even today many people
believe that things which paralyse the
nation can be characterised as great.

Over the years an opinion has grown
among certain sections of the people that
the right to strike is not a fundamental
right. It is high time that it should be so.
I think it is high time we make a distine-
tion between ordinary strikes and strikes
which concen the vital services of the
nation.

Will it be proper for us to argue that
because all paris of the body take rest at
some time or the other, it is also necessary
for the heart to stop beating for an hour
or so? When it was proposed that
token strike for one day should take place
on the 19th Soptember, [ thought whether
we should also order the heart not to beat
for one complete day in the course of 50
or 70 years of our lifc and then let it beat
again,

SHRI S. KANDAPPAN (Mettur) :
What an analogy !

SHRI SRADHAKAR SUPAKAR:
That is the idea when it is said that there
should be a right to strike in some vital
installations, which have been enumerated
in the Bill, namely, posts and telegraphs,
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connected with aerodromes and other
operations,

We have seen that most of us have
always encouraged non-reading to reading;
that is why, after a long struggle, for about
three to four weeks in the different univer-
sities of Uttar Pradesh the non-readers have
had their day and today we have the
Banaras Hindu University closed. So,
we find that the non-workers, those who
do not want to work and who want to
paralyse the life of the country, are more
popular than those people who want the
country to prosper through work, effort etc.

SHRI INDRAJIT GUPTA (Alipore):
Why are they popular ?

SHRI SRADHAKAR SUPAKAR :
That is for you to say.

SHRI INDRAJIT GUPTA : You
explain it.

SHR1 S. M. BANERJEE: What is
your definition 7

SHRI SRADHAKAR SUPAKAR :
They must be resisted.

We find that in most of the countries
which have progressed, people are glad
even to work over-time, But when we make
a work-study of people in our factories and
work-shops we find that we do not get
adequate returnin terms of labour and work
produced. Then we come to Parliament and
legislatures and ask why our public sector
projects are not making adequate profits,
why there is not adequate return from
these,

SHRI S. M. JOSHI :Is it because
the workers are not working or because
there is some defect in their management?

SHRI SRADHAKAR SUPAKAR :
1 am coming o that.

If a work-study were made, I am quite
sure that we would come to the conclusion
that the average productive capacily of the
workers—] do not mean the mere physical
labourers-put right from topto bottom
is not used as much as it should be. That
is a stark fact of our life.



207 Essential Services

SHRI S. M. BANERJEE : What is
the productive capacity of the Cabinet ?

SHRI SRADHAKAR SUPAKAR :
Assuming for the sake of argument that
that argument is correct, should we con-
clude that in all spheres of life our produc-
tive capacity should go down...(Inrerruption)
Is that the solution? I do not understand
the argument put forward by Mr. Banerjee
that, because in his judgment the Cabi-
net is not doing sufficient work, nobody
should work and everybody should remain
idle.

SHRI S. M. BANERJEE: [ say,
they have become the modcl in the country,
That is the whole difficulty.

SHRI SRADHAKAR SUPAKAR :
That may be your judgment.

I should say that it is time that we should
seriously think in the best interests of the
country that so far as the national and
essential services are concerned which
require undivided attention of the workers.
I do not mean the workers in the lower
grade only-all the persons, right from the
lowest grade to the top grade should
work as much as they can and not
be satisfied with their average hours of duty,
the work-to-rule and other devices that
have been evolved these days,

SHRI INDRAJIT GUPTA : Can the
Minister-in<charge discuss Haryana affairs
with him when he is supposed to be piloting
the Bill ?

SHRI SHEO NARAIN: What is
this 7 Any Minister can talk with a
Member in the House. They should learn,
They should not talk like this. When we
hit back, then they begain to shout. How
does he know that he is talking about
Haryana affairs with him ? I want your
ruling on that, Sir,
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MR. CHAIRMAN : The Minister of
State is here.

st wy fomd : E-AET FRIE 7

SHRIC. C. DESAI : This is an impor-
tant, controversial and contentious Bill.
1 think, the Home Minister ought to be
here. It is a matter of courtesy to the
House.

SHRI RANDHIR SINGH (Rohtak) :
The Home Minister is here.

SHRI C. C. DESAI : Is he the Home-
Minister 7 Ask him.

SHRI RANDHIR SINGH: He is
very much the Home Minister,

The Minister means, the Minister of
State.......... (Interruption)

SHRI SHEO NARAIN : The Minister
of State and the Cabinet Minister are of
equal rank. There is no difference. They
have equal responsibility, They should
know it.

SHRI S. M. BANERIJEE : Sir, I have
a submission to make. My hon. friend,
Mr. Atal Bihari Vajpayee, has raised a very
fundamental point. Without showing any
disrespect to Mr. Shukla who is the Minister
of State, the Home Minister, Mr. Y. B.
Chavan, ought to be here. This is an
important Bill on which 10 hours have been
spent on points of order, Yo can imagine
the importance of it. The hon. Home -
Minister who is in Delhi ought to be present
in the House. 1 can understand if he had
gone abroad, to Latin America or anywhere
else. He has not gone anywhere, not even
to Haryana. He is in Delhi. Why should
he not come here? The second point is,
When you expect Members to sit in their
seals. .........conen (Interruption)

SHRI VIDYA CHARAN SHUKLA :
The hon. Member is absolutely uninformed.
The hon. Home Minister is out of station.
He is not in Delhi.
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SHRI VIDYA CHARAN SHUKLA :

I am the Minister-in-charge of the Bill.
There is no difficulty about it.

SHRI 5. M. BANERJEE: What is
the importance that he has gone out of
statlon ? If he has gone to Haryana....,
(Interruption) Some Members wanted him
to make a statement on Haryana. This
is most unfair.

Mr. CHAIRMAN : Tt appears that
the Home Minister is not in the hoad-
quarters,

SHRI S. KANDAPPAN : Where has
he gone ? We are interested in knowing
his whereabouts ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TIONS (DR. RAM SUBHAG SINGH) :
He has informed.
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Dr. RAM SUBHAG SINGH: Yes

he has informed. The Minister-in-charge
is here.
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SHRI SRADHAKAR SUPAKAR
Mr, Chairman, Sir, there has been a long
controversy as to whether the essential
service has been properly defined and whether
there has not been any excessive delegation.

SHRI S. M. BANERJEE : On a point
of order

Mr. CHAIRMAN : Please allow the
hon. Member to speak.

SHRI S. M. BANERJEE : The point
that he is referring to is before the Com-
mittee. How can he speak about it ?

o wg fewd : 5% wg @ )
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SHRI RANDHIR SINGH : What is
this 7 They are screening his speech
every moment.

SHRI S. M. BANERJEE: Kindly
hear me, Sir. Let the hon. Member resume
his seat... .......ooeevans

SHRI SHEO NARAIN : Who is he

te say that ?

SHRI SRADHAKAR SUPAKAR :
He is not listening to me...........

SHRI S. M. BANERIJER : Without
any hesitation I rise on a point of order....
(Interruptions) My hon. friend, Shri Supa-
kar, while speaking just now, referred to
the question of delegated legislation. This
is exactly what is before the Committee
on Subordinate Legislation. The Speaker
has given a ruling; he has said that the
Committee will meet first and then he
will consult the House and give an oppor-
tunity to Mr. Limaye and others. But
here the hon. Member is expressing his
opinion on that. Let hm continve his
speach and continue indefinitely, but let him
not express his opinion on this point....
(Interruptions)
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SHRI SRADHAKAR SUPAKAR :
I was going to say that it was under the
consideration of the Committee. 1
was going to say that I hope and believe
that the Committee will define the exact
connotation of essential service, and once
that has been done, I hope the House will
agree to see to il that essential services are
not affected by this dangerous strike which
tends to paralyse the nation.

SHRI S. KANDAPPAN (Mettur) :
Mr. Chairman, Sir, I am totally opposed
to this Bill, and 1 am sure the Government
knows that the whole country is opposed
to this Bill. It is an irony that, when the
whole world is celebrating the Human
Rights Day, We, here in this august House
of Parliament, are discussing an issue
which seeks to ban totally the basic demo-
cratic right of the workers of this country,
I do not take it that this is going to affect
only those who are employed in Central
Government offices; this is going to set
the pace for a chain reaction: it might be
taken up by the various State Governments
which are reactionary today and it might
also be taken up even by private entrepre-
neurs who might equally demand from the
Government : *once you concede ihis kind
of a right 1o the employer, preventing the
workers to go on a strike, why don't you
do that in our case also 7.

This is going to be a serious matter.
And the image of this Government, or,
rather, the image of the greatest democracy
in the world is going to be tarnished becausc
of the black bills of this type. 1 do not
know by which name to call this bill. To
be very modest, 1 would call, this is rather
a fascist bill. 1 say, it is fascist, but, Sir,
even the fascist people are very honest in
saying that they are standing for certain
things; they do proclaim that they are
autocrats. They do say that; they do
concede that point very candidly, Herc is
a, Government which says that they are
democrats, but they act in a way which is
fascist and it is hypocricy coupled with
fascism to behave in that way. I take it,
sir, that Govemment do not have any
respect for the basic human rights which
they profeas that they uphold in the world
forum and all that. 1T would plead with
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this Government , if they are going to pass
this bill, before they do it, let them get out
or get away from the 1 . L. O, because,
Sir, they have no moral right to be a member
of the I. L. O. if they are going to pass
this kind of an enactment..

SHRI YIDYA CHARAN SHUKLA :
House will pass; Government is not going
to pass.

SHRI S. KANDAPPAN : We know
the subtle difference. Already Mr. C.C.
Desai told you how much you represent
and all that, It is an open secret. I think
it is a sort of unholy matrimonial alliance
between the obscurantism and the hunger
for power of this Government that has
produced a Bill of this type. Sir, the Gov-
ernment has tried to give various expla-
nations to convince us that they are not
acting in a way that the whole country
thinks that they are acting. It is only yes-
terday that Shri V. C. Shukla pleaded with
us saying that it is a sort of permissive pro-
vision that they are putting on the statute
and that they may not use it at all. But,
Sir, these kinds of assurances are not go-
ing to convince us on the basis of hard
facts,

We find in this Bill on the various clauses
mention made of the essential serviccs.
1 fail 10 appreciate this. | take it; I presume,
this Government , if it is a responsible
Government, should take it, that all the
services that are run under this Government
are essential services. Perhaps, 1 do not
know, whether some Members may claim
that only the services of the Ministers are
not essential. Perhaps, excepting the
Ministers, all the other services must be
very essential for this country. If they are
going to say, if they are going to spell out
what are the services that they consider
as not essential, 1 would be most happy.
And, 1 think, it would be a great benefit
to the country if they tell that such and
such services are not essential. After all;
what are the clauses in this Bill 7 Every-
body knowsit. This whole Billis a verbatim
copy of the Ordinance. In this Bill, they
say, essential service means, ‘‘any service
in conncetion with the affairs of the Union
not being a service specified in any of the
foregoing sub-clauses.” After specifying
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these services that put a blanket provision
that all other services can be termed as
essential services, Then they say—'"‘any
other service connected with matters with
respect to which Parliament has power to
make laws.” What else is left, Sir 71 think
in respect of all the services of the Central
Government, the Parliament has got
the power to make laws. So, that means,
it is a total ban. The Government cannot
deny it. ‘That is a fact which we find from
the various clauses in the Bill. [t is a total
ban and it is definitely a check on the basic
rights of the central government cmplo-
yees and, as I have pointed out, it may lead
to the claims by various States, as well as
municipalities, even panchyats and even
private industrialists, saying that this kind
of facility should be given to them also.
Where will this country be led to, Sir ?
After all, Sir, [_don't agree with the argu-
ments of this Government that only this
Government—or, [or that matter, all the
politicians in this country=—are very much
responsible and very much worried about
the community life being paralysed. 1
am sure, Sir, all the responsible citizens
of this country, including the employees,
who are employed in the various depart-
ments are equally worried, equally interes-
ted, in the interests of the community.
I think, Sir, it would be unfair on our part
lo assume that all the employees in our
country are not at all interested about
the welfare of the community.

They are also equally interested in the
welfare of the community. When they
go to such a stage, it is because of a des-
perate feeling and frustration on their
part that they are not able to make both
ends meet and they must get something
more. Though they are promised things,
nothing tangible has emerged,. Even the
other day when we some of the Opposition
members saw the Prime Minister in this
connection, she told us that they are going
to find some kind of an alternative forum
for the employees to have their grievances
voiced and redressed. We do not know
what kind of alternative forum is going
to be created.

Even after the 1960 strike, there was
an idea on the part of Government to bring
such kind of a measure. Fortunately,
better counsels prevailed.  Afterwards,
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they brought the Joint Consultative Machi-
nery into being. This body is working
fairly well. In regard to the strike of
September 19, they have not properly
utilised the JCM, though on many an
occasion Government have said in Parlia-
ment and outside that they are doing their
best. But the fact is that they did not
do anything effective. Even the hon.
Minister of State, Shri Shukla, claimed
yesterday that till the last they were trying
to come to a settlement. 1 am very sorry
to say such a statement is difficult for me
1o accept a statement which—I do not want
to call it a lie—is an untruth. We know
the facts are quite different. The Ordi-
nance was proclaimed on 13th. The
token strike was to take place on the 19th.
if the Government were serious and honest
about it, they would not have promulgated
an Ordinance on the 13th and asked the
employees to come and negotiate under a
threat and intimidation. Do you think
any honourable trade unionist would
succumb to that kind of threat or threat-
ening attitude ? Do you honestly want
that our countrymen should not have self-
respect 7 But in spite of such a threat,
which even an Ayub would be reluctant
to give, the trade unions did try their
best to come to a settlement.

SHR1 RANGA (Srikakulam) : NO,

SHRI S. KANDAPPAN : I know it
for a fact. But Government was not
willing. They said they were going to
discuss about the arbitrability. Even
in this House that was the insistent con-
tention of the Home Minister. Why this
exhibition of false prestige 7 When trade
union leaders as well as the leaders on this
side insisted that this matter be referred to
JCM or to some other arbitration or concili-
ation body, why should he insist on the ques-
tion of arbitrability only being accoptablé to
Government for discussion leaving the other
things out on the ground that they are not
prepared to discuss them 7 1 feel that
they rather felt that by showing the big
stock and resorting to an Ordinance, they
could for all time to come intimidate the
government employees and also indirectly
try to teach a lesson (o the leftist parties
who tried w0 agitate these issues.

Colour is now sought to be given lo
strike by saying thet this is reafly not a
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[Shri S. Kandappan ]

strike but & very sinister move by the poli-
tical partics who wanted to create some
kind of trouble in this country. I do
not accept that kind of view because these
political parties in the country are behaving
very responsibly; many of the State Govern-
ments are run by them including the co-
mmunist Party. That is my view.
We may differ on ideologies, but the fact
that many Governments are being run by
these various parties shows that they are
also equally responsible.

As regards refusal to work overtime,
a point to which Shri Supakar made a
reference, in various other countries people
are very happy to do so and they volun-
tarily come forward to work overtime,
But in this country, we do rot find such
initiative or interest on the part of our
employees in various departments.

Here is a provision which says :

“‘refusal to work overtime where
such work is necessary for the mainten-
ance of any essential service”

this is brought within the meaning of
‘strike’, Instead of trying to do that, we
should rather go into the causes why there
is refusal.

Can we achieve any success by this kind
of attitude ? Shri C. C. Desai has
already pointed out that in our country
or for that matter in any country it would
be impossible to coerce an employee to
work full time. He can pretend to work
and do nothing. What are you going to do
with him?

SHRI S. M. JOSHI : As they did in
the British days.

SHRI S. KANDAPPAN: I would
like to mention for the information of the
House, probably many members know
it, thatrule 4 (a) of the Central Civil Service
Conduct Rules says :

‘*No Government servant shall parti-
cipate in any demonstration or resort
to any form of strike in connaction with
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any matter pertaining to his conditions
of service.”

Many penalties are also prescribed in
these rules if this is violated. These rules
have been there for the past 20 years, Have
these rules succeeded in preventing people
from going on strike? Many strikes have
taken place in spite of these rules. So, the
Government should rather think of the
seriousness of the matter, of the economic
situation in the country as Mr. C. C. Desai
has said, why this kind of chaotic situation
prevails in the country not only with
regard to Government employees, why
agitations are taking place in so many
places in which many sections of the people
are involved, how day in and day out
many things are cropping up disturbing
the peaceful life of the community. These
are all vital matters which need something
else, not this kind of legislation.

Then I would like to point out the
attitude that this Government have adopted
on previous occasions when such an idca
was mooted in the Congress party. I shall
give a few quotations. After the 1960
strike Pandit Nehru said in the Lok Sabha :

‘I am not suggesting that strikes
should be banned or forbidden because
the fact of the matter is that the strike
is an inevitable concomitant of the
capitalist system. If you have a capita-
list employer-employee relationship,
then you have to have something to
protect the employees from the employers®
pressures and other things.”

I think this condition is still there. We
have not changed it.

Then Nandaji when he was Labour
Minister said :

“‘We are not going to ban strikes.
We are going to make them superfluous.”

What a glorifying idea ! If the Govern-
ment had succeeded in making strikes
superfluous, we would have been most
happy, but they have not.

SHRI S. M. BANERJEE : Govern-
ment itself is superfluous, that is the whole
difficulty.
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SHRI S. KANDAPPAN : Then he
added :

**Even now we can ban strikes. There
is the Industrial Disputes Act under
which when we refer a case for adju-
dication a strike becomes illegal, so
that illegality is not a new concept.
The stress is not on banning strikes.
The stress is on the machinery to be
provided so that disputes may be
resolved by mutual understanding.”

But have the Government heeded their
own voice, the voice of their own leaders
who set the pace for the labour relations
in this country.

Then shri Jagjivan Ram who happened
to be Labour Minister once also said :

**The right to strike of the working
class has to be preserved and protected.”

So, after all this thinking I  do not know
how a sudden changes has come about in
the mind of our hon. Home Minister
Mr. Chavan, and I do not know why a
person like him who is normally reasonable
should be so adamant in wanting to pass
an Act of this nature which is repugnant
to the spirit of democracy.

SHRI DHIRESWAR KALITA (Gauhati)
He has lost the sympathy of the people.

SHRI S. KANDAPPAN : Probably
that is an index.

That is a point which I would like to
insist very much upon. We should
try to seck their co-operation. After
all if we are going to makea judgment
that the employees or the workers in this
country are not interested in the welfare
of the community, that will be most unfair.
On the other hand, if we are going to say
that we do have confidence in them, when
your duty is to see that you heed to their
demands and when they are in need or
when they are in difficulties, try to resolve
them by various machinery and not to have
recourse to this kind of laws. Not only it
will lead to further trouble but also the
image of the country abroad, I am sure,
will be tarnished by this kind of legislation,
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1 would say if the Government is going to

insist on this, I would appeal to them to

withdraw from the ILO and cease to be

a member of the ILO.

SHRI R. D.-BHANDARE (Bombay
Central) : Much has been said and much
agitation has been carried on, on this piece
of legislation. Before we either appreciatc
or criticise, let us sec the nature and scope
of the Bill. It is a measure to meet any
emergency.

SHRI S. M. JOSHl: Emergency to
last 5 years?

SHRI R. D. BHANDARE : You can
make a suggestion that the period of emer-
gency should be reduced but not vote it out.
It is a Bill to meet any situation that may
arise. Therefore, the question is : has the
Government the right to arm itself to meet
any emergency.

SHRI1 C, C, DESAI : The Industrial
Disputes Act is there.

SHRI R. D.BHANDARE: 1 . am
coming to that point. Therefore, tha
question must be ed and d
by every Member of this House who would
like to apply his mind to this piece of
legislation. It is not going to be a perma-
nent measure or it is not likely to bea
permanent statute on the statute book, It is
for five years only.

AN HON. MEMBER : Are you sure
of it ?

SHRI R. D. BHANDARE : But if the
Opposition has any apprehension, I would
appeal 1o them that the period may be
reduced . You can certainly make a sugg-
estion for the reduction of the period.
On that ground you cannot oppose the
measure in tofo. When the Government is
trying to arm itself to meel any emergency.....
(Interruptions) 1 know our minds on both
sides are closed because of the 19th
September.

AN HON MEMBER : Then open it
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SHRI R. D. BHANDARE : It has
caused an injury. I do not say that it is
corroding but it has not healed completely.
Therefore, under the shadow we are trying
to discuss the measure the importance of
which we are likely to miss. Therefore,
I was just appealing to you. The present
measure is only a measure of enabling
nature. While coming to the enabling
nature, 1 will come to the question of
delegated powers. To what extent this is
a measure of enabling nature, that can be
modified. 1 will link up these issues later on,
Now it deals with the publication of the
notification which must be published and
has to be given wide publicity.
Nobody is going to be taken by surprise.
Then the notification has to be placed
before both the Houses. These are the
clauses which are safely clauses, so to say.
Under clause 3, the power to strike could
be prohibited , but prohibited either by
special or general order. That general or
special order has to be published, and that
order is also not going to be on the Statute
Book permanently. It is only for six
months. Of course, the Government has
power to extend it by another notification.

15.01 brs.

[MR. DEPUTY-SPEAKER in the Chair]

Then the fourth point is of penalty,
A penalty for illegal strike is prescribed.
Therefore, this is a very simple Bill, a Bill
which secks to arm the Government.

Having described the scheme and the
scope of the measure which is before the
House, and having also dealt with the point
that our minds are not open to appreciate
it because of the 19th September strike,
let me put a very straight question, as I have
askod the hon. Members opposite. The
first question is: has the Government
power ? The answer is, yes. The Govern-
ment has the power 1o arm itself to meet
an cmergency. If the Government has
power which power can be exercised
through the instrumentality of Parliament
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by bringing a legislation before Parliament

1 have no other alternative but to support

the measure before the House.

Having studied it very carefully,
the first question that arises and agitates my
mind is whether this measure is comprehen-
sive and wide enough to coverall the
workers. Looking at the different clauses
and the sub-caluses under clause 2 especially
I think all the workers will be covered by
this measure. Is it necessary to have such
a measure to bring in all the workers under
the arm which arm is sought to be used for
emergency purposes ? Who are the class
of workers who will be excluded from the
operation of this measure ? The first
point that agitates my mind is this.
(Interruption) 1 am just saying what is
passing on in my nind. I do not say I am
so big that others have got to support me.
I am not to be led by his support or misled
by his support.

The point which agitates my mind is,
is it expedient, is it wise that we should
antagonise the whole working class by such
a measure ? The first question which
arose in my mind is whether it covers all
the workers. The clauses are so compre-
hensive that the measure is likely to cover
all the workers.

The second question that arises in my
mind 1s, is it expedient, wise or proper to
antagonise all the workers. You are
keeping the sword hanging over the head
of the working class in the name that
Government is simply trying to arm itself
to meet an emergency. These are the
questions which are biting my conscience.
Unless we seck the cooperation of the
employees or if it is not so, unless we
create cordial conditions of affinity and
nearness between the Government and the
employees, I think the working of the
machinery will be more difficult. We
must have sympathy as a lubricant which
will keep the machinery working. (Interrup-
tions).

If a notification is to be issued, that will
be placed before both Houses of Parlia-
ment. This is delegated legislation. De-
legated legislation is a New Despotism
which has been ruling almost all over the
world now. The question has always
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been agitating the minds of political philo-
sophers and democrats how to reduce the
rigours of the rule of this New Dispotism.
It is Government by department and we do
not want to reduce our country to the
rule of the depariment. 1 mneed not
deal with the constitutional aspect of dele-
gated legislation. The British Parliament
appointed various commissions and com-
mittees and they have suggested a commi-
ttee called Subordinate Legislation Com-
mittee, which we have copied under our
rules of procedure. Therefore, I would
suggest that before the notification is
placed before both Houses, it must be
scrutinised by the subordinate legislation
committee. This new despotism has been
the bane of civilised society. We have there-
fore, to scrutinise every piece of notifica-
tion before it is laid before both the Houses
of Parliament.

In the Statement of Objects and Rea-
sons, the hon. Home Minister has very
wisely put in the following sentence :

**It has always been the endeavour of
Government 1o provide comprehensive
and positive arrangement for the con-
sideration of the legitimate problems
and grievances of the employees.”

If we want to make arrangements, we
should not forget the history. The workers
not only in our country but all over the
world have fought for certain rights and
won those rights. Should we by a simple
piece of legislation destroy all those
rights ? Of course, 1 know that the
Government's answer would be, **No, we
do not want to destroy those rights because
we want to make comprehensive and posi-
tive arrangements."”

SHRI ATAL BIHARI VAJPAYEE :
Where is the arrangement ?

SHRI R. D. BHANDARE : Govern-
ment have certainly given expression to
what is in their mind in the very aim and
ohject of this legislation as mentioned in
the Statement of Objects and Reasons.
1 would suggest that instead of keeping
this comprehensive and positive arrange-
ment to be made in future in a state of
voild or in a suspended animation we
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parcel of this measure itself, It

may besaid that whatl am suggesting
is something far-fetched. But I am making
this suggestion because as soon as lh.e
notification is scrutinised by the Subordi-
nate Legislation Committee, the alterna-
tive comprehensive and positive arrange-
ment that is going to be made would also
be scrutinised with a view to finding out
whether it is adequate or it is inadequate
and whether it is in conformity with the
principles of trade unionism or the 1LO
declarations.

The majority of the workers who had
taken parl on the 19th September strike
belong to class IV and class IIT. 1 do not
say that class I and class IT employees were
not affected; they may also have been
affected, but their number was very negligi-
ble. These are the people who in fact are
bound to be misled by false slogans, be-
cause expectations are raised before them.
They were nothing and they were nobody
in the Indian social system but mow they
have found some place where they could
stand on. After the coming into force of
the Constitution and after the enshrining
of the fundamental rights therein, their
sphere of ambition has widened, and the
expectations are so great that any slogan,
and particularly any radical slogan is
enough to mislead these people. | say
this out of my experience.........

SHR1 ATAL BIHARI VAJPAYEE:
They arc attracted and not misled.

SHRI R. D. BHANDARE : [ must
say out of my experience that the leaders
do not place all the facts before them,
whether the country is in a position to make
provision for a need-based minimum or
not and whether it is possible for us to do
it in the present circumstances. These
leaders are not politici only but they
also want to be statesmen. As statesmen
and as leaders of the working classes, they
should place before the ordinary common
man and the worker all the facts in respect
of all the ecomomic conditions in the
country. In that sense I say that these
poople arc misled. So, I am using the
word ‘misled’ very carefully. These people
have been misled because—I am saying this
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not for the purpose of condemning the
Opposition or the leaders of the working
classes—they have no other leaders. These
are the leaders that they have and there is
no other substitute. Therefore, they are
misled

SHRI INDRAJIT GUPTA : They can-
not find better substitutes.

SHRI R. D. BHANDARE : What can
I say * My hon. friend knows me
well,

Coming to the point, my prayer is that
Class IV and Class I1I workers who are
under suspension or who are going through
hardships--in their case, action should be
withdrawn or their cases should be scruti-
nised or they should be dealt with very
leniently.

MR. DEPUTY-PEAKER: T will
have to enforce some time limit say 15
minutes.

SHRI ATAL BIHARI VAJPAYEE :
We are discussing an important Bill. The
Party must get its time.

MR. DEPUTY-SPEAKER : Onc or
two minutes here or there will be allowed
extra. Otherwise, please stick to 15
minutes.

SHRI M. L., SONDHI (New Delhi) :
Mr. Deputy Speaker, when we come o
the question of considering this Bill, I am
sure anyone who is in touch with
social environments of our country, would,
after deliberations, come to one conclu-
sion that this Bill, if brought on the Statute
Book, will be a disgrace to the democratic
traditions of this country. Nevertheless
I do recognise that there are obligations
and special responsibilitics of Govern-
ment employees. | recognise that those
who work in the Government service must
work with sincerity of purpose and ad-
ministrative improvement is one of
key prerequisites of esiablishing a success-
ful ecomomic order in our country.
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T would like to know why the Ministers
were advised that this legislation was
necessary, They claim some special infor-
mation. What sort of information is that
which led them to believe that India was
on the verge of disaster, on the edge of a
precipice, some sort of emergency was
going to supervenc and some kind of
catastrophe was coming on the 19th. Is
their machinery for getting this informa-
tion one that works efficiently ? I am
reminded of the story of a political prisoner
in India during the freedom struggle who
asked for some books to be sent to him
where he was under detention. One of
the books he asked for was a book by an
author called Lancelot Hogben and the
lithe of the book was ‘‘Mathematics for
the Million.” The Superintendent of Police
consulted the Home Department and was
told that this book included the word
‘million” and therefore it was some form
of mass struggle through mathematical
methods that was suggested and hence
this book should not be allowed.

Sir, T, therefore, do not understand
what the basis is for the certainty with
which Government advocates that this
couniry is possessed of such civil servants
or Government employees who do not
wish to serve the better ends which our
Constitution provides. I welcome the
terms in which the preceding speaker Shri
Bhandare pleaded for the return of consci-
ence to the otherwise despotic strategy of
this Government. Are Government em-
ployees exploited or are they a very favoured
section of the population 7 I know that
this subject can be debated endlessly and
I would urge that those Ministers, if they
find time to ramain in Delhi should go
round the national capital and then see
the housing and living conditions of
Government employees. The P, and T.
employecs live in a place called G Point
near Rashtrapati Bhavan. It is worse
than the blackhole of Calcutta.

T have with me a letter received from
one of my constituents, I quote him :

**You must be knowing that there are
thousands of low-paid Government
servants in New Delhi who have put
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in 20-25 years of service, but still they
have not been allotted Government
quarters whereas senior Government
officers and Members of Parliament
get accommodation even before their
arrival in Dethi. Is this the socialistic
pattern of society for which our Govern-
ment and our representatives in Parlia-
meat are raising so much of hue and
cry 7 Whenever Government servants
demand anything, paucity of funds is
given as an excuse. . .Government spends
more than Rs. 2 crores for building
hostels for Members of Parliament
and now it is learnt that Rs. 14 lakhs
are being spent for making additions
and alterations to flats meant for MPs,
as they are not suitable for the elected
representatives of the people, most of
whom are without shelter, What a
socialist society 1"

I do not mean to suggest that we do
not want to improve whatever facilities the
legislators are given, but I do make this
point that our country, our public, those
who work in government offices, they want
to know what the facts are. They do not
want to be told, as this Bill seeks to tell
them, that their rights will be taken away,
because they have tried to call the atten-
tion of this government and the people at
large to certain basic aspects of our economy
and the way our country is functioning
today. These government employees in-
clude the most patriotic elements. When-
ever this country has been subjected to
external aggression, these very government
employees have worked overtime, have
donated blood, have contributed the orna-
ments of their wives for helping this
government. They lined up to give what-
ever as assistance was wanted.

Much has been said here by the Minister
of State, that this strike was meant to
paralyse the life of the whole community.
Indecd, there is a source, a very dangerous
source of virus infection for paralysis in
this country, and that virus is located in
this government itself. It is they who are
paralysing the country which otherwise is
bubbling with energy and enthusiasm
which they cruclly seek to curtail. What
wore the objectives of this token strike ?
I do not know whether the hon. Minister
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has been informed by private spies and
detectives but, as far as I can understand
it and people of goodwill in this country
can understand it, the first and foremost
objective of this token strike was to focus
attention on the cconomic life of our
poople who are responsible for running
government offices and their families with
those support the nation-builders of to-
morrow will emerge. Secondly, the atten-
tion of the country and the community was
to be directed towards administrative
reforms. Because, I take it that when-
ever they talk of merging dearness allow-
ance with pay it is ultimately suggested
that the government should wake up to
overdue reforms. Now the government
is suffering from out-dated habits and it
is refusing to bring in new rules and regu-
lations; it still believes in government
through correction-slips. One after the
other, the Minister comes and makes
promises but things never get done, so
far as basic reforms are concerned. There
is, if I may say so, in the world today, a
service revolution, a new technology, which
makes its impact felt upon the government
sector, but here we find that this govern-
ment is secking to insulate itself from those
progressive trends in the world today,
indeed in certain countries of Asia who
are our neighbours, because they do not
recognise that an awareness of rights on
the part of government employees need
not lead to any depreciation of the system.
If the government employees fecl that
their rights are not restricted, then they
will be better responsive to suggestions for
reforms which this government may pro-
pose to them.

But this Bill aims to destroy bargaining
and arbitration which are today regarded
all over the world, in the civilised world,
as basic aspects of employer-employee
relationship in the government sector.
There is a whole evolution which this Bill
secks to deny., Indeed, if I may go further
and say, a clause of this Bill challenges
the very utility of government employecs”
organisations., Because, they forget that
in this country there is a history of trade
unionism with which names like those
of Lokmanya Tilak are associated. There
is a great person, your namesake, Sir, who
wrote a number of articles on trade union
theory and T have been perusing those,
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I do not know if this government needs
to be educated on the very national history
of the national movement itself. Because
Sir, in Bombay a strike took place in the
postal service at the turn of the century.
Even at that time nobody came forward
with such a draconian measure.

If the suggestion is basic public order,
I have no quarrel with it. T would say
that even in the case of illegal strikes there
should be public order. Why should we
g0 on the rampage even if there is some
situation which government regards as
illegal, but why should they associate
public order regulation with it ? Why
should it be made a manifestation of their
supreme wisdom ? The community has
enough wisdom, if it is called upon to
exercise it.

I have here a statement, not from a
Communist country but from Canada
where this issue was considered, which
kindly permit me to quote because Canada
is sotting the pace in the western world for
some progressive social measures. I quote :

**Consideration was given 10 the
possibility of proposing that strike
action be prohibited in the statute
cstablishing the proposed system. Al-
though convinced that in many parts
of the Public Service, a strike would be
quite indefensible and a Jockout un-
thinkable, the Committee decided not
to recommend a statutory prohi-
bition.™

This is what, in their wisdom, the
Canadians have done. But here spectres
of disorder and anarchy are built up in
order to justify a measure which will retard
the evolution of trade unionism and,
indeed, of establishing healthy employer-
employee relationship.

I come to the more basic point, namely,
the rejection of methods known in other
countrics—conciliation, arbitration, adjudi-
cation etc. I am led to suspect the
motives of this ministry, the Home Ministry,
because they seem to want to prevent the
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coming together of representatives of
employees and the respective employers
in the various ministries. That spirit of
give-and-take that should prevail is being
deliberately foiled for some ulterior politi-
cal purpose because 1 do not think, as
Shri Bhandare will bear me out, that any
man of goodwill in the Government or
on the Congress side can welcome this
sort of behaviour which is going to lead
to a strange polarisation between those
who believe in Draconian legislation and
those who are supposed to be anarchical
elements in the country.

Collective bargaining and arbitration
must function in a certain social and eco-
nomic climate, whether it is the rates of
pay or conditions of employment or machi-
nery of arbitration or the methods of im-
plementing awards. The Government sector
lives within the total social climate. You
cannot separate the two. The impact of
the one on the other is a part of the organic
functioning of our country.

Again, T quote from Canada because 1
really think that they have done well to
face these problems openly and squarely.
My hon. friends in the Swatantra Party
should not be dismayed because sometimes
they tend to study things from a perspective
which suggests that we do not trust our
masses. This country has been through
a revolution which is historic in the annals
of world history. Therefore we should
never fcar our people. OQur people are the
people who will be the bearers of a new
civilization. Let us not lose that hope and
confidence. I quote—

*“*We recognized, however, that the
Public Service cannot be insulated from
the economic and social environment
in which it operates, and that the aspira-
tions and expectations of its employees,
and of the organizations that serve
their interests, are bound to be affected
and, to some extent at least, moulded
by the conditions and practices pre-
vailing outside the Public Service. We
concluded therefore that, as far as
possible, the system of collective bar-
gaining and arbitration in the Public
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Service of Canada should be rooted' in
the principles and practices governing
employer-employee  relations™.

I would like to question whether this
whole problem and this Bill which comes
before us are not being processed by the
wrong administrative authority. How does
the Ministry of Home Affairs come in all
this 7 During Stalin’s rule they used to
call some organisations as the Ministrics
of the Interior. They were l‘ormid;lable
organisations meant to instil terror into
the hearts of all. Those have been scrapped.
We see Communism trying to take a
humanitarian direction as the person I
admire, Dubcek, is trying, but this auto-
cratic Home Ministry seems to out-Stalin
Stalin  himself because they want 10
check the onward advance of the labour
movement by terror. May I assure
them that they are doomed to failure, abject
failure ?

Problems which concern various minis-
tries should be tackled on the basis of
democratic interchange. They seek 1o do
it by becoming the super-ministry. They
say bargaining and arbitration are to be
banished. The result is destruction of
mutual confidence. [ can understand Shri
Bhandare's plight because he evidently is
in touch with the employees; he knows
that confidence has been destroyed. You
wear a Gandhi cap and try to go into any
Government office today. You will have
great difficulty.

SHR1 RANDHIR SINGH : No. There
is no difficulty. I went there with a turban
and nobody said anything.

SHRI M. L. SONDHI : Bad faith is
evident in the manner in which Government
suggests that they are going to give us
something. This is Machiavellian. Why
do they not give that positive suggestion
if they are going to give anything 7 Let
them announce some sort of a Staff Rela-
tions Board. Let the Home Ministry
abdicate that part of its power and give
it to a body like Staff Relations Board.
Let them respond to the changing circums-
tances in some way, not through the lathi
and the baton, not through repression,
hecause the path of repression, persecution
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and punishment shows that they are hold-
ing on to old ideas. The old ideas are
dominating them and they resort to re-
pression. That shows that there is a
certain colonial survival in their minds
and a lack of faith in modern ways.

The Government employees movement
is a mass movement. There is bound to
be an active participation in it. But we
should not, in answer to that activity
answer it by complete aloofness or
terror. What is the significance of Indra-
prastha Bhavan that has been pointed out
here ? Permit me—because 1 also went to
Indraprastha Bhavan—to appeal to the
conscience of Mr. Bhandare and others
and quote the famous words of Gurudev
Rabindranath Tagore when he decided to
renounce his knighthood. 1 quote :

“‘The disproportionate severity of
the punishment inflicted upon the
unfortunate people and the methods of
carrying them out, we are convinced,
are without parallel in the history of
civilised governments, barring some
conspicuous institutions, recent or re-
mote. Considering that such treat-
ment has been meted out to a popula-
tion, disarmed and resourceless, by a
power which has the most terribly
efficient organisation for the destruc-
tion of human lives, we must strongly
assert that it can claim no political
expediency, far less moral justifica-
tion.”

Further, I quote :

**The time has come when badges
of honour make our shame glaring in
their incongruous contact of humilia-
tion and, I for my part, wish to stand,
shorn of all special distinctions by the
side of those of my countrymen, who
for their so-called insignificance, are
liable to suffer a degradation not fit
for human beings.”

That was the spirit of the national move-
ment and shared by the Congress at one
time, I invite my hon. friend, Mr, Bhao-
dare, to take his argument further and
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following Tagore's example offer his resig-
nation.

I would appeal to Mr. Hanumanthaiya
because they have functioned in a responsi-
ble manner at the State level. We have
to understand that this Ordinance which
was imposed and the Bill which now
follows it has harmful effects and these
harmful effects will be felt ultimately by
the hon. Members on that sidc also because
it comes in the way of your evolution of
the system of Government. Although
there is a feeling that we have not succeeded
too well, to the rest of the world, we still
stand as a beacon light of democracy.
There is military rule in Pakistan; there
is disturbance in other parts of Asia.
But the light is still shining although it is
clouded. Therefore, let us not take any
step that leads to the precipice.

Why was the Ordinance challenged
here 7. Let it be very clear. The Law
Minister, that day, did not come here
with an open heart and an open mind.
He knew it because he had, actually, filed
an affidavit earlier about this matter in the
Delhi High Court. The point here was
that the definition of *‘strike™ as pleaded
in the petition was that it is arbitrary and
it is evocative of forced labour and begar—
it is a word which still stinks in our
nostrils. The hon. Chief Justice of
High Court spent nearly 1§ hours—I was
there—before he admitted the petition.
He exercised his mind fully. But what
was the gesture which the Law Minister
made here 7 The way he misled the House
and behaved, I for one, feel shocked even
now.

I refer you to this Report which deals
with the Indraprastha Bhavan incidents.
It is not as if we turn to these retired
judges and these distinguished members
of the Bar for merely troubling them and
giving them publicity. They are the people
occupied in the serious business of life.
We have a tradition in this country, when
the Jallianwala Bagh Hunter Commission
came out with misleading recommenda-
tions, it was Mahatma Gandhi, Motilal
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Nehru, Madan Mohan Malaviya, Tyabji
and others who set up a non-official com-
mittee. That was the spirit of India.
That was the spirit on the basis of which
Romain Roland and other great intellec-
tuals looked to us for guidance.

Now, speaking on the subject of Govern-
ment employees, 1 cannot forget that these
Government employees, many of them,
are people who have shared that emotional
upsurge of India and, therefore, it is not
proper to punish them and humiliate them
in this manner. I once again agree with
Mr. Bhandare that this Bill should be
either thrown out or Government must
come forward with proof of a change of
heart to restore the confidence to the
people of the capital and to the people of
India that they are not anti-labour, anti-
people and anti-democratic.
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MR. DEPUTY-SPEAKER: Mr, Verma
in this House, nobody should challenge
anybody’s honesty. Avoid such a thing.
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oA YT FHAT AT ag BT qI-
sy waurfal ) qgued & fag
W g I W g & fag
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W 91T FGT § AW o
@I & 15§ ) A & 7 o 9mAr
T | I8l @@ qawg Ay g
wfed 1 o O gq €, IRHT AN
IFIA A

19aréra &1 fag=sr 4 & ate-
fow esarwr #g7 §, W geava gk
IFET A faedard ey Wi aT
A AT WA AR AGT 9T AT &
& T T @ g ard fogh
qAHH g AR A ®ET FiguAr A
FFA(§ | IA ZSATH T AV AT NI
¢, Fa9 adl eFAE FT T FAA
FI A FA FT | AT F FOT I T4 -
TG FT T FIG, AT AT g5 A
fzard, wa & dm aowrd sH=TrE
F ARV A F7@ A W g fadaw
SHAAH AdF A GFAT 97| FAF
AT FT TE Agt 91 1 A ggiq fwar
IA &1 ag AArAT £ {6 7w fadas =)
TH ATA { TAT 997 § |

oM Iieaa qgza 39 fF gant
2w & wrardy S5 ®Aqg 21 IAF QAT
qATT gAY AT F 1 AT AT FAT
TG § IT*! A=Y, I8 goow,
AT A, IAR FIOIR, AIAT 43
fsgtus ¥ & w9 fasm® F@T
MET 9 | W HT FY W@ w1 forerrd
ATFITHT & | STHIT ITP E AT
gAaTr g1, 38¥ &6 wax adf  gwar
& 1 @ewT #1 ug fondardr g d fe
AT F ATAATT BT W FL | AT WY
29 fs Sw gza™ & i W A A
frea ferar a1, OF qx@ee AL F1-
Frfeat 7 fewmr foar av ) fow @@
¥ o foow @t @1 kAT 4 4 o7 /i
T gt e fagas & oW I9d A
fam, vt % ¥ T T T F
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& FY A GTT w9F A AT AR
g | TAFT ST 4g 7 5 7 Y ¥ aE,
Amieat 9%, Fgag FPT AT WR
CHFT T WA A ATEE TqS WY
fdar 17 g wrEar g fF A 2w-
ET g WFAT I W qQ@ F AW
g fw o § vt & R wew A
55 5T AT F1 fowt & ary faw-
T FL, IAar fa=fray = gar
T g, ArfEqt & w3 A ¥ OF T,
&t # forg @ed fod S sar 7
%, ITF! FIF FEH FEAT 9F, AR
T FT AITF B AAET FTD L L.

st go ¥o aafgm (vre) :
:17‘?31# T ﬁ:aui‘m T s
qi 7

off graare e ;3 4 F1 39
a7 FYL qWT 147 FTIE § | TF 69
W NSV AT KIAT @A EAT R | AT
F} T SATAT FL W g OAT wIaw
FIE | MR FTAT TAFT |

SHRI S.K. TAPURIAH : If INTUC
strikes in Durgapur it is all right.

MR. DEPUTY-SPEAKER : Let him
conclude.

ot Saw TAT: wWT F AT 43
§FF w9F a7 § o8 @7 21 W9
Fed 71 IAFATAET £ 6 wood fgq
F ga® faq ag1 ga i ¢ 1 9a fFem
I% Ao s &7q § AR &% 0
g7 &1

szt as  @oRrdl sl Ay
quad abri & gaw 2§ IHET FHY
g1 9 anmw g f5 mugd, feadd,
F&FT AAsTCAY, A A" § zA 9T
®( F7-A-Hq N mAVIHEAT §, & QL

P wfgd of wr A g d A
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7 gunar g fr 9% 0 @% AN
grar 8, ICw e & Afwew Iw
AR AT E A3 ge§, A § ge
SEEg fe g dfegdl F o
footifea & o svar war qer g ol &
i g T fegrdl S warE w7
T g, 3@ ga qdr? o sark
mgiﬁﬂwﬁéw’ta{ﬁmm
¢, Su®1 w74 &, W IEEY AL IA
afza-rfaqamé st s wEf 2
A1 F T g # qw 9 dar
g ot 2w Fr AT I 5T 97 1A
& sHafea § aed & fog %
sgd & | feawr Jar sgm, wrewr
AT, BRI FTCAT, FA®T ACLAT |
THT B A7 ¥ 59 T frwaq a
Frgwra TR | A TR W
F gt faed fear mar & g SAeT
faraar & wom wiEd & 5 o wie
BATX GIA A § IAAT WYIATT &Y, W
1 ot qroEf &, dw M A Nea &, 1@
guTt @rq & gefera @ WX gw @i
#1 §41% %, 7 0&F &1 4% &, gt
FIFTHY AFTE FT | AT N
aEfr 2 f& g@rd sgwfa) s
SaTar-H-Tar Fa7 W gfaard fad )
dfeT faaaT ag ®T qEA & W
@ e

it /YGT 7 AAT (T AT AE)
¢ 3T s 2 & gug AIEal Y
929 ¥ A faw I014 & 1 gmET
IPT@ANT 9T FHT &I F IEY
axarar IgaT § (6 qR I3 A9 F
71z AF1A AT 21 § wr7 W FAW
*FT F7ar § AV T 1A w0
Wt wrar g f a7 & arQy aglam)
w1 wrgq % faudarr & a1 F o ST
# far dar7 gAY Iaelt orff @ fan |
wizdl ga® Syar Aty arEt ® W Iad
£ mza w8 § Iaq farw
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HR ®NFT FE Fr ! F 2T
frggr & A fadge N &1 &
wIR grIw A g1 g fF g7 ag
% faw o § 1| w7 ag® 7@ F@
& @ AT AW Har | § NG §
fr ag 91 737 & wF frad AR A
IR &

& ug Wit wawar g fF g9 fadc®
& gl FAifor #1 wraEr @ o
4 941 99 ST F #9999 §,
® qT §, F1T 99 § MNCFA @A
g 1T ¥ §77 NN § 77 FAFH
g A a1 B, BT A W@
o1 g 7d & 1 39 fadTE ® gAE
Y SIEHT WAE AGY FIAT J1gaT, A
TEATT TE FE F12A0, S 9T F1
AFEA AL gAFT ATzAT, A IO FY
sTidf ®Y qFEET A& GEAMT MEAT,
Iu% fg=1% Ff off oewry A @,
W A ITE At F FS A
&1 5|d a1 2l frar & f5 ot wazy
&, S ®w F AT agd ¥ AR 97
I HY uTT qgq A4F IF, A1 OrfEq
F AT AGF &7, T & ®w BT IR
€ W, 34 faATh owwa g ag
ar o s A fE S e §
FASRT qT faAAT & =ifegd A
g F4T, 9w FG, FOAE 0
HIW T FAT, A4 57 A1 fadaw v
9% &, 976 f@ars s o¥aT A
g1r | 9fAT gy fadaw aXmd w4-
AT H &F F &, IO wHACLGN
FEFE AL 9B F FEF AE
W6 I F O g AT | FEL A
AT & IAWT A0 w90 fawAr @ Anfgd
e FS arwrE Wi g1
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o nfax @ Fg w & O
FQTE | 7 w17 Ay A Ay Aot
® SAAfEi # AFwg A Y I Ak
& v o g § (6 waT IR
I qFIN a1 § 19 qrirg A gFATT
% fasfest 7 @ gfem qrao 9% &14
sradedt &1 € & a1 SAFEST ITHT BRIAT
mar & av 78 ag Hra o o gl
g AT Em guw fwur ST

w17 Ifawd wageN s g, @ 4
IAHT AAHA FWE I AT EHE
Fgr 2 gfvg 7 sarzdr fr g 7
wrear § 5 97 @xwrd wAwfeai &
&7 7C gwad F arg M7 fEwAT A,
3% FH-§-aW O fEar 907, §9-
T | &1 AW W IF NET F
fawra 7 @@, I€ ASQ § AgT
faar a1

g Wi & ATq 7 39 fagus v
qAGT FAT g | ITETH A4, WA
7@ A W frar 2, s@d fAo F
AT FI G0

15.51 hrs.

Mr. DEPUTY SPEAKER : Iam acco-
mmodating Shri Dange. Let him finish.
The other motion which is dueat4 O'Clock
will be taken up a few minutes later.

SHRI S. A. DANGE (Bombay Central
South) : I am rising in order to make
clear the position of the Trade Union Move-
ment in general and in particular the posi-
tion of the ATTUC and the Communist
Party of India.

This is not a simple Bill, as it looks on the
face of it, to prevent the employees from
going on a strike when the Government
declares any of the services mentioned in
the Bill to be and essential service. This is
the beginning of the movement on the part
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of the capitalists in this country to bring
about a condition in which the right to strike
as such would be abolished and this has
been the conmsistent strain in the policy of
the Congress party.

15.52 hrs.

[ Surr THIRUMALA Ra0 in the Chair |

You may know that the Congerss party
had once been in power in 1937 before we
attained independence. Even when we had
no independence, at that time, they came
forward very openly and frankly as champ-
ions of the capitalists in this country and
enunciated a legislation which virtually
made any strike impossible. If a strike
took place, it was bound to be an illegal
strike. Even the most moderate students
of the history of the trade union movement
and the law in this country have noted
that the Bombay Industrial Relations Act
which represents in  essence the policy of
the congress party and also the policy of
the employers in this country was enuncia-
ted on the basic principle that the right to
strike must be taken away from the
employee that conditions must be made so
difficult as to make it almost impossiblc
to go on a strike and that if any strike took
place it must become illegal. This was what
was done in 1937, Unfortunately, Mr,
Nanda is not here otherwise he would have
enlightened you better on this subject
because he was one of the initiators of this
policy. In those days it was initiated in
order to fight the Communists. In these
days, I do not know, against whom particu-
larly it is being initiated but most probably
against all those who champion the cause
of trade unionism.

The law lapsed. Then in 1946 at the end
of the world war they again came forward,
with the same piece of legislation in wheih
they tried to impose compulsory arbitration
on the workers. In both cases these pro-
posals were fought by the workers in the
city of Bombay and in Maharashtra by means
of a total one-day general strike in protest.
The result has been that there have been
more disputes and more strikes because of
this legislation which was imposed on the

workers then could be resolved under the -

enactment,
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Later on, they passed the Industrial Dis-
putes Act in which there are any number of
provisions to declare a strike illegal, but
there is at least the provision that the worker
could claim the right to strike, could organise
a strike , and in case Government wanted to,
it could ban the strike. But now a position
is coming slowly where certain services
are going to be deprived of the right to strike
altogether. My submission is simple.
No section of the working class, whether
in Government service or outside, whether
in the State sector or in the private sector,
can ever press their demands and realise
even a part of them unless behind the demand
thereis a sanction to withhold labour. With-
holding labour is a fundamental right of
the working class. If you ban that under
any conditions, it is not only anti-working
class but anti-fundamental right and anti-
social legislation.

Now, much is made about that ‘you are
an essential service and you agree not to
strike in say, hospitals or municipal services
or water supply, defence undertakings
and so on and so forth®. Here the Defence
factories are in the State sector. In Ame-
rica they are in the private sector. That
is a different matter, you say ‘now at least,
would you agree that in these sectors which
affect certain vital services of the community,
will you give up the rightto strike 7" Our
reply is ‘No'. On no conditions are we going
to give up theright to strike and agreeto a
ban on strike even if somebody says ‘We
will give you compulsory arbitration;
then will you give it up?” No. I may be
prepared to voluntarily go in for arbitra-
tion for any reasons that may be stated
or for the conditions prevailing there. But
the right to strike must be there because
without the right to strike, arbitration
never functiops. Without the right to
strike, arbitration is also inoffective. With-
out the right to strike , the arbitrator never
gives you anything even if it is reasonable.
You will say that this is a dogmatic state-
ment. No, Sir. Australia was one country
which had compulsory arbitration. They
said that workers lose more by strikes than
thoy gain. Therefore they would gain
more by compulsory arbitration. Austra-
lia tried it and failed completely and the
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workers started achain of illegal strikes
until they compromised on the question.
The same thing happened in Canadian
trade unions. There was recently a strike
in New York. Imagine American con-
ditions. Everything is mechanised. In
the city, buses were held up, municipal
services were held up and everything
stopped. Then the question came whether
the Government should ban the strike
and make it illegal or whether a new
law should be brought infor that purpose.
It was no less a person than the well-known
journalist whose influence on politics is
great, Mr. Walter Lippman, who wrote
that these are the compulsions of the soci-
ety we have built and you cannot argue
that only for this particular service it is
s0 essential that the worker shall not have
the right to strike. If it is essential, then
make his conditions of work and wages
and functioning so nice that he will not be
tempted to go on strike. If hospitals are
a necessity, why are the nurses the worst
paid 7 The nurses are the worst paid in
the hospitals in this country, If the hos-
pitals are a necessity and if you want the
operation 10 be successful, and for
purpose the nurses must be present, then
why are they treated in the worst way
possible in this country ?

SHRI HANUMANTHAIYA (Banga-
lore) : The school teachers are paid less.

SHRI S. A. DANGE : Worse com-
pared to her own rights. You may put it
this way. To measure misery whether it
is worse or whether it is less is rather diffi-
cult. School teachers are also worst paid.
If you believe that knowledge is imparted
by the teacher and he is the maker of the
future generation of this country , then
why should he get less wages, particula-
rly in Uttar Pradesh where the holy Ganges
flows and from where all the philosophy
of India has originated according to some
people and where all the holy kings lived
and still we have got the remanants of
Indraprastha which is still flourishing.

Why in such a condition should the teacher
be paid less 7 I do not understand it.
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Therefore, my submission is this—this
is mnothing new. The Government has
been trylng to impose compulsory arbi-
tration in order to weaken the working
class movement in this country, while
allowing any amount of liberty to the mono-
polists to make any super-profits that they
can earn. Even if you say that ‘1 am going
to limit the dividends and then will you
agree to limit the right to strike,” I would
say, no; because it is a fundamental right.

I may here remind the House—and it
may be familiar with it—that it was Pandit
Jawaharlal Nehru who said that strike is
an inevitable concomitant of the capitalist
system; and then, if you come round and
say this is not a capitalist system, then,
I dispute that proposition. This is an
out-and-out capitalist system, and there-
fore, an out-and-out gurantee on the right
to strike must exist for the working class.
So, we from the working class side are not
prepared to barter the right to strike
against assurances, or compulsory arbi-
tration or reasonableness or anything of
the kind. The working class is reasonable.

The bogey that is created is that the
strike struggles are leading to disincentive
in the accumulation of capital. Tt is a
false bogey. If you study the statistics
of accumlation of capital in the last 10
years, you will find that accumulation
has doubled in spite of the existence of
the right to strike. Then itis said that
strikes vitiate productivity. If you study
the statistics you will find that producti-
vity has risen in this country by 42 per cent
and not less. Therefore, if you say that
strikes are hampering the growth of
economy in this country, I am challenging
that proposition with all the statistical
material that is at our disposal and which is
given to us both by the Government and
other learned economists and so on,

16 hrs.

If you think that taking away the right
to strike is going to give us a fast rate of
growth, then you are mistaken, In the
American system also, the rate of accumula-
tion was not greater than ours in similar
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conditions. their productivity rise was not
greater than ours in similar conditions.
We are in the first stage of industrialisation,
and we are giving you productivity and a
rate of accumulation as any other
country in the west gave when they
started their industrialisation. Therefore,
I would not accept any accusation against
the working class in India that by
utilising the weapon of strike they are
hampering the growth of the economy
or are hampering the growth of productivi-
ty. On this question I do not want to
dilate. I can give you any number of
authorities on this subject. Therefore,
by any argument, this imposition of a ban
on strike or any limitation in any form of
the right 1o strike goes fundamentally
against the interests of the working class,
goes against the interests of the economy,
goes against the interests of the nation,
and goes against the interests of what you
have in your mind, namely, industrial

peace.

You may impose any ban, and make
any thing illegal in this country, but so far
as the working class rights are concerned,
that ban is not going to be observed. We
are not going 1o be a party to it. Ceriainly
you will carry out this ban far more vigoro-
usly against us, and the Home Ministry
will exert all its cnergics against us rather
than against the monopolists. We know
that, and we are prepared for that, And
for a time , the trade union movement will
get a little dislocated. But it does not
matter; it will gather its strength again,
because, as I say, experience if history
teaches us. Please learn from history.
Every attempt to ban strike struggles has
failed both in the days of the British and
in the days of the Congress rule. In the
days of the British, it was your own party-
1 am very sorry to note-which mooted this
proposition of compulsory arbitration and
tried to suppress the other trade unions.
They never succeeded and they are not
going to succeed.

Therefore, my submission would be,
in order to get real good service from the
people, in order to get real productivity
from the people, the first necessity is to
accept the need-based minimum wage and
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not to victimise the trade union organisers.
Allow the right to strike. You argue with
them that *“this is not good in these services,
and for God's sake, please do not go on
strike, let us sit across the table and resolve
the problems”. If that is the method,
we are quite ready for a compromise on that
level, but no ban. By mutual agreement
where found necessary, we are prepared
to send things to voluntary - arbitration.
But the voluntariness must remain. If
compulsion comes through any legislation
of this kind, I can speak on behalf of the
trade unions for which I am responsible,
they are not going to observe it. Neither
will Government services be benefited by
it. Just calling them essential services
is not going to help; it does not ipso facto
attract the philosophy of compulsions and
bans on the right to strike. I would plead
with the Government, il they are.amenable
to any pleading on this matter, that they
should withdraw the Bill and provide for
other mechanisms to resolve the problems
of disputes between Government and the
employees.

SHRI HANUMANTHAIYA : What
are the other mechanisms 7

SHRI S.A. DANGE : Complete recogni-
tion of trade unions, complete ban on victi-
misation, assessing the necessities of the
employees, comparing the possibilities of
conceding demands in the given ecomomy
at a given stage, without reference to the
fantastic propositions of the Finance Minis-
tery, which are always bogus, and sitling
across the table and arriving at a solution by
collective bargaining. We are ready for it,
That is the only policy which an industrial
society can follow. The greater the number
of industries the greater is the working class
and the greater the monetisation of economy.
The greater the concentration, the grearter
will be the drive to make super-profits and
the greater will be the drive towards strike
struggles. They are the reflex of that
system. You cut that system and this
automatically gets reduced. But what you
say is that because we start the strike,
therefore you have to legislate, May I
say, you start a system of capitalistic accu-
mulation, whose inevitable result is misery
at the other end of the pole. Capitalism
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is one end of the pole and working class
is the other. The greater the concentration
of welth on that side the greater is the
concentration of poverty on this side. If
you reduce that, this automatically gets
reduced. If you take that fundamental
proposition, a lot of other difficulties will
vanish. Rivalries and other things are
small things. I am talking of fundamentals.

If the Government of India and the
Congress Party are in a mood really to
rationalise the problems of working class
and strike struggles and really evolve an
industrial relations policy, which is demo-
cratic, beneficial to the working class and
also serves the interests of the national
economy, I can say without fear of contra-
diction on behalf of not only the AITUC
but all the other trade union organisations
and leadership represented in this House,
that we are prepared to consider how to
evolve that system. But we are not going
to bargain the right to strike against the
offer of compulsory arbitration or any kind
of ban.

16.09 hrs.

MOTION RE: TENSION ON
INDIAN BORDERS

Mr. CHAIRMAN : We shall now
take up the motion of Shri Prakash Vir
Shastri, 2 hours have been allotted.

SHRI RANGA (Srikakulam) @ It
should be increased by another hour.

Mr, CHAIRMAN : We shall see as
the debate progesses. Now, Mr. Shastri.

Wt wawdtc W (gr9%) ;7
NENT FTWIE :

“fr  afferA Wt A WY
nfafefeal # w70 Wil ST
9T ¥Fd gC aAw ¥ Jere fewlw
q< fawi fiear I
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avrafa wgled, ¥4fa 7 W@ &1
TH JWT g7 & GG &ATAT 471 d
A AR F1IA B W 5 @7 @w
fear g1 iz oF &7 feumy #1 IW
T YGLETT A7 F7 &Ly fowar qr | gD
Ay gt § a7 g€ fF e 7 wrw
&Y argfas a9 51 fom-fam T fagr
wEfas g A I F AT aF 949-
TwEnT @41 g% & | g8 A I NG
g¥ i o= fosaq 1 9141 0817 HOT A
T gErs @1 ATIE AAT 26 W 9T
frg &2 & WY o F1 A AT 2R
qqrag gare fav g yrav | gragm
3T 1962 7 nFAM F7 a7 FiwfE
gfee & waerqot ags & Wil #1 wwA
gfamT & 7 foan | 997 wifaeam &7
o g1 wrrA-fadiy & s 9T gan
%1 a TN A 9T I F T A0E
¥ T T & A1 WTEA fam o
AYAT AT AWT FT AT ¥ | FafEq
IW F WS AATEAT F T FIE AT TFIT
T 9571 & | 9 T arfawan &
wrEET &1 9970 7y femar faard g4 g
A4 ®IE 7 5 AT qg 0TE & faly
7 oy I A AR F79 § 1 fasT 20-
21 a§t F serwr dfF snwae arfseam
F Wrea 97 f5d 1 77 q AT WA
1947 & HTIdIT g W1, FAT F9O & T
# 9T | 1965 § wareqr AiTqaT
F FRATGAT| TA AATET ATHAWY F
Wit %1 feafs smar &€ g1 wr dEy
ATgeRg MU & arg §ATaT §] 47 157
@A § A § REEY & §ig
wifeear &1 51 F2q AT Frorg F7 F1 80
g, a8 99 107 shoera &Y eqfa w1 v
wUATE | 1947 § 99w Ay Ay
yrarT A fodt aF og¥i w0 Al
I9 q99 & qTfReTT & gAT Ae o
frarsaadl & 7 wI7A & FaTT AAY
¥ aradfta €1 o7 gget IAdy, 1948
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#Y gH A IN wEE w7 AW A g1 an
T{Fﬂrrl

0 @ WA w99 www g
Tq F93 F1 qW-4 | qripeAAT &fAF
FHA T AT (2T F ST 1w F q0lF-
AT A gEen K199 FAq F fad
a¥a faar | ey fewmera A wT g+
3@ @wa gt 9q 1965 & wrfm AT
% IEIE G a7 @ N, A9
S740 TFHT F AE-AT At Far e
q |ET T8 WIT A1 E /g FEe 4
g AMFE 7 FFT 29 A QX F7 47

1 wgAr 5w v!7 &1 £ fr mfs-
g NN q YA @T F g weAr
dafaat # w2 am @ 1954 F W
IaF qz @ T @ Av A
FT ARET TAF & ®Wra &g S J4-
frar &, 334 sAQFT § @gaw
AT 40 gTT GfFF nffam 7
g AR | FTAME, W97 T FeTAT
F @fas gart wed 37, 7% anfea=
dafarr g, 650 7 wfus dz-IF
AR wHa EF Iq@am afeEaeE wr
fr3, Q¥ an-ais =g, oF TAAF
wigT, 9 Javste, aga & faare, ¥
FlezT FR TR afx wfewna w1 faet )
AR WY 99 AAg qifeRnT § 9"
A% ITET oY, IW A o fawrw g,
I F WIS WY, 2 FAT AR 0F
oFgeE| qe7 &0 § ey w1 et o
@atg 7 SR A F7 qfeEdE 7
wot aafaa) w1 it agrET qE fem
afew & 3w wfag.w *1 SR g 1965
qT W § 1 1965 % T WL TrfE-
= W Wt wfew SRar It ) 39T
gt wa ¥4, zq7 ¥ AT A FAT
w foe ¥ wnfsa w70 6 3w E
foar 1 1965 ¥ TR TifveT® ® I
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#aw 9 fedfram ¥r o, famer S A
T %< 16 fedfiwT fifqr | @ & wa-
forr am @ e e & ot W d
wifaa gfg #r ) 917 3 @@ i ofsam
1 T@T-ge sg@ar fasr O qfew
fresd dfw ool § 99 § arfewm ®)
ot wgrar faell, IF @I 3 gA
T, 160 fadhitex "z w1 5 &
59 &5 AR 3o fanfema o wfew
g, nfrema & faume wawi & A
Frgam@ I g 1@ &
wfafaa qfear 73 & o 7 3 aifs-
wm & dfF 1 fauw w7 ¥ fre
&, fomwr afiws snAlR, TImete
o fasr qgifeqt & FEar WA §
faar § | ®E wnfedea Fadror ot arfie-
WA A agEar gl d

1965 % arfeere sTwAw § A
R A qigon 7 4 fF grfesna €
wgEar maEn fifa 7 oo 7§69
afada fear § 1| @few avrfag § fe
Iq F qUg WY g Agraan aif sena
w1 faedt W@ &l §aw & g, s
Fi & g qifsenT Gow #w AR
& @ afqETe A |r | wig W I9
A%y faagw qeeq 91, IW A 1965 ®
T TifeET &1 T ¥ B wfalan
Fg wAais ‘fa’ faarr ot Pl
fomT TotEe A w@ U B Wy
wad & Iquw fwar et )

os g ¥ Tf famr St aa ag d
fe wa = 7 ot qrfears v ghrare
27 grow w7 e §1 wfvws s & off
®T AT q¥Ar, AET FATY TOWTT WY
®aE oA g1 oo § e qfeweer W
srow 7 dfwted fad @ uik ww 5o
gatgfaa oY fad § 1 Afewr ot e
q a1 W WOHE @RI & ¥€ 9%
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[ = qmwaiT e )

g fs &7 7 wifma &1 At gfa-
ardi ¥ a1 smofw ofe & Awd
Tt areew fFard frasar fE
qiffea A 48 %2 fr a8 ¥ &1 wifa
wral § & @ 9 1 qfeT qarafy
wgrRg, WwT q TG fa=n A ama
7g 7z & fr mfFeana & qig sy sor-
fow wfser &1 fawrr s aam @ gg o
g grar ¢ f& w7 39 YA NI
qRY-AH I a1 @ 8, 39 faqg
H ot I & faq @@ g aFar )
g W & fad ok W wfus faear
F1 faag a7 7€ & wgfas fan faem
& 3w #1 34 @ fag fi § | ofee
ST AT FFA(E W T WILT FT T2
favarq foarar & fF za gfaori &
QeI WITT 9T JURAW AZ F4U
a1 aar fawara o arfeear F swdE
Ftofr fear av | Sfew 99§ Tz ot
wrFA fRar | T w1 F1E rTET Y
g fs =q #t feor 99 *r 77 "R
7 &q ot faw@am g7 w1 foormr & 9w
9T qrfFEarT 9 §T g 67 |

1965 & arz—qrfFear = @1 arafes
Far &Y &, 99 | e Age =T
&F wals wgTait § | sas wialag
TF 15 g F91 91X 17 Fie Fwlt e
ot qTE & a9T §3 WUE-ATIIVI BTA-
frar o dar # &1 us adr AR
w7 g & 5w & ara guw os
anelar gAT & | O aF wrdAd &
a1 afeqdt da & e w1 @94
&1, 99 qHG aF WA wTAT AAT e
77 gax, afeT qff da § wies W
qifes & H9d gt a1 g w7
A% ¥ &t T 7 feeam w1 faame
feamar 2—ag 2arft FrdarEr sTOW e
T
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afer fog &1 Wi fadis &7 ¥
& WTYHT ST JTHIGT FTAT 05T f—
ag ag ¢ fv aifseams @ st &
A/ dfw aenft a1 ) fesdl § ater
gar g 1 afigdr & § 98 ®W A
wwrsT #1 ggraar ¥ /e danfaar w1
W e @ a7 v ¥ fasfrgd
dfw arft £ w07 98 | gUw
qef o & ) IEdTA ¥ 9Q gC
1 qifeena & ga § 38K 15 719 7%
#T drar #1787 fggei & @ s@v
fear &1 zo% wfafaa qfeer A
3FT AgAr TR A AT TFTIWR
777 wrfadl #1 Ay & o qe
gHT ¥ S @ avg A W fEEiESE
Faaifgat &1 @ § 1 oF T f9ar-
oE ara frasr a3y fasar & @q
TH 9% & | @Al W1gaT §-—98 T8
2 fr <7 Yz qrfecaa 7 dY faa FT 0
Tar qsaeyq frar §f & 1 Faffa @
FeqAferee ®1 W OF TEAUT gL OF
T qIg FT gar qreew g & Faewt -
AFE YT FJT AT § 1 9% WEAFT A
F9E T T AGT, TIATNETH IHL O
W F forad afewst dme, gos, F7
G & gFI F1 G4 ATy §, Ah-
W & | g I F I T A AR
fatieft wrdaifgai we g § 13
FriaTfgat W BT9E gAA F ®1 A
gl fae 7dY § faums awiel 7 ST
FT 71 WY 9T A WA TE GHT AT
@ §—37 # gew fagad asdr
8a feafa & g0 w97 FgL A1 W A
3 6 wogw #gi§ ¢ QE WS
feafa &1 gFramr s & 77 W
1w W R Az Aar g ?

AR TER & qAAT, 1962 ¥ qE
v g | forr o 1962 ¥ g% %1 W2
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Wt WTT ® T FIN FEGRT AL,
39 TR A0 ¥t €7 qEY F AT G, §L-
®1TF A% grFaradr A g3 fod ww
aaT 7 qw Agt # | FfeT 7 gy aga
9w Fi 41, I§ § qiT TUAE HAT
fafaet e foia & R ITH AT G |
dfqm ea=< faamr # gawear & arL
# 9| I9 g9 ST A Arearaq feun
gt fF g7 Ta¥ wI% @@t W W
& faf ooq dfaw = fawer s
aeqTad #1 wfow &40 | Sfer 71
qg e ferwraa A1 5q AT A qg & f5
#faw w1t wdfas g fawmi 7 1
Qg gAY AT AT(ET 91, qRiE
¥ zadradr ST @A F 1% W A1
as ZiA1 faami § 9z gavag g 2

galr ga7 It S a2 2 fF ol
% zara fai=7r gzimawa faarr @
4z4 9T F19 §7 @I 8, AT 1947 F 9zd
fafemst 7 §avz fvar g1 39 gwg =T
afweafs firs ot | 59 ga7 F Faemd
fira oY Sfwa o 9% 3z ggfr o9)-
- aTrm T @Y & 11962 ¥ W
qIT F a7 TR F37 F IH WAl
[EATT | AfRT 1965 F Fq1 gor ?
g v fgg wAd g W &
SR wefR F w737 ffw 91T i T2-
aif 9ft ) 9wy Fnd § qaafsal
# gAY qgAT AAHTL A F AT
ITH I A & | IW gAT aF AR
a3 faamm &1 58 & qar g av
qar A3 a7 Fat |51 wWr o 1965 F
fore g7a TR &9 § gAT 95 W9
@[ 91, TG T/ WL HT AR 2
FT qeRT sqrarfeat ¥ fash, SfsT dfrw
negax o 3w a9 A qwHT QI
Al @eor dveT § @ arfesm
T HEE ATEE FYX WTAT, I FT AT
Wt g7 @ Tarax fawmr & adf firet
egIfrer AgT w1 WY wEy fraze dfrw
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qeaaT T A & w61 awT §RT
# aro 6 FFAWTAro 10 a% AT ¥AT
®Y §F( AT TET | AT & T et Ay
q¥Y | TA BT OROTIH FGT FAT WIT AT
2| 993 39 GG AGFY T AR §
a1z g0 ot fis gw fafady wifada &1
rred N Ffew i AfeT ANz 92
X @i & arage W e afgerd £
qEraer # sy Srfed o, IRe 92-
gfz %t vf | =g frwra 79 7 99 w97
F T A ¥ A ft | WIT T TR
R AT fAWTT 2ATE wEGArHY
FT FOTIAMSAT ¥ T ATAT T80
GACAT FT AEHT THT |

wgl a% w0 wfaw # A g, W
T8 ara &1 §z7 g we W fAT
FTFTT ATT A1 Z@ d79 7 7 AT
2 fF ga oy aw @A @Fd g, AfwT
T wff 1 ety wgEa, W A
gift Wt frgmam & oAt ofr @
EFT VT ATW qrfweara 1 Iarar 1 qifs-
e 7 gfar & 200 & wrfe A,
WITE W A7 AT qwAr § IH TEI
3t SIgorT IW & AaT X W@ & g qAwAa
#fE mredr vy ag wTW W @
g1 Jg® wreT 9 FEG A AEE
q%7 W A @MW TG q@TATER WK
frare & qart s A &
gaq 39 faam & awaar w1 @ T
I 7 AT 9T @ A @
dfeT g7 A a7 % | ag T W@
Fgd 1 Wr Wy g fHfod
dfrs wfawfed} #1 gq 51T wrw
aET £ A T wifgd forw awg
far 7 fawr fawrn € wexy ofr -
TN 7 FF F|UAE F AT UK
awre fear § | W A 7 A # feg
St gfeerat IR O A" ag w1 <@r SA
geare i fag & § 1 of w6
o wfgwr< aff faear ar aFaT ) AW AE
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[ #ft srerfiT aredt )
] & @ sdero & s §
®T @ §, IR Faml £ g qwgAr
®G1 qUAg WiHFR IF Ag & 9
WAL 1 % o aw & farim
#rdafas awas 3

W faagey vy A a@mT 2
39 & are § T & 21 g9 quAT ATEAT
g1 gmaar & F e g3 ama 7
wqd &3 97 @e A A A w2 @
2 1 &feq 57 a% g7 ool Bl &y
fasaer &% 7 g ag ¥ Aw wT
A% 7w THEY TET WY F1% A1
1 2 WET W ww AT (O A
¥ A9 FIT W AT aF I fFATm
g a® A0 IF M 7 FI AT
froamss 3% 137 9% F1 9 FHEAT
w1@ ¢ ? 1@ w1 Frf aAerd Ag
FIEFHT

s famr # 7 §< Faare F o1
WAy wrA WY aifFeT At
#rar 1 Fga Aw gATR WY T
wm Ar 398 WA o W
wd q&t 7w ot 51 s 7oA
ofigsr rifena W oA Smar 2
ofimdt qiffcar & 19 1476 H@re
gaT &y w1 g Ay gt e
F |19 2492 v garlr v And
g gt A% A feait &1 aaeg @
TAT A AT gAT dYA &1 @rar
agdl fat 1 9 ga 8§ T
%159 %9 § 0% 0F #ew QT fedT
¥ fa% Y g7 wTA, a7 W@y w ey
e ag gk fad off woew T 2
e o & faft o & fmy
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Awx TET Y\ e taw v ¥ fw
gt gardt &= 7 &) av st gy afew
A IT Aa A A Awar ¥ Iaw
ar % forg e fear AT wifgd o
TV I WA tqEl § ga & sqvar
FAX|T TN17 F1 qa1 & /YT ArFAT FY
aff Fardy wear 2 A v w5 fr ¥
gz AT wgar § & fow oswre &
qreft Fart 93 vy weeww 2
FT G #97 2AT I AL H qeaT-
%HOT F FITET W9A T H oAy 2 7
T |l Tl § faad aia § 1mew
FAATH AT HAT T AFL F ATHA
fad &, ar fan & & fe P fiafa
% GA9 § JEET AAAT A AT AE |
F gt & fF 1965 § wrea-mifaem
F A AT ZHT A F SR G0
g7 # @A B W fFaTgr &7 §
@A ATH AR § T qE ATEA 7 g0
qr gwra &t A7 &1 77 Ifqw T fsfr
gl ¥ 0T FoFL HTA IA &
T OF g9 ¥ A9 fA7 M g
AT T} AT FT 97 AT FeAr A
99§ 43 &1 AT IS AU AT
AFAT 4T | § g AT WA g zw
g7 f AArd gAY @A 7 W waw
99 Wr & A AN T W

s @ @y fad wwErR
et Tz ot RIieTT € ag § arawe &
qHAYAT | W FAHYE P AT AR ¥
faatr 7 & q& WY1 qi IR KT TFAT
| awwzRARE 7 ez 9

- AEIGX WTY &0 AT savy wfr &

AR WAKI A W @t &7 W
FIE KR FA0 F AW W B9
w1 WINT W ATHTT &1 A qW W
TAACAET | IR ATHET  [AWRE W)
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qrfeea 7 W@ €1 28 & a% frar
AT o gwerd § AT wrer @
f oy fdr @, & s® TEt
aferdt Treg WX drad agwr Teg /90
gwrafa oY, & ww ® g A
wgar g & ww 9@ arfeerm amaw
GuEIS &1 IeEET ®T @r ar war
gad gT A aat ¥ fedy w1 ot
sarT fear 7 %91 gd g 9T ¥
AT gaf 7 war i wra g9 7 anrere
g | wa qifseam Iawr gfesar I
IETE | FA( WG FIE GraTA ISWET !
wfwr & araa gfat gwar ¢ ) -
£ F1 HIFT v AW 7 w0, ofvww
g AFG, ®F A oy qfew gz
W S OFT Ag AWM WTR WG W
5T F FUr @ ¥ wE A
g |

TF I § 09T 77 R HIw 7
A FrEAT 1 AT gT AT §
74 7% ¢F JEC WAt FT gETHST

faaaam & w2 g ¥ ¥ far
T | T gH AAT § [F ADT T
ITCH grEATfAAr qAR A=r QA
I HaqT | T gW T E fF ®F
w1 o fret wwg a9 ® fad qden
TZ &1 ATHAT ST 97 | A & AT
qrgarg fs sw 9 9 arfeear
Al frer w7 F g F gAw W
@ E 0¥ 99 AT gad Woq qw At
HATHT T GIAT KT FS IO qN [
Tfw wr &7

OF I § A’ /a7 ® aug
7 ot wgaT wigan g 1 & qg A wTgar
fisfom aw@ & wifFamd @ #
15,15 fa a5 frgad A gerar §
IqR _E T 78 v 5w W g
TE® Y G WY gad | afea §
g FETFLA Argar § f Forerfy -
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Y wf5w § ag T TfeET % @y
godifen® aw §, 38 frg i@
HETATT ET, IT ATV A AT ¥ gerar
arF g I o X fafeed s
fezrgd At 7 T@aT A1@ )

wmfgd s o & fadw w7 &
ware T fgg ¥ Fgar Agar §owg
g fr frfew maiz R o & wam
"R fF amwd § v q N Wk &
Tz &rt 21 g & arg At aw 4 6
@t oaft gk Qer A § fE
waT ot § a5 Wiidlg avgar § @R
8T g, AR g df7s wHET  qrewre
gear § 39 ge &) 9w waw  fafew
THRAE & 9 F WA Wﬁﬂ Hre o
@ § TEY T HAFTT W F 0ol aw
ZTH Wo o AT W § | IW A
Az @A 41 f& wES g Ay
FT AT AEY FAWT o | AfAw Ww
FML WAL ®ITHAT T HTAVTHAT
¢\ R W Y A7 | FT qW
W 134 TQTE | ANAIT METF WY
oF fxifear <gar qr )1 X W@ We
% A< 994 AW 9T Wiz e
#1 g9 I FIAT 4T TT F qHAT A
AR T A% IF A WX FT F¢E
SIaAT ¥ HIGT 9T | WX § @A TR
frifeat #1 ga 95 &Y F41 ATAVEHAT
a7 | o g st & O A arfewr
¥ FFT T>41 aF ®I f@aT T
fraraar &) JT & AT A A
W SEAIS a§ @1 &) g&wr afg
1 OF 74 94, WX ¥NT TW 94-
Y A g gEd faur 27 A wifew

aff #r a1 feafa ot famda)

o ATE ¥ waTHAr wdww ®
gy AW & | AT s F
wt A wrd ? ag wd fagiR W
e wmAEeE v § qu feww
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[ fr sprere ame )

forgit A T oA g Ay F F
T ¥ T 1 W IT F @A
TR W TG fwTer T qfo Fo Hio
HIT go o o Fqmar IT @ &1 A
aw & fag At Wi %2, AE F4g
97 % |y AT 9 A1 FT IqFT AT
31 forinn Ty ®F | Y A Aw W g
A IT® WY W TR ® AT
e afi &

. gEuEA & s fear 7 wodY
dramt o gt ag ® At w awa
YT &1 g gaAT aw dend
@ aff my wwoEr @
® waml FY q@F TF

sfen @@ § dafas aafa §
q4q T FgAT TFAE | W HAT H
HO oo IEFT F W YT R
FIE AFET § " AWTARE A 3490
T arf A q giigé & & sawr
Fag ¥ gaagifgar A e @
w2 ¥ wafa FE 9ifgd 9 ag ad
® @ yafa @ 7 W gd &) W
AT HeAT ST q FgAT 48 § F a7 T
% faf Ivueadig Aol w1 afafa
TG W TF AT HT TETAT FL
TR WIE A & aTg W 9d 5% F40
agff gr oo 9 qTEEF 914 | W
SFTC WY wRAT woaT gEL Rwi w
WA wdwd & ¥ W} § wfex a8
fegfa gt w1 a5 o Wi | TE@Y
4 28 ®gT TgATg 6 WA A A

N wordfifa w1 Ty Ha aweq ®T1

1947 & gad Q& ;igar (o o, a7
R 1 ¥ fgean wifseam ® wiw
WA g7 {5 TF-U% X AT AFT
®G 1 1962 F ft arawr T qr aw
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T FATY q WY g AT AT A5 wAT
FARITAT  AgEAr T@qT wgav e
fearelt @ faq warlht w@f fow fom
o & A gt aww § AT
1965 & g wgr ot f gfraras w17
gl oty AfFq f gd guw oita faa

& SAWY aTT® AeH w1 KIS GATA A
HETE |

gmgfa wiREw, oF a1 ga
W q@ A F@ 5 wgar §
fo oTT F7 & 9 A FHHT 9g qATEH
fr ag Ft w0 aA Fga & f5 gl
QY dmit ¢, gwaw ;g ¥ dM7 §
HY o7 INAgE g A Ay £
ag WIAT WA OO & o GAT 4T |
TV AT FT HIFT A@ MO &
SAF FAH AT 7 0 oT i #
fod wer At faam 4qr 1 afdr 9@ wiar
F1 afemrs go gt fawem 1+ wT A
7% 7914 f& @ gxdY AT v fgg-
T S G § INHA a% A9 AN
0 ? ZorW9Y A H2NT QAT &
ag A & wesa @17 & a1z F7 ¥
#7 FeATfa® @7 7 a1 HABT 7 @ |
weAlfas &1 7 a1 97 AHAAT IR
3 @Y gart 3w 1 gfaesraw @
ATAT AY A qg F§ FX WATW AT §
fe 21 awar § T0ET W waTNT A
faqar g 3 fadr a%g & WIS &
A & qF W7 | KA S WG,
sfagra gadt aff g7 wwar /T wd
Ut P A IW F WY AT WA
frar &, ag W o w4 T 97
wHAT |
MR. CHAIRMAN: Motion moved:
*“That the situation arising out of the
increasing tension on Indian borders
due to Pakistani and Chinese activities
be taken into consideration.” '
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SHRIINDER J. MALHOTRA (Jammu):
I am happy that Mr. Prakash Vir Shastri
has given this House an opportunity to
review the situation all along our borders,
I would like to confine myself mainly to the
situation prevailing at present in the border
in Jammu & Kashmir. I hope, the hon.
Minister will agree with me because he has
got more agencies to collect information,
to get information about the situation
prevailing at the borders in Jammu &

Kashmir.

According to my information, the whole
border, as in the other parts of the country,
whether it is with Pakistan or with China,
is a live border. Especially in Jammu-
Sialkot sector and Rajouri-Poonch sector,
there is not a single day when some kind
of unfortunate incident does not take
place; there is not a single day when no
attempts are made by Pakistan either for
infiltration or for sabotage or subversive
activities. I would say that the border
situation there is quite uneasy. Only
a few days back therc had been a raid in
Hiranaag area of Katua district. It is
really very surprising for us who live on
the border and witness such incidents
every other day how, in spite of the
assurances given by the Defence Minister
here, the Central Government here, and
the State administration also, it is possible
that such incidents go on taking place,
that the dacoits across the border come
and loot the people and carry away their

belongings.

At the same time, here, I would like to
pay my compliments to the jawans and
officers who are specially stationed in
Jammu. They are trying their best to
defend and to discharge their duties which
this nation has given to them. Here I
would like, as a matter of instance, to
mention one thing. Only recently at
Jhangarh, where Brig. Usman lost his
life while defending the land of this
country, with the co-operation of the army
officers and jawans, a dispensary for the
benefit of the civilian population who are
living in the border area has been opened.
The State Government has provided the
medicines, but all the other things like
personnel, medical help, doctors and nurses
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are being provided by the army people
there. We welcome this kind of good
relations between the army jawans, army
officers and the civilian population who
are living in the border.

Now let me come to the basic question.
As Mr. Prakash Vir Shastri has very rightly
pointed out, let us look at this problem
that even if today there are incidents all
along the border with Pakistan, let us see
what are the intentions of Pakistan, whether
there has been any change in the approach
or attitude of Pakistan., As Shri Prakash
Yir Shastri mentioned, when this famous
Tashkent Declaration was made Shri
Swaran Singh was also there. Over and
over again I have cited the sentences in
the Declaration in this House, and once
again I would like to draw the attention of
the House 1o the very first sentence in the
very first paragraph which reads :

**The Prime Minister of India and
the President of Pakistan agree that
both sides will exert all efforts to create
good neighbourly relations between
India and Pakistan in accordance with
the United Nations Charter.”

Sir, even after three years, in spite of
our best efforts 1o see that all aspects of
the Tashkent Declaration are honoured by
us—not only honoured, but we have tried
to implement it—what is it that the very
President, who has signed it, says after
throe years of signing it 7 Recently there
were certain attempts on the life of Presi-
dent Ayub at Peshawar, In that very
meeting he says—this is a newspaper
report—that India's attempt is to destroy
the very existence of Pakistan. I fail to
understand how weo are to reconcile with
this kind of situation, this kind of attitude
and this kind of approach from Pakistan,
For how long are we going t0 make our-
selves believe that as we are honest in our
intentions and in our actions, so will
Pakistan be in herintentions and actions 7
Here I would like to say very plainly that
the time has come when we have got. to
review our whole policy towards Pakistan,.
We have to see that if Pakistan is not pro-
pared to honour the commitments which,
Pakistan made for a lasting peaco in this
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Indian sub-continent, what isit that we are
going to do. For how long do we expect
the people who live on the borders to go
on facing the Pakistani bullets every day
and night ? For how long are they to live
in this kind of situation ? Here, 1 would
like to pay my compliments to the people,
not only those who live along the border
in Jammu and Kashmir, but all over the
country. I know, Sir, whether it was
Chinese attack or Pakistani attack, apart
from the army’s high morale and brave
deeds, the credit also goes to the people
who live on the border. I am reminded
of this incident, Sir. In 1965 therc was a
massive attack by Pakistan in Chumb-
Jaurian area. Today if you go and see
there, you will find that even those people
have gone back to that area and they have
settled there, they have built their homes
and they are tilling the land. But still one
question is always there in their minds
whether the story of 1965 will be allowed to
repeat again or not. I know, Sir, the
hon'ble Defence Minister had been recently
to Rajauri and Poonch area and in certain
parts of Jammu sector also. He might
have scen the defence preparedness in that
area. Here, I would like to make one or
two suggestions for his consideration.

I believe that where it is very necessary
to strengthen our borders from the military
point of view, it is also very necessary to
see that peace and order is maintained in
the State of Jammu and Kashmir, If we
allow the internal situation to deteriorate,
if we allow the uncertainty to prevail in
the internal situation, then, it becomes
rather very difficult for us to defend our
borders properly.

Hore, I would like to say this that, as
far as these border arcas are concerned,
let more attention be given for their proper
development. Let the communications be
made more proper and let more facilitics
be given to those people.

Sir, I quite agree with Shastriji when
he said let the ex-servicemen be asked to
settle at the borders. But I have got a little
difference with him as far as the approach
is concerned. When we say this, let us
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not doubt the loyalty and patriotism of the
people living on the border. Let us not
have this approach. When you ask the
people who are living at the border but
who did not serve in the army to vacate
their homes and their lands and ask ex-
servicemen to go and settle down there.
1 do not agree with that approach and
attitude.

SHRI RANGA : He did not say that.

AN HON. MEMBER : Loyalty and
patriotism are different from ability to
defend the border (Inrerruptions).

MR. CHAIRMAN : No time for
interruptions now.

SHRI BAL RAJ MADHOK (South
Delhi) : Inderjit agrees with us, but he
has to keep in mind his party.

SHRI INDER J. MALHOTRA : Last
time also when I was speaking, Prof.
Madhok made a similar remark., But I
would like to assure him that as far as this
question is concerned, it is a national issue
and has got nothing to do with party con-
siderations. I can assure him that when
I am speaking about defence preparedness,
when 1 am speaking on the border situation
prevailing in Jammu and Kashmir, I do
not speak only as a Congressman, but I
speak first and foremost as an Indian.

If you feel the necessity for giving
military training to the people living on the
border, it is most welcome. You can give
them such military training. But do not
have this approach and attitude in mind,
of asking the people living on the border
who have not served in the army to vacate
their homes and asking ex-servicemen to
scttle there.

As far as the defence policy of the
country is concerned, I would humbly
suggest to the hon, Minister that as regards
technical and other matters, ho may more
or less depend on his officials’ reports, but
let him not rely too much on the reparts
he gets from his officers because then he
is liable be misled. We know what
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" happened in 1965. As Shastriji very rightly
pointed out, it was a complete debacle and
failure of military intelligence. What has
he done during the last three years for
improving the system of military intelli-
gence 7 For his information, I would
like to mention one or two things. Right
now in the Pakistan-occupied area, there
are a number of training camps established
specially for students manned by Chinese
officers. They are called the Azad Kash-
mir Training Brigade. They are trained
to infiltrate—those students and other
young people into Jammu and Kashmir for
sabotage and other subversive activilies.
Apart from this, a whole line of pill-boxes
have been built, a canal like the Ichhogil
Canal has been constructed, a bund has
been created all along the Jammu-Sialkot
border. All these activities indicative of
armed preparedness are going on Aacross
the border. People living at the border
see these things with their own eyes and
hear of them with their own ears. They
are not afraid. But they are concerned
with how far we are prepared ourselves to
meel this challenge from across the border.
I would like to know about this from the
hon. Minister.

Here I would like to mention another
thing. Therc is a chain ol promotions
anticipated in the army. May 1 utter a
word of caution to the hon, Defence Minis-
ter in this connection ? Let him be very
careful lest sclection made only on the
basis of seniority. If a particular officer
is not able to hold that high position on
which the whole nation's defence depends,
he should not rely only on seniority. Let
them make a special effort to see that the
right person is put at the right place.

In conclusion, I would say that there is
complete understanding and collusion
between China and Pakistan not only
from the military point of view but from
all other aspects agminst India. Let us
be very vigilant and let us prepare our-
sclves. Let us do whatever is needed to
strengthen our border and let us pot fail
in our duty to defend this country.
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SHRI S. K. TAPURIAH (Pali): The
purpose of this debate I believe, is to focus
the attention of the Government on the
tensions, troubles, guilty tresspasses and
misunderstandings that are going on in
our borders. There is a saying : once
bitten twice shy. The people of India have
been bitten twice by this Government in
1962 and 1965 when this Government was
caught napping and we do not know yet
whether now they are fully awake, whether
r.p.ey are prepared and whether if such a
situation arises again, which God forbid,
the same thing would not be repeated and
they would only then realise that they have
been napping. I doubt whether they have
woken up because they still seem to be in
a haze that they do not realise who is
their friend and who is their foe. I mention
only the recent example of the four Nepa-
lese who were arrested and with whom we
have dealt in a manner in which we should
have dealt with Chinese or Pakistani tress-
passers. But in those cases we have
shown our weakness. Here it was a
friendly country and as the hon. Deputy
Minister of External Affairs said it was
a possible case of misunderstanding because
the border posts were missing, and in that
casc we have shown such firmness as was
not at all necessary. Or was this, I wonder,
like the case of that mother who went to
the school with her child and told the
teacher, ‘*He is a very sentimental child,
when he does any mischief beat his neigh-
bour and he will stop doing mischief,”
Do you try to show to Pakistan or China
that you are now fully prepared, strong
enough to take any action against them,
and that they better behave and not tress-
pass on our territories again. I do not
know what the meaning behind it is.

Coming to these two border areas, our
two known enemies are Fakistan and
China. As far as Pakistan is
they have their own difficulties, in hot
waters, but still it requires our alertness
also, because Pakistan is ruled by one man
and there is no democracy, because one
unreasonable man, unchecked by canons
of democracy, can cause unfathomable
misery. Just to divert the attention of
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[ Shri S. K. Tapuriah ]

people in Pakistan, just to divert attention
from the difficulties that President Ayub
is facing ho may possibly start some skir-
mishes with India. The Defence Minister
has better means of knowing these things
than we have, but I would like to put in a
word of caution from our side that we
better be prepared for this. Now I will
mostly deal with our bigger enemy China.

The activities of China arc now on the
increase all over the country. There are
infiltrators, there are spies, whatever you
call them, and they arc working through
s0 many agencies, trade unions, political
parties any field and media that they get
here. Their activities are spreading even
to inner cities in Kerala and Bengal.
North Bengal is a border area. Kerala is
far away from where they cannot quickly
damage us. So, I would like to confine
myself to Bengal only for some time.

We have seen what happened last year
when the United Front Government was
there. We have seen Naxalbari and other
activities of the Chinese-aided and Chinese-
inspired elements in that Government and
certain political parties and we see no
signs of those things ending even now,
Today if you go to Calcutta you will find
that on the eve of the mid-term election

the walls are painted with slogans ‘F+ET

wqTd q'qzq'u{&g 5’& {' that means that
the answer to the ballot will not be the
ballot, it will be the bullet. There are
slogans urging people to boycott the
elections, slogans written there that by
elections you can only change Governments
not the miseries of the people and they are
trying to decry all these democralic process.

I may make a passing reference to
Kerala here. We only recently seized
those two letters written by some Infor-
mation Officer of the Chinese Embassy
which have been published in all the news-
papers which show that there is the direct
hand of China in all the actiyities that are
bappening in certain parts of the country.

If you consider the closer and more
vulnerable area of Nagaland the Minister
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has told in reply to a question in the House
how certain things have been seized, how
diaries, how weapons supplied by China
have been seized. And he has also given
us the information about the Naga under-
ground people going to China for training
and coming back. It means that direct
interest, direct encouragement by Chinais
being provided to certain elements in our
country and we have to be most watchful
against them and especially in border
areas. Not content with that and even
forgetting those small things, even though
they are not small if you look at the volume
of Mao's Thoughts, Mao's book and
Mao's literature coming into the country,
they indulge into vicious pronouncements
by Radio Peking. The broadcasts are
provocative. Misleading broadcast which
are being made are definitely going to add
Lo the trouble that we are facing with them.
They do not spare even the Prime Minister.
I am sure the Defence Minister is also
aware of it. Radio Peking broadcast after
the Shantiniketan incident and said that
our Prime Minister is hiding in Delhi, she
cannot dare to come out and the situation
has been made so bad that nobody knows
where she is. These things, what are they
for ? They are for their agents and may
be what we have seen in Czechoslovakia
might happen here and they would say
that they have been invited by the people
of India.

About China, 1 would like to ask a
pointed question. Is there any shift in
our policy towards China. The Prime
Minister in the last 3 to 4 months has
always mentioned something which possi-
bly points to that direction when she said
that India is willing to have a dialogue
with China or with any country if there is
the right atmosphere and the right circums-
tances. The officials of the External
Affairs Ministry have also hinted that
India may consider peaceful negotiations
with China consistent with India's national
interests, There is nothing wrong in
peaceful manceuvres. What we have scen
is that such statements have always failed
to produce a similar reciprocal conciliatory
attitude or sirmilar gesture from China. The
Peking Government has aways reponded
with vicious attack each time such friendly
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hand is extended. T would like to know
whether there has been any change seeing
that these have always been responded
with viciousness and not with another hand
of friendliness, These conciliatory ges-
tures of the Government have harmed us
more.

There had been some border incidents,
Recently there was an incident in the Nepal
border. The Government have shown
firmness to Nepal. Similar incidents occur
on the borders of Bengal, on the borders
of Rajasthan, on the borders of Kashmir.
Why cannot you be firm there ?

You should create confidence in the
people. T am sorry to say that the confi-
dence of the people, their enthusiasm which
reached dizzy heights in 1962 and 1965
had been allowed to be dissipated. What
we have done and what are we doing now
to bring that enthusiasm back ? People
have shown their enthusiasm and it id for
you to maintain it, What have you done
to boost the morale of the people ?

I believe Mr. Inderjit Malhotra has
misunderstood the spirit when it was
suggested that the former servicemen should
be rehabilitated in border areas. It is
not a question of doubting their patriotism.
Patriotism and integrity is not the same
as ability to take up arms. The idea is
mooted with a view to help and assist the
people living on the boarders.

I would also urge upon the Minister to
strengthen the border security force. I
would ask him to give.them all possible
help and assistance and, if T may say so,
to give them the same facilities that ‘are
being given to the army people also. Give
them all this. They have been doing a
good job. When I plead for them and
when I ask you to give them something
more, I am not trying to decry the work
they have done. They have done a good
job, in difficult circumstances. Let us
realise it and let us give them all facilities
to boost their morale, and support them
as they support the police. Let the Go-
vernment assist them with border intelli-
gence also, and give thein modern equip-
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ment and back them with all the intelli-
gence to find out what is happening. I
would mention that Mr, Handerson-Brooks
had also mentioned that our army was not
backed with sufficient intelligence. Their
is very possibility of the border polico
being backed with intelligence. It is all
the more good, but, if it is not, these are
the points that I would request the Minister
to consider.

Another point that comes to my mind
in this connection is about giving assis-
tance to the border police with radars,
small aircraft and helicopters to keep a
constant watch on the troublesome border
areas. I would also like to be enlightened
by the Minister on this point.

Lastly, since I sec your finger reaching
the bell, I would like to refer to the border
roads. Do we have to wait for calamities
to build these border roads ? They do
have these plans for the border roads, but
the execution of the plans is started only
when a grave situation arises. Do we
have to wait for droughts in Rajasthan for
three successive years for the border roads
to be constructed as a relicf measure ?
What did the Government do when they
found in the last year that the Rajasthan
Government was being negligent in carrying
out the border road programme in that
State 7 What did the Government do
when they found that the funds that were
carmarked for this work were not spent 7
When even liberal funds are earmarked,
they are not spent and the execution works
were not taken up. Nobody in Rajasthan
bothers. But we have to see that the
border roads are constructed scon. In
fact, I would go so far as to say that if no
progress is shown by the Rajasthan Govern-
ment, let the work be taken up by the
Government of India in their own hands.
It should also be seen whether the progress
of the work is satisfactory or not.

Supposing something happens and there
was an attack there, will it be considered
only as an attack on Rajasthan ? The
Government of India, the people of India
as a whole along with the people of Rajas-
than will be affected, and so we will have
to take up these measures urgently.
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MR. CHAIRMAN : Due to the im-
portance of this subject, and the great
interest that the House is taking in it, I
find a large number of names with me. T
have not counted how many names have
come. Idonotknow whether the discussion
should be extended by one hour or not.
Because, at the fag-end of the day, except
those who are anxious to speak, many of
the Members go away and render the House
without a quorum. T will try to see that

almost all Members are given an opportunity.

But without much repetition, if Members
confine themselves to some constructive
suggestions, it will be good. The Maximum
that I can allow to a Member is not more
than 10 minutes. T cannot allow anything
more. If they cut out some time out of it,
it will be saved for others.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
T would like to submit one thing. The debate
should be concluded today.

MR. CHAIRMAN : I agree, but they
are asking for an extension of one hour.

DR. RAM SUBHAG SINGH : They
can speak today.

MR. CHAIRMAN : 1 do not want
to carry it over to the next day.

DR, RAM SUBHAG SINGH : No
carrying over to the next day.

ofr wew fagrét oot (werem-
q7) : "I T w7 graq A5 9
&3 g1 s frgdAar &1 s &1
#1§ garer 7@ &)

17 hrs.

st e fog (Ugaw) @ =
femeam A E & A AT @A
wrar ar ¥ fa {E mar & warew 7,
arr §, ToAd 4, Wi feem, W1 My,
I A1 AT e & O, T 9 1w
HES & AL 1 Ard For Y a@ wEA
o m ¥ 7 78 Taw ME Ardy
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AfieT g NEAT W@AT E, weit gd
SqTET TETH AT AHE F ALY wmrd
St sraferaa , o gAY §, IAX EW
QUG T FT A5, IR EW W T
ard |

a9 1962 § 1 § g w3.€ 7 S
gragd, I gd wAm W o
a1 fin fgaameft =Y 7 AT gAH
Ffaar & wgrge & agr 7 fawrdr Fr
frw wimarar | FfFT AR A7 w23
guza gmr # 5 1962 § gd 93 AT
w1 GFFT AT | 1965 | qrfEEaATT &
am ae€ § FWA SH g% & Z7
firar | 9@ aTEA ¥ gEA @a® AT
A

T AT FREEAT BT BT F A2
T F1 warT @ 397 F1E wATTE )
i 7z Ay, S, AgRIE,
werreft s¥r Aeferog & sar A
g wafs gz w1 Smr A fR g W
e fe 7w ¥2 deot; ve o fr i fae
fem, dzdzX w3 IF IFAG AL
&1 Az T FAAT 2, 4B TET § AT
77 gfaarz €1

17.02 hrs. .
[ MR. DeEPUTY-SPEAKER in the Chair )

W I8 g 8 fF 907 s ¥ w9-
s, fasga qafea smadr & o,
forawr fafear s fas & ac@fes
TEF Y, A @ IAgT F A7g7 feg-
T GFT (AT T A0 T TR
L4

ow qrriig qrew - aat faged
w1 ?

ot Twefie fig : ag T A7 i
w4 & & g 2w =Ry v 1962 &
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R aE W rarat o, i
AT A ) Nrd g ag
e foF TEeA Y, AeF faAs F
% g mifear amat fr | oF fawdr
® 7 TR TIFA AT 41 AT IqF NG
giw WYT famt @13 @, arfe smTTs-
& qE0 faqigr araAr ot i, v fre
& faordy Mot M | gw FFAF 9
faarfgat 1 st ag=r & a1 WY gH g
gty §Tq7 fgd fF 9@ o 47
arite F #1¢ grArTC AgY war, e
IR AT KTH A1 | AR WTE 7 g
3 &Y 777 & fiv ot fgame @g@ gmt
fort s =T #Y a7 91, IHA! 9|
q s fomm | A7 g5 97 qmgl wr
| g

st ®o ®To Wiwt : i F7 firsaq
w1 famr ?

ft woefix fog : Afw a9 w1
fgrra gra Y a9 A4) & 1 gard s
fiew® & ? oo 7w W 7 g, o gfar
#r 7a¥ aft aws 2, foas ww 80
HOT A1 &, A {7 gart a4 55 &qT
ATEr

=t Wo ®Te widY : &y wnfaw
arz FU 1

ot e fg ;A AT
o defrdt ¥ a1 £ | I8 AWIT A
featd | w39 wrifaa B, At 7€
IA AT T G WE AT
wifgd | 2g T & fedig &1 A 21
g freY 291T # amd fri@ o v
#1 A Y & 1 7 wr§ Fgw qerehar
T agwA WA g g
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SHRI M. L. SONDHI: I object to
this, 1 was merely pointing out a logical
flaw in his argument. On the one hand
he says that more population is necessary
and on the other, crores of rupees are
being spent on family planning.
(Interruptions).

ot wwde g : ag 1 fwew
arg 170 fefasrm &, foa® e gzv aw
afl, gy aw 2, foad otg Aw
T gt wgTa §, 7 ¥ Wi gl WY
aff area ¥, gEro gEr A @A
Ia N Gar F 1 T 7 AT OOR
FT 919 ?Tﬁrtla

Afew g arz vaaT Anfge fa wmr
gfrar & %1 o wrardt w7 famr @@
g7 AT BT T TART AT B, FAONC
I FIFATT (£F qAW ATAT § | AT
&Y faarer gart amaw §, foad on Twr
afY, 29 T A B ATH] TR AT |
A R # faar gat | R,
forad s gt wY aueT § &F famw
mowidfwgw i wwoaw &
TR aA-EEATwF sE 7 fEmvr =W
fea¥ & o & faar | xafeq a®
wW FTEA aradi 1 g 7
AT Ay g qre 55 3% A
) ag o § 5 umardy o EER
foda § waz @A g, AfeTqET R
TRgAT FY, IEAY AT B, TR LA
2

Sroaeft A7 & wgr Efw
gardy awré fad aifieeara & afY d,
afew gardy v 91, arfewmr W
Ia® gafedt ¥ §, A sAfe § 1 -
xettas e foew §m, off A
s g fiw aw §, 4D At
Farty aTw IEk wTY § 1
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IH TF AL FAT T HATA §,
2Z QT § | EMT TF OF AT, A3
st g, femgt o w7 arka),
e Arw At 5 qwE Foawa
g1 fom g & 7@ wird
W F1W §7@r 3, I a%E W g
qasag AT vt 1 A2 Arw, ot awaw
wars AT X FFAD K @G ATGET,
e AR FEAC A G 97 § | wifaT
T SIFIAFIEI ® 7@, TEAAT H,
T gfran & o, adc fafaemgema
F.aed® @, AT A7 IR AT "/A
qAF HY 7@ 631 & 7 FATA AT ATa@i
FT AT R A TAW FIF AT AT
T T W93 T AR AT as{ W
vew &, Ifar & ywmgan agid
®i W=l 9T @A €, Wi TEm oar
P AN E IR AW TF o=
Gar A & waar 2 TFgar fF gArk
TEr AT A wEm Frerd sk
SweY gAAT FnAE, T FH agw
s gaff, & e % F g grara
Ll

IMETH FERT ¢ ATAAT AT 7
gqaT F1 |

sft woefie fag o fams |
T« FrE |

AT FI AT 7T WG AV L
faadY & 38 T F AT, A4 FTgAT
T e & GT F o€ a1 Aqaa
& 798\ A § gzg faw A arfea
w7 7 fEeaizg fea and & | & awmar
g fFazes add t ezd faegw
A § | AT T ZWAT F A
HEAA-F T F) @ & AT ordl a1F
=er g
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HTHTT FASME & FEA ? AL
T TS TAF amre A e
FATEF | g FATH ST IT gIAH A
7§ § UF qF gWIRIT AT T WA
F § faast vy 60 vyAr GAEAE
¥ § | Tl A7 oF eI &1 250 w0
frard & | ST WRE Wi ag gEl
T EAATTT agt I3 gQ & | B AV AW
ag &+ 7@ A, . [ogwem]. ..
1 q15 ®7F g W97 9% F1 ! OF
oF F1 w1 fAAA Ggw oAt W
Bd FA1E 57 &, q€ FA 71 3V, FHE
FAT &1 31 A0 FH AT F09 F1 Z7, A
BAT AT FTH B AN AT
gn & fod gafdr &var 21 3o 7€
&7F AT A4 § A A AT A€
qF7 TN 26 AT &0 F79 &, THATA
T ATq KT § | FI AT A UTA AN
et A ISAT HLT & 7

A7 gz og ani &7 ag A
Az 4 98 T AT FTAT | N GAF
fgad gag WX d 4 21 A
7 3ufan g1 =gar ¢ fr g wmat
uredy 9 fefafiars 2, @at 3= gfa-
gfew aii & ITfT am w7 £ N7
Tz fag 3@ aTq ®3 AT U8 F-
faez, Hiwfaze @ dYo gxo do a1d
IAFT HATH ITT | fFEA wT qaO
famar @7 gAATES 7 &, IWH AT
# sgm, wiaw o FEA AT §IAT
e fag 7 fad #gd afer 3% s¥
FEATE | IQ AT § G H AT aF-
#rE ¥, THE A EY, T B, AT
H, ¥ #, UWF #, yHAAA A,
Ias mfiaT we §, san Sidana ¥
TAF! FUTET § SAET Wiw Feafea
ag 44 yaF F I wfac wfr fE
gat fandft qr€ § ag aw S 34 |
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Zar qrA 4 aids ¢ FFA N
dfergy g armAw &g &
@1 I G A w1 AL 7147 ) faedr
T qgRA, A 7L foheq M
HITF W%, AFT B T T@r 9
T T4 | ghA FWr £ fF AT A
WA T F | Fg WL AL A@A AE
fggrar &r Blor & HET TIAT TE
ART | A vaT ¥ fF wAAr W
gr war | wa A ag 2 fw ga g
q Wiz sRAq 99 Fi A6
TEY | gl T T a1 FIr FadE
ATz & | ARTT TET § 1 w7
EATWT HT {1 A IFA @F $T |
anmdATE F1 (A% 47 gafed far fr
ARTAS &) ANAAT 7 ST ATT LW FT
qrFd w1 W A7 | g i fgy
EIM A1 WIS T QF aga agy fge
agt & & ArndE @, fmT A7
faga & 3T g Jdi 4 | x| and
# FgAi TgAT § AT I FAAAT
FFTH &L AT FT Fi TIANT F7
AT AT FT AT QATHY TCHTC § THH|
FHFC YT T B a7 & FAFT AHT
AT & HafERAT FF AW
#L | fagm atv afqgr &Y ag &
gafad #gAT SEATE 5 <7 garsiq
REATE AT TEE 1 AT IAG qE
NI T A garw W fawga a5
gRM 1SR OF AT AT Gife
Tei # T1iqz w0 e fafaez oy §
3% fegeam Ar 1aqqz & fecsdr a%-
TR AT FTAT 9T 1 LT F AT
FIA 5 997 FTT 72T § I YA
3 § X0 G A1 | F AP @ g o
T FL arard msy yaa w3 192
iAa 77 73 0 5 T %7 FEHe
) WA T AT § A
Fat E2TW K A WEATAY 2, AY G
% §, godTo w1 &, fagra o1 §, TqY ITAY
vy & qr 7 A4t ar IaAr wiw S,
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a0 g ¥ @ Wt qY o @
MiTT fs 3@ e § s wawr g,

ST A0 &FT g 1 AT W WA
FgE g s A fagerm qeEa )

MR. DEPUTY-SPEAKER : Shri Ran-
jit Singh; only 10 minutes,

SHRI RANJIT SINGH (Khalilabad) :
I believe, from my party, you have got
names of two Members.

MR. DEPUTY-SPEAKER : 8 minutes
are allotted to your party, according to the
time allotted to this discussion. The
maximum that I can give is 10 minutes.

SHRI ATAL BIHARI VAJPAYEE :
Let us try to sit a little longer. It is an

important discussion. How can 10 minutes
suffice ?

MR. DEPUTY-SPEAKER : Even then
there is time-limit. We are not postponing
it. You want the Minister’s reply. How
much time will the Minister take ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): It all depends on

the points made by the hon. Members.
1 will take about 20 to 25 minutes.

MR.DEPUTY-SPEAKER : The Mini-
ster wants 25 minutes.

oft waw fagrer aradd : v wma
YagH qg aw § T AT s W W
qar wrE A IO WX gw A
fomdr axds avd & 431 15 fame
FFmFaghaaraa ?

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Can we not continue it
tomorrow ?

MR. DEPUTY-SPEAKER : That is
not possible. Tomorrow, there will be
something else, It must conclude today.
Shri Ranjit Singh,
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_SHRI RANIJIT SINGH : At the very
outset, to speak on an important subject
like this, I would like to say that it is a
solemn occasion and, therefore, I will
begin by quoting a solemn resolution of
this House.

On the 14th November, 1962, in the
heat of battle but fully seized of our senses,
the Prime Minister of this country moved
the resolution which was passed unanim-
ously at the behest of the Speaker himself.
I quote the operative part of it :

‘*With hope and faith, this House
affirms the firm resolve of the Indian
people to drive out the aggressor from
the sacred soil of India, however long
and hard the struggle may be.”

The hon. Speaker himself gave a directive
to the Members :

**The resolution is unanimously adopt-
ed, and everybody realises now and is
conscious of the responsibilities that he
has undertaken, and I hope he would
discharge it."

Now, after six years of adopting the
resolution, have we forgotten the spirit
behind it ? Have we forgotten the spirit
behind the mover of the resolution ? The
people, off and on, specially the ruling
party, take shelter behind what he said
then for all their misdeeds they are doing
now. Are we standing by the solemn
promise that he made to the House and
the solemn promise that the House made
to the country ? That is the first question
before this House today when we discuss
the defence on our borders,

The borders that were violated still
stand violated. But the spirit that per-
vaded then scems to have faded away in
our country. The resolution to drive out
the ememy out of our borders has been
completely forgotten. Therefore, the neces-
sity still arises that we gear all our activi-
ties, all our thinking, to defence because
the guiding spirit of that resolution and
guiding spirit of that great man who

the resolution in this House must
us to victory over all our enemics.

£gs
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The defence is the primary considera-
tion of any nation, Some people say we
must have economic stability before we
have defence; some people say we must
have industrial progress before we have
defence. I know that our Defence Minis-
ter is now realising that defence itself means
economic stability, industrial progress and
scientific advancement. It is not um-
related to all these things.

When we plan for defence, we plan for
progress all-round. Therefore, 1 plead
here when we consider the defence of our
borders that we must give primary impor-
tance to defence, we must give everything
to defence, and once we do that, we shall
be on the road to the fulfilment of that
Resolution, that solemn oath that we took
here.

The aim of our defence forces is to get
the enemy out of the border; and once the
border is violated, to drive them out of
it. It is achieved first by political means
through diplomacy and when political
means fail, it is achieved through counter
attacks. But unless we are prepared to
counter-attack the enemy with success,
unless that deterrence is there, the deterrence
of immediate counter-attack, we shall al-
ways be open to hostile attention.

There is & difference between deterrence
and the capacity to counter-attack. Ame-
rica had the capacity to counter-attack
Japan, but the capacity was not for an
immediate counter-attack and, thercfore,
there was no deterrence, and Japan succeed-
ed in exploiting a surprising war. There-
fore, 1 would like to plead this with
the Government. Their diplomacy has
failed. Our borders are open to the
enemy. It is not possible for a country of
this size to safeguard its borders to such
an extent that the enemy is not prevented
from penetrating where he chooses. So,
it is high time that we did some rethinking
on all our defence system, on all our
defence: set-up.

1 have just now said that military action
is the proof of the failure of diplomacy.
That proof has been given to us three times
in the past when Kashmir was attacked,
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then again in 1962 and then again in 1965,
The dangers have not passed. The more
the danger to the countries, that threaten
us, within their own borders, the greater
is the danger to our borders. The danger
that Mr. Ayub Khan faces personally,
that his regime faces there, is well known.
The danger that Mr. Mao faces in Cihna,
after the failure of his Cultural Revolution,
is also well known; I have seen the bodies
in hundreds; one day I counted 120 bodies
fioating down the sca in the Kowloon
Harbour; for three days I wenl every morm-
ing and saw the bodies with red shirts,
the remnants of the Red Guard of China,
floating down the sea; that Revolution
has failed; therefore, to retrive his posi-
tion, he may do something. In this respect
we must plan to meet all these onslaughts
and strengthen our borders.

The lessons that we leant in 1962 were
applied with profit and, therefore, in 1965,
with a better leadership, a leadership that
was headed by late Shri Lal Bahadur Shastri,
we won a war which we might have lost
if we had not prepared ourselves in 1962 or
after 1962. What was our position in 19627
We went round the whole world asking for
help. But then, after that, we resolved
that never would we be placed in a state
of helplessness again. The tragedy is that
we are today again placed in a state of help-
lessness due to our failure of diplomacy.
All this comes from lack of defence orien-
tation, lack of defence knowledge, on the
part of those people who handle all these
affairs.

India is the only advanced country where
there is no compulsory military service.
We always say that the civilian is in charge
of defence. May it ever be so. But in
other countries who is that civilian? He
is a person who has put through a little
bit of military service. I do not say that
we should send our parliamentarians for
military service. Our Parliamentarians
are good enough, educated enough to
educate themselves in this matter. But
what is the situation today? Here when
we are discussing defence, there are pro-
bably more mombers sitting in the Central
Hall than those sitting in the House.
This is the state of affairs in our country,
Sir. And, I might say, the responsibility
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lies on our Defence Minister and other
Ministers. They must educate our people.
They must create the necessary defence
orientation. I have seen some ministers
standing in cinema halls when the national
anthem is being played with their hands
in their pockets. (Interruption). They do
not know how to stand to attention.

17.25 has.
[ Suri R. D. BHANDARE in the Chair )

AN HON. MEMBER : Who is that
Minister?

SHRI ATAL BIHARI VAJPAYEE :
Don’t name him.

SHRI RANIIT SINGH : You go
with some Ministers to pictures, yoy will
find. Now 1 say, Sir, this time we have
failed in our contingency planning. 1
will give you one example of contingency
planning. After the 1914-18 war, the
Americans planned to meel the threat of
invasion from Japan on the American
mainland but at the same time they planned
to meet an invasion from Britain also,
only because Britain was there, and Britain
had a large navy and because of the force
of that navy, they could reach the American
shore. But our contingency planning is
just not there. There is no planning at
the strategy level. We have failed to
secure the defence of our borders through
diplomatic means, mecans such as this.
Today, Pakistan is trying to incite the people
on our borders. Pakistan is trying to
create a force over there, sympathetic to
them. We have failed to help similar
elements in Pakistan or on the borders of
Pakistan. 'We have never even given support
to the Pakhtoons. We have failed to
help the East Bengalees. They will all
become a greater headache for Pakistan
and a better security for our borders. The
meddling in which Pakistan is indulging
all along our border will stop onoe we
give them a similar headache.

Sir, 1 now come to the build up, the
comparative build up between Pakistan and
India. That is the saddest part in the
whole history of our srmed build up. We
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accepted to adopt to the weaponry system
of Soviet Russia and this is the situation
in which we have landed oursclves, Please
permit me, Sir, to disclose all that on the
floor of this House. Because, it is not
only something very important, but it is
something very disastrous. They got 130
M.M. guns from Sovict Russia. For a
long time we did not get the dial sights
without which it cannot be fired on to the
targel. And this continued for two years.
When we bought those guns it was suggested
by Russia that we should not manufacture
the ammunition in this country. Any
suggestion from Russia, any suggestion
from America, is an order to our Govern-
ment. And therefore, we are still not
manufacturing the ammunition in our
country .

-

Similarly, Russia gave us Tanks, T-54
and T-55 tanks. They are wvery good
tanks. But the stigma was there that we
should not manufacture the ammunition,
that they would supply the ammunition, on
‘*as required” basis. And today, what
is the position, Sir? Today our armoured
corps does not manufacture that ammuni-
tion for either the T-54 or T-55. And when
war starts, our ammunition expenditure is
going to be so much that we shall be bogged
down after seven days of fighting. This
is the state of affairs of our armoured corps.
(Interruption). 1 can see the Minister of
Defence Production shaking his head.
Ifhe is shaking it in the South Indian fashion,
I know, he agrees with me. If he is shaking
it in the North Indian fashion, 1 know,
he does not know his job. But I challenge
him to make a statement on that, namely,

are we manufacturing the ammun tion or
not.

SHRI SHEO NARAIN : How can he
disclose secret things here?

SHRI RANIJIT SINGH : This is not
a secret from Russia or from America.
It is not a secret from Pakistan ecither.
It is only a secret from us.

Now, at long last, it seems, therc is
re-thinking in the armed forces headquarters
and in the Defence Ministry that we are
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to give up those guns that we received from
Russia and that we are not going to manu-
facture the ammunition at all. It is a
lopsided planning. It is a defective plan
due to lack of defence knowledge. It is
only due to political pressure in our defence
matters. Today we are tied down to a
weaponry syslem which is not going to
defend us in times of war. Another thing
that I must refer to is our defence potential,
You will be surprised to know that we are
planning for fighting a war against Pakistan
for a period of one month. Our capacity
to fight a war against China, in an all-out
war, is scven days. Just seven days,
Are we going 1o defend our borders in this
way ?

And when we speak of our borders,
what do we mean? Do we just mean the
line that touches China and the line on the
ground that touches Pakistan? Are we
forgetting all our outlying posts, all
our islands? In this connection, I will
make a request to the Defence Minister.
All along our islands, both in the Andaman
and Car Nicobar group. In the east
and the Laccadive and Minicoy group in
the west, we have got a chain of invisible
coral reefs just beyond our territorial waters.
These coral reefs can always be used for
positioning troops, even positioning weapons
and observation towers, just by raising them
two or three feet, Therefore, 1 would request
Government to declare all that territory-
as our territorial waters. It is within the
scope of modern planning. There are fjords
in Norway 32 miles away and Norway
has declared them as falling within her
territorial waters. There is the Bay of Biscay.
The entire Bay has been declared as
territorial waters, Therefore, it will be in
the proper set-up if we declare all those
walers as our territorial waters and plan
for their defence also.

MR. CHAIRMAN : His time is up.

SHRI M. L. SONDHI : He ismaking
important and valuable points.

MR. CHAIRMAN : Everyone does.

SHRI BALRAJ MADHOK : (South
Delhi) : Not everybody; you will agree,
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SHRI RANIJIT SINGH: We have
always talked of increase in the army and
increase of expenditure on the army. It
is only because we have not been utilising
our defence forces properly. It is because
since we attained freedom, we have not
changed that conception, that outlook,
We have not changed our thinking at all.
We are still on the British pattern.

Therefore, what is needed is a Commi-
ssion now on Defence, a Commission that
will go into all aspects of organisation,
defence production, public participation
and defence orientation and gearing our
education, industry and everything towards
defence of our borders so that in time of
war, they can all be fully utilised.

Lastly, we have laso some responsibility
as members of Parliament. Time and again,
we have boasted—I do not say it was a vain
boast many of us, specially people belonging
to the ruling party, have boasted of having
won freedom for this country. Of course,
you will all agree that it was not only one
political party or one method that won us
our freedom . I believe that just as much
as any Congress leader, Bhagat Singh and
Netaji Subhas Chandra Bose also contri-
buted ,the INA also contributed, and those
sections of the Indian armed forces which
showed defiance to the British in 1946-47
also contributed.

The proper thing now is to preserve that
freedom, having won it. Let us now
boast, let this Parliament and its members
boast that they have taken part in the
protection of this freedom. I hope there
will be more people in this Parliament who
can boast that they have fought on the
battlefield to protect this country and its
freedom.

I make my last point...... Cererean

MR. CHAIRMAN : Shrimati Sharda
Mukerjee. He should resume his seat now.
Otherwise, I cannot do justice to the subjoct
or to other members,

SHRI RANIJIT SINGH : It is just a
quotation,

**‘The doves do sing their songs of love
While hawks to strike do wait
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And sans a beak and claw and speed
The doves have but one fate
So while they cant their chant for peace
In notes the enemy spurns
Let the wise amongst us keep
To horse and foot and guns.
They'll talk of peace eternal,
And may that peace succeed.
But what of a foe that lurks to spring?
And what of thenation’s need?
The letters blaze on history's page.
And ever the writing runs,

God and honour and native land,
And horse and foot and guns.”

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : I think members from all
sides of the House have found one thing in
common, that Parliament requires to know
more that Members of Parliament nee:i to
have the opportunity of finding out the
truth about defence equipment and other
matters relating to Defence forces. This
is a thing which Members of Parliament
have been pressing for through the years
and T believe that it is much more essential
today than it was was say six or seven years
ago to realisc and recognise the true state of
affairs. Therefore, T would request the
Defence Minister to take the House into
confidence because it is necessary that the
Armed Forces also have the confidence of
the people and that thecountry is behind
them. Whatever we say in this House
naturaily gets known outside, and if we
say that we have not got enough equipment,
if we say as my hon. friend Shri Randhir
Singh said that we are not satisfied with
the pay and remuneration that our jawans
are getting, it is only in the fitness of things
that Members of Parliament be given an
opportunity to satisfy themselves and to
make such recommendations as they think
necessary.

The motion under discussion relates
to the border situation., The border situa-
tion, if I may say so, is not purely a military
matter. Therefore, it cannot have purely

a military solution. it is also a political
matter.

There is, first of all, the question of
encmy action, secondly the situation pre-
vailing among the peopie on the borders.
We have as you know, a very long border.
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What is the answer to this 7 Ts it guerilla
warfare? Is it that we should have large
military forces there 7 What will creat
a confidence among the people along the

borders? That is the matter that we have
to consider.

This matter of guerilla warfare has
come up many times. I know a number
of people in the Armed Forces who are
also thinking along these lines, but one must
always remember what would bethe repur-
cussions later on when guerrila war are
does not become necessary any more. In
the West after the 1939-45 war the greatest
difficulty was the adjustment of people
who were released from the regular forces.
Think of what we would have to do to
rehabilitate people who have been in irregular
forces, who have been brought up and
trained to do irregular things. We know
to our cost in this country that in the last
20 years we have not been able to make
people understand the need of discipline,
of obedience to laws, and this is the risk
you take with guerilla warfare. Do not
forget that. After the guerilla warfare
if you are prepared to have an authoritarian
Government, if you are prepared to have
a Mao Tse-Tung by all means have guerilla
warfare, but if you want to preserve de-
mocracy, be careful when you suggest guerilla
warfare. You do not know how it will
hit back. That is the danger. 1 have been
in the forward areas, for years I have lived
in the Frontier Province in Peshawar,
Kohat etc., T have lived in the midst of
people who constantly disobeyed laws.
There was the mighty British Empire and
even the British empire was not able to put

down the irregular activities of the people
there.

1 would say that this is what it implies
when you suggest guerilla warfare, it is much
more necessary to see that the people there
are with you. How do we manage things
therc? One of the things I would say is
that we havethree Commands there. We
have the Military, we have the Border
Security Force, then we have the Police.
The Military comes under the Army Head-
quarters. The Border Security Force comes
under the Home Ministry. The Intelli-
gence comes unders the Home Ministry.
The Police come under the State authorities.
There is no unified commad. The result
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of all this is that (1) you require a larger
army, (2) the Border Security Force do not
have military discipline. They do not
observe the Military rules and one hand
does not know what the other is doing. In
essence, it is a matter of having trust in
each other, I do not know why this kind
of a situation, why this kind of a system has
developed. After all, the Tochi Scouts
come directly under the Military Command.
Twant to know what is it that prevents the
Government having Border Security Force
under the Military Command. It would
first of all reduce the number of military
people vou have there. There you have a
large proportion, about 57%, of the Army
locked up on the frontier, You cannot have
a rotation of the units because the two
forces are acting differently. You cannot
have discipline. The Border Security
Foree often indulges in many things of which
the Military does not approve. So I think
the Defence Minister should take this into
consideration and see why the Border
Security Force which is a para-military
force cannot to also under the Military
Command. The other is : it is said that
the Border Security Force is a civil force.
It is only a para-military force, it is not a
military force. Normally in a country you
do not have the military in peace time on
the frontiers. The Military is called be-
cause the civil administration has broken
down. In Assam and frontier areas the
Military was brought in because the Civil
administration has  broken  down.
Therefore you admit that the military has
to take over. If neither the military nor
the civil administration or even the State
authorities are in command, then there is
likely to be confusion, if T may say so.
This is a matter which I think the Defence
Minister should seriously consider because
you cannot really have any sort of success
unless you have trust in the people, trust
in your forces and you are prepared to
give the authority to the people there. I
know that there is a general feeling that
you do not want a sort of concentration
of power, concentration of authority whether
it is in the local people or whether it is with
the Military. Again it is the same thing
about mistrust. If there is no trust there,
then, as you know, there will be a kind of

liar situation and 1 fear that all the
ing's horses and all the King's men cannot
put people together again.....
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AN. HON. MEMBER : Humty Dum-
pty.

SHRIMATI SHARDA MUKERIJEE :
Unless you have an atmosphere of trust.
I would, therefore, request the Defence
Minister to go into this.

As my friend there said, for years the
House has been talking about military
intelligence. For years we have said
why do you not have Military Intelligence?
No, the intelligency is in the Home Ministry
still. There is no solution to it, Again
the same thing that everything should be
in the same Department, everything should
be under the Army Headquarters or the
Defence Headquarters. There has been
recently a book published by Mr. Khera
who has had long experience of Army
Headquarters and Defence Ministry.....

He had said categorically that if you
over cntertain any fears about a military
coup taking place, please do not entertain
them because, the top military officers
come from various social groups. It is
only in countries where the top military
officers come from one concentrated group
as in the Kerenzki Revolution that this
sort of think takes place.

Having said, do not entertain this kind
of things, the real crux of the matter, whether
it is the security of our forces or whether
it is the question of giving authority to the
military people, basically, comes to this,
that we must learn to give authority and
learn to place trust and this kind of diversi-
fication of command just does not do. In
the old days it was all right. The local
insurgents used to take sticks and things
like that. But today the insurgents are
being armed with equipment, guns, etc.,
and they are being trained and financed by
our foreign friends across the border.
Therefore, you cannot have the police and
such people with ‘dandas’ dealing with them.
You have to have trained people and have
to deal with them one way or the other.
You cannot say you have the military and
you will also have the civil authority and not
be sure what sort of policy you want to
carry on.

MR. CHAIRMAN : The hon. Mem-
ber’s time is up. ' )
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SHRIMATI SHARDA MUKERJEE :
My second point is this. There are many
hon. Members who have spoken about the
various fears that they are entertaining.
I would submit very humbly that what
actually India is facing today is a war of
attrition, and in some ways we faced this
same kind of thing when we were on the
frontier; a lot of men got killed, and a lot
of our jawans got killed, but nobody of
course wrote about us, because the British
were ruling then. We never lived secure
lives. So, India's borders have always
been in this danger. Not that it is a thing
that one must accept, but it is a war of
attrition. I do not think that either Pakis-
tan or we are in a position to have a total
war. When they are not in a position to
have a total war, I do not think that we
should be very worried about it. But if
it were to be a total war or a global war,
then obviously India cannot go into it
alone. She will have to go into it with the
help of some other people. (Interrpution)

Then, let us now think about China,
There are certain articles which were written
by Gen. Thimayya some years ago. Gen.
Thimayva had said clearly that if it is a
total war with China, then in the fore-
seeable future India will not be able to cope
with it—he wrote it five years ago unless we
change our entire thinking and unless we
arc prepared to make total sacrifices as
China is propared to make. (Interruption)
Let me tell you this : We are spending today
over Rs. 1,000 crores on defence. And
you know what is happeningin our country,
and what is happening to our econmomy.
This price we are prepared to pay;
a greater price, and we are prepared to see
that our people have to suffer hardship
that the Chinese have had tosuffer. It is
achoice we will havetomake. It is a very
hard choice, and I do not think one could
make it unless one could give serious
thought to it. )

Therefore, it is not right to create a
panic. We are as equipped as India can
hope to be. I do agree that defence equip-
ment could perhaps be reorganised. I do
not want to enter into that. But I do not
think it is right to raise a panic and say that
Pakistan is getting equipment and we are
not getting any. (Intervuption). 1 would
say that only official sources are in a position
to tellus. We are not in a position to know
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that. What happends is certain people
come and talk to us, saying, *'Oh, this has
happened and that has happened; we have
got this and we have not got that.” That
is why I said at the beginning of my speech
that the Defence Minister should take the
House into confidence.

He should take Parliament into con-
fidence and we should have proper informa-
tion. Being over-confident or being under-
confident and creating a panic does not help
our people.

SHRI DHIRESWAR KALITA
(Gauhati) : Sir, the border problem is a
very sensitive problem and it has been
rightly raised by Mr, Shastri. Ours is a
vast border. We have the border with
West Pakistan, then the Himalayan border,
then the border with East Pakistan, then
the border with Nepal and recently we
are also concerned with Ceylon, We have
created a large number of border problems.
Our borders run to thousands and thousands
of miles. China is not our friend. Pakis-
tan is not our friend. Now we are trying
to antagonise Ceylon also. On Kachchativu,
there was a half-hour discussion yesterday.
We are trying to antagonisc Ceylon also.

Some days ago, in UP 4 Nepalese were
arrested, as a result of which there were
demonstrations in Nepal. The photo of
Shrimati Indira Gandhi has been burnt.

. SHRI ATAL BIHARI VAJPAYEE :
It has been denied.

SHRI DHIRESWAR KALITA: 1
do not know whether it has been denied,
East to west, south to north we have border
problems. How are we to solve them?
With military strength, posting our army
man in every inch of mile of our borders?
Is there such a strength with us? I want
to question those who say that. We have
no money and no resources for that, We
have not got the capacity to produce that
strenigth. Thereby I do not mean to say
that we should have cowardice. From
the tactical and strategic points of view,
we must sec that the border problem is
solved. We have to see the history of war
also. Stalin made a pact with Hitler.
Remember that history. That was a tacti-
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cal move, necessitated by the circumstances.
The circumstances today in our country
neceasitate our resolving the border problems
from a tactical point of view.

In 1962, what was the lot of India? 1
have seen it. In 1965, when India and
Pakistan threatencd Bengal and Assam,
what happened? If the three or four
countries bordering us, march on us to-
gether, what will happen? You have to see
it from the tactical point of view.

Even logistically and tactically every
country has to think of its own defence.
That is why I am saying that the border
problem must be always viewed in terms of
global war strategy.

About our policy towards China, the
Prime Minister has been saying that the
time should <come to have talks.
Yes, that is the correct policy. [ congratu-
late the government and the Prime Mini-
ster for making an offer of a no-war pact
with Pakistan. They may refuse it. Still,
it is in our interest to renew our offer.
Similarly, we want the Government of India
to offer a no-war pact with China also.
We want it. It is in our interest......
(Interruptions). What is in our interest ?
We have no permanent enemies. We have
only permanent interests. Our permanent
interest is in peace, sovercignty, security
and economic development of this country.
We have no permanent enemies. We have
to work out our policy on this basis. That
should beunderstood. Those who are today
speaking against China, Pakistan, Nepal
and other countries should pause and think
whether their suggestions are in the per-
manent interest of India. We must not
think in terms of permanent enecmies,
creating eternal enemies. That should
not be the policy of any government.

On behalf of the Communist Party I
say that we must renew our offer of no-war
pact with those countries. We should
sec that our permanent interests of peace,
sovercignty and security are served, At
the same time, I would also say that we muyst
remain vigilant on our borders and we
must defend our borders like the apple
of our eye,
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17.58 hrs.

BUSINESS ADVISORY COMMITTEE

TWENTY-SEVENTH REPORT

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir,I beg to present the Twenty-seventh
Report of the Business Advisory Committee.

17.58 } bes.

MOTION RE : TENSION ON
INDIAN BORDERS—Contd.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : There can be no two opinions
about the burning situation prevailing on
our borders with China and Pakistan.
In spite of our best efforts, we have not
been able to improve our relations with
those two countries and the reasons are not
far to seek. Both Pakistan and China are
suffering from internal ecomomic and
political problems. When we look at
Pakistan we find that during the last twenty
years her economy has deteriorated.
Politically it has become more fascist than
ever. Therefore, there arc agitations all
over Pakistan. In order to divert the atten-
tion of the people of Pakistan from the
internal situation, the authoritiesin Pakistan
have consistently followed a policy of whip-
pingupa campaign against India. similarly
in China also the cultural revolution and the
great leap have miserably failed and mis-
fired. So, they also want an outlet for the
discontentment of their people and they
have whipped up a campaign against
India.

The question is how we can meet this
situation. Here I must compliment our
Defence Minister for what he has done.
So far asthe army is concerned. it is being
equipped with the best modernarms. Then,

better and bigger divisions are being created.

Then, our ordnance factories are turning
out better weapons and beiter tanks. We
are trying to face the problem on both the
economic and defence fron t.

MM .Border.r (M)

Now [ want to make a few suggestions,
My first submission is that we should not
neglect our border villages and the people
living there. They should be armed to the
teeth so that they can become border
fortresses, which become impregnable as
our Chilor fortress once upon & time.

So I submit that each border village
should be turned into a border fortress with
wireless equipment. Intelligence help should
be given to them and taken from them.
That will stand us in great stead.

18 hrs,

Similarly, there should be compulsory
military training of students. All over the
world, specially in advanced countries, even
in America, there is a military course for
all students. I submit that this will in-
crease our defence power and we shall be
able to meet our defence requirements so
far as Pakistan and China are concerned
and, at the same time, will reduce the cost.
We shall have a ready force available to
us in time of need.

Thirdly, our soldiers and officers are
retired at a very young age and they have
a period of insccurity facing them after
their retirement. I submit that if possible
certain jobs should be reserved for them in
the Secrotariat services, the Central Servi-
ces, the public utility services, so that as
soon as they are sent out of the army they
are absorbed in these services. The soldier
is retired at the age of 35—normally that
the retirement age of soldiers—which is
a very young age. At that age it is ‘very
difficult for him to adjust with a pension of
hardly Rs. 30 or Rs. 35. So I submit that
priority should be given to soldiersin the
civil services so that they have a feeling of
security after their retirement.

Similarly, children of people who are
staying at the borders should be given pri-
ority in education, in the services, and we
should subsidise education in border areas
30 that they are not taken in by the propa-
ganda of the other countries. Even in
Nagaland and Mizo area if we put in
proper reservation in services and subsi-
dised and gave them proper education,
I think, we can casily meet the situation,
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Finally, as has been put in by many
other speakers, I emphasize the aspect
that all the border areas should be rehabi-
litated with people in whom you have confi-
dence. I am not saying that people in the
border areas are bad or of doubtful chara-
cter. What I am submitting is that no
risk should be taken so far as our border
areas are concerned and it is better that
we settle more people there whom we can
trust.

SHRI E. K. NAYANAR (Palghat):
Sir, the border security question must be
treated not only militarily but also politi-
cally. Even though we have a strong
military, we must learn lessons from the
Second World War and from the Vietnam
and American war. Only threc crores of
people in Vietnam have been fighting for
the last 22 years against France and
America,

AN HON. MEMBER : Because of
nationalism.

SHRI E. K. NAYANAR : I1f we rally
our people, if we mobilise the people and
the Government is able 1o get their confi-
dence, we can meet any aggression from
outside.

AN HON. MEMBER : Including

ina’s.

SHRI E. K. NAYANAR : We have
to view it from that point and not from the
point of military weapons only. We know,
what weapons America is using against the
Vietnam people. But here the point is not
that. For the last 20 years our dispute
with Pakistan has been there. For the last
eight years our dispute with China is there.
Our friends who have spoken previous to
me asked who are our friends now among
the adjacent countries.

AN HON, MEMBER : China.

SHRIE. K. NAYANAR : Not China.
Even with Ceylon the dispute is there. There
are reports in Mandalay that there was a
dispute between India and Burma about
some islands., I do not know whether it
is correct. There was a dispute even with

Nepal. There are disputes between China
IIIT.MN. P
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Now, we have a dispute with Soviet
Union that they are giving aid and weapons
to Pakistan, Even American Patton tanks
attacked in 1965 on the borders of Punjab.
And your friend is America. They have
supplied Patton tanks to Pakistan even
through Iran.

Your diplomatic line has failed. You
are isolated in the international field. You
cannot resist an enemy only with military
weapons. China has I. C. B. M.; America
has hydrogen bomb; Soviet Union has
atomic weapons. Weapons alone cannot
resist an enemy. You have no ally in the
world now. You are isolated.

SHRI RANDHIR SINGH: You are
coward,

SHRI E. K. NAYANAR : You do
not know A. B. C. of international diplo-
macy.

In 1956, India had alies throughout the
world. Soviet Union was India’s ally;
China was friendly to India; America was
friendly and all the countries were friendly.
Were we fools during Pandit Nehru's
period 7 No. (Interruption) My pro-
posal is that we must take initiative with
China and Pakistan. We should not have
anti-China policy. Even America is con-
tacting China. American and Chinese
representatives are going to meet in Warsaw
on February 20. Why not India take ini-
tiative with China ? If we take initiative
a peaceful settlement with China and China
resist it, they will be isolated in the world.
You must take initiative.

You must take initiative with Pakistan,
During the last 20 years, the dispute with
Pakistan is there. How long will it con-
tinue ? Are you going to destroy Pakistan
and China 7 To solve the boundary dis-
putes with them, we must take initiative.
Our Prime Minister, Mrs. Indira Gandhi,
is continuing anti-China policy. While tour-
ing Latin American countries, this is what
the newspaper report of 9th October says,
I quote:

*‘Mrs, Indira Gandhi last night gave
a clear analysis of India’s foreign policy
in Santiago where she addressed Chile's



297 Tension on

Institute of Intemati&nll Studies and
the Chilean Council of World Affairs,
reports P. T. I.

She answered a number of searching
but sympathetic questions..............The
Chinese threat on the Indian borders
has not been reduced in the slightest
by the American intervention in Viet-

nam.

I want to know whether you are going‘to
take anti-Cnina policy throughout the
South-East Asian countries. You cannot
take initiative to settle the boundary dis-
pute 7 Even America is contacting China.
Even West Germany and Britain are trad-
ing with Cnina. They are trying to make
friendly atmosphere with China. British
imperialism is trading with China. That
is why they are able to compete with
America.

So, my proposal is that India must take
initiative. Don't take anti-China policy.
You take initiative for a peaceful settle-
ment with Pakistan. You must win over
the confidence of the Kashmiri people
including Sheikh Abdullah. Don’t revoke
article 370 of the Constitution. The leaders
of the NGOs were detained in Kashmir

during the last 8 months. They were "

transferred 200 miles away from Jammu.
They were treated badly. They are not
released. They are demanding only Cen-
tral Government D. A. to be given to them.
That is their crime. That is why they
were detained. The Government must win
over the confidence of the people in Kash-
mir including Sheikh Abdullali and then we
can settle the border dispute. Between
Kashmiri people and India, the crisis is
there. ‘But you cannot solve the problem
by taking only the military line. No
country in the world can solve the border
dispute only by taking the military line.
You get the confidence of Kashmiri people
also to settle the border dispute. At the
same time, you must mobilise the people
to safeguard our independence.

ot fiqfe few (A1 YY) @ qw-
of 71w, %1 AT AVFTC 7 AT S
fem & ag wrfas ares § AT "W
BT ORI A §T T & 7 §TU wI
guadg ¢ 1 Ffed o arg F A
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SHRI DINKAR DESAI (Kanara):
Perhaps I am the last speaker in this debate.
Many points have been made in this debate
and I do not want to repeat those very
points. But, T would like to add one or
two-more points and ask certain questions
from the Defence Minister and also from
some Members of the Congress party who
have already spoken. For example, Shri-
mati Sharda Mukerjee said that we are
creating panic by our speeches.

I am very sorry she has not taken into
consideration what the Defence Minister
himself had stated in his annual report for
last year. If she had carefully read it,
she would have been convinced of onc
thing.

SHRI DHIRESWAR KALITA : Last
year, not this year.

SHRI DINKAR DESAI : This year,
it is much worse, as T will show,

SHRIMATI SHARDA MUKERJEE :
T did not say ‘we are crealing’; I said ‘we
can create’. I want to remove that mis-
understanding.

SHRI DINKAR DESAT: Today the
position has become much worse in our
relationship with Pakistan. Today Bhutto
has the upper hand there. He may be in
jail, but his followers are there.

AN HON. MEMBER : His bhoots.

SHRI DINKAR DESAI : Yes. Heis
more anti-Indian than Ayub Khan.

SHRI DHIRESWAR KALITA : He
should be in jail for a long time.

- SHRI DINKAR DESAI: Mahatma
Gandhi was in jail, but India was not. I
the leader of a country is put in jail, his
mdvement becomes stronger.

So the danger from Pakistan has in-
creased, The danger from Chima has also
increased.

" MR. CHAIRMAN : He has only five
minutes.

SHRI DIN!CAR DESAT: T am mak-
ing only few_ points.

With regard to China, 13-16 divisions
are permanently stationed on the Tibet
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side of our border. This number was
much less before. The danger from China
is described by the Defence Minister him-
self in his last annual report where he
says :

*‘The Chinese are strengthening their
position on the northern borders. There
is evidence that in the eastern sector,
they are not only taking a more promi-
nent hand in insurgency on the other
side of the border but are also helping
hostiles on our side as well, Their
nuclear development proceeding at a
more accelerated pace than anticipated
is also posing a serious threat to our
security™,

This clearly shows the gravity of the
position. Shrimati Sharda Mukerjec made
another astonishing statement, that the
Chinese are making great sacrifices, Indians
are not, and as a result, we are not in a
position to fight the Chinese without foreign
aid, foreign help. This is an astounding
statement to make.

In the first place, she belongs to the
ruling party. If she thinks that India
cannot defend herself which I do mot
believe then why is there no defence pact
with any other country ? The Congress
Party is not for a defence pact with any
other country.

Secondly, 1 have full confidence in the
Indian masses. They are capable of as
much sacrifice, or even more sacrifice than
the Chinese masses, provided Government
take them into confidence. Government
must take the masses into confidence. Then
they will fight.

What is happening today ? In the
name of three Five Year Plans, the rich
have become richer and the poor have been
bled and are starving. Under these cir-
cumstances, you cannot expect that people
will show any enthusiasm to fight a war.
That is why it is necessary that Govern-
ment should take into the fullest confi-
dence our masses, It is not a question of
only fighting forces fighting a war; it is a
question of intermal psychology that you
must create in a nation., The Indian
masses are capable of any amount of sacri-
fice. ' They rose as one man when we
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were attacked by China and Pakistan.
Even poor people gave away their orma-
ments to swell the defence fund.

SHRI M. L. SONDHI: But they,
people opposite, betrayed us.

SHRI DINKAR DESAI: Yes.

I quoted the Defence Minister's state-
ment where he referred to the atomic threat
from China as very serious. But he has
not suggested any solution. What is the
solution he has in view ?

As far as our Government are concerned,
they are against the manufacture of atom
bomb. If so, what is going to be our
defence against the atom bomb from
China ?

That he has not mentioned in the re-
port. Is it Ambar Charkha ? Is it may be
the Sudarsan Chakra of Sri Krishna in
this Kali Age 7 That is why T would like
to know how our Defence Minister is
going to have defence against the atom
bomb.

Another important member from the
Congress Party made the suggestion that
promotions at the top of the Army should
not be by seniority alone. It is a signifi-
cant statement I should say. If seniority
is not the criterion, what should be the
criterion 7 There can be favouritism in
the Army also, so many other things. That
is why this is a very dangerous suggestion
that has come from the member of the
ruling party. Particularly when Mr. Kri-
shna Menon was the Defence Minister,
there were complaints of promotions in the
Army on favouritism and ideological grounds
also. Now, some people feel that because
& particular nation gives more aid, there
may be a hint from that nation that a parti-
cular person should be appointed, because
past history has shown that..........

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : 1 think it is much
t00 serious a statement to make, and should
not be made.

SHRI INDER J, MALHOTRA : Iam
afraid the hon. member has not followed
my suggestion,
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SHRI DINKAR DESAI: So, I want
to have a categorical statement that nobody
will be promoted on ideological basis or
because of pressure from a foreign Power
which gives us arms.

Under all circumstances lot us be quite
sure in our mind that no nation will come
to the help of another nation unless that
nation itself has the fullest self-confidence
and preparedness to fight and protect its
borders. Let us not depend on anybody,
not on America, not on Russia. We
cannot depend on anybody in this world,
we have to depend upom ourselves. We
are a nation of 50 crores, and if these 50
crores are taken into confidence by the
Government as I have suggested, we can
fight anybody in the .world provided at
the same time our Government has full
preparcdness and 'a proper organisation
and gives proper modern equipment to
the Army.

1 have some other points, but unfortu-
nately there is no time, but T am sure the
Defence Minister will reply to all my
points.

MR. CHAIRMAN : There aro six
members on the Congress side plus the
hon. Minister plus the reply by the Mover.
Therefore, T will call the dast speaker.on
the Congress side, Shri Sheo Narain.

SHRI BHOLANATH
(Alwar) : My name is there.

it frw areraw (wedt) : mAdy
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MASTER
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JEET FTHTOT g7 ? perArieal ¥
qaT WY 7 ag W o fF wnd fag
T e A § wod A ga-
g dfewr § agi & AT A -
e A o qrq WX ITH g TEY
#g arg fF ga fiv &t guar
EAR AT Wy ag § WFEE awm ¥
T W FT AT WAEAT WY AALF {wAT
arg ? A& g § F wowr N 9w @
# faqfa fom &7 93 wiedr &,
wiif wwerg § oz foregia farfew wranr-
qaTE & fE@aTh AETE T 47 | I
A F AW R AMEATE AT A AT
F ASE W@ & WIT WY I FY
<@ g FXAFT § A7 gwr 2y
A FIy 7gH T FgAT qg ¢ frEwwaT
waq I fRdid F1 T97 92T 7T @MY
aTfe @Ik @& w1 AT W@ FrOAT 99
% fie %1 gardy SHA 9t )

qwmafe TR, F AW Frodar of
§ arasta s @ a1 fx g &1 9T
gwae §, arfeer i <, wfew ag
T ATRE 5 37 AT H TO TR G |
qrfieaTdY Sie-argw oo 777 gAR &
wTE 4 | AN9FT W ag grr  fE afE-
A & qienT & 7R, wifewg & faw-
fad & Fiww 7 1 TEIT W AT AT
Iq 9T Wi F wgrar s W oF
W asfic wed amR <@, W
wewe S o QY 2w oF q 7T 1w
o & W o arfeear, SRV A
ToTeTE &% § | ST T saew wak
g wff # fe grfeearT gl st guw
AA ME R AR W IER O T
@ g W A6 vk v Y ¥ oW
o M0 ® e d ag § e
ad wyr g wwlrer §, v ® AR
* waife awde F ¢ N WX SR
& orr fis i & sy & 1 wfwew 56
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arw qgE T ww w7 feqfa F afcrds
EUT & 1 ST T Y AT & AWTT
AaET H g AR AT & fiw
fewrifes e @it &, wrow § 3
" faet &) W@ a9 & gasl @AW
Hra T &t ot 1 ) aFar § W
WY T AT ITLEHAT FT A HAQFT
L9d e F A gEv @9 A 2
wH are @A qifen WX IF H
e @ FLH FEIT @ fag ¥ ag
TTEATE FIAT AT § 5 g A 40
T g3 g wifgy, g7 9t avg wrem-
fdT gwq & Fifew FO =Tfge )
FET T q9d AU 3g § fw g Wy
WM F ¥ qfraz &1 oW "I FSE
oF wifgs wha £ quq 3w F1 =T
wifgs garaar & SO 9T 99 |
R gW AdT #37 § Al 9 fRaE wo-
T AT WA Faeqr § § W1 q -
Tt sgEedr F  F199 @A 97 ST §
AR TEE-TEA G @ § 98 _TF A% I
M MIAEr & arg 2w F fwdt ot g
# faers qeadt & ®wa @w 3w &
a3 roma aqifie gt aF W SW &1
At & IW A A IAF o€ w7 §
g 1 ag R fFaA WX AEE A
fY WY WTCy & gET § w¥T W
Fw %t fgwrora sy T THT A F4

awt foad o7 A F AW & wa
w1 w7 fawrar 1w frew & gar
aTg A WY wErAT @Y Sfew & o &9
ferg %t arx feamar agan g fis freme &
39 # ST 1 90 fev @w
qMEATT 9 q¥ @ KT &=\ T
7 e a8 grdy | w6t ¥a1 I ¥ JE
) T I wge ¥ xft wark
o fgzax i {71 90 famr & anz WY
Afrrme wfedt & F g o o )
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W a® fady & aew & @
wTgaT § | 96 aay fadq & wa ww
AT 9 T 1 g I gl & aga
#t i § wfaw ) q@w T H@r
dfaa =faw %1 9@ & « fevaa #r
# a5 &t 78 | asar Jafs
fezat 7 &7 9y 79 fd 4 AR
A HWHT GFE IO GO
a7 | a1 Ff9a 7 weT Jwarfa sy w1 aedt
oY F1 fgwem & fag aesr an )
afsw & &Wt & fgwa T gred #1 8@
g1 AR I €907 F¥ 4 fF F7A 9%
e o g1 JEM a1 KL TA AL 2W
AR & TET faas FT qFEaT w4 |
eI AT 99 A & feAra wr gATR AW
# 217U gae § fF gardy grar Al
F1 RIS g Ngh | AT T &
fad aftam Wt Y sqaear #7124
25 gRE g7 OF WiTm Al ®
®I # we ' fFm g arfs dwaifadi
% faum 7 30 &Y g0 a@ ¥ g
FE FT WIFA IqH g | ;A Y
@t oAl &1 61T AW & Al &
Frgagd faagdr 3fHm 3 @iz

gaTdy fedw afaaw § deged &
T A GIFAMATH WY B AT
T A1 ag A A wwaT § @ afew
IHH  FATAT GHTX AGT FIAAST HogH
giir 709 B s Wt ot fE
feraeams #Y @ & w7 ¥ gt R
gdrs av 17 § \ nifemE § fasg
wogw g fow fiear & wer, Wy ®
g wed fed Wk A § wigfa St
AT @ gT WA St wt afer g
&Y ag qF T BT A TG {1 A wger
? fe weg iR A ag § N T
Y fis 98 Teg A aft oy qRlr &
aywarear arfe & 3 adf ok § afer

fogit wawx WA o Ad e W

afiam fear § I woeT A Sanfey
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sETWfgd I ST e wWifgd |
wiwd ¥ qarr § fs ayraasr o)
e af W) Rt § a0 AT ad &
I fad swa w1 wrer 25 sfwa
w afvd dR F0T FOT 75 Hradr
T THINA T 9T TG AT &
fod v ferd AIfE grevifs A w0
FX @ § Afem wergrd frey & ww
agY &1 S Jq §, I TS § W wwer
FH & 399 ¥ W q@AfT W
FALT F ATAT A |

# sft aegiar & swew & dtfaar-
ft FmEEA gR & gEra A F agwa
Y g wife e fadedt & g I
OTET Sqaeqt £t Tt a) 6T SAq St
TF WAIRT ¥ sqaeq A anigd g
T @ IAAT ) 3 ogEE & fR e
aradq St A @ 9 aser s
F @ § I g g @R FN
& sty oy o

awofe wgea,  graw F savar
a7 Tl /M wgar § | 9g &2fww Hfa
w1 gee weawdr Affs A § waw
waH § T ag OF gEE qOe
cafed g7 Wt ¥ § FTEARAT AAY
T ) S OF WTETES FY AT AT R
Towae gw S i & gated 7@t g
g 5 gardt &1 agrae g 4 afew
gATEr ¥ w@fed gE® AT wANT
Tt fs Q% @t gt § TR dae
#Y & T A gEE gET BN wwA
Y Gfrel & faems aft s TR d9w
I &7 @ g WX gAre dtg dm
a@ & wigfrs daw A 7 1 gafad ag
&l g1 wran ¢ v g st wor o
qT5T T TG WX ®  qT¥A graar
wfe & Wl 38 qir ag /e F¥
oW wrwr § fs off @t fag w ot
Tt W) AEAAAT WR P WIAT o
LU
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Sir, 1 am
grateful to the hon. Members who have
participated in this debatc. I am also
happy to note that there is general consen-
sus among all scctions of the House about
the broad assessment of the dangers that
our country faces and also on the direc-
tions and the lines on which we should
organise ourselves to meet the threat,

Quite understandably, the debate has
spilled over two other spheres of our acti-
vity. Internal situation in scveral parts
of the country has been touched upon and
the economic and broad industrial devclop-
ments have also been the subject-matter
of debate. If 1 may say so, 1 do not feel
surprised because it is a reality, a hard
reality that the defence potential of the
country depends on our economic strength,
on our industrial potential, on the internal
strength of the people, and on the unity
of the people. Therefore, all these factors

- are relevant.

I would also like Lo say that this debate
has been very stimulating. Within the
short period that was available to Members
of Parliament who have participated in the
debate, they have highlighted some import-
ant aspects of our situation in relation to
our neighbours, the broad manner in which
we should face these and several of them
have made cogent suggestions.

It is very difficult for me 1o go into
details with regard to various matters. First
of all, I would like to say that there is one
aspect about which there has been some
difference of opinion, and that is assess-
ment of the political aspect, if 1 may use
that expression, and even amongst the hon.
Members from the opposition benches who

have participated there has been some

difference of opinion about the assessment
and about our approach. I would like to
say that the reality lies somewhere in bet-
ween. Here is a situation which we are
facing today on account of the hostile pos-
tures of our two neighbouring countries,
Pakistan and China. Some hon. Members
have said that this is a failure of our diplo-
macy that both of them are opposed to
us. Others have said that we have not
done enough and that we should try to
open ma‘hich might lead to settiement.
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SHRI RANJIT SINGH : Only Com-
munists have said it.

SHRI SWARAN SINGH: Two or
three hon. Members who have participated
in the debate have said it. It is, therefore,
necessary for us to take note of all these
matters.

I' would very emphathatically and very
strongly say that it will be a wrong assess-
ment of the situation if we were to take the
view that the present danger that we face
from Pakistan and from China is the result
of any wrong policies that we have pursued.
It is absolutely incorrect.

SHRI M. L. SONDHI: Question,
What about Tibet ?

SHRI SWARAN SINGH : Whether
Tibet accentuated the hostility or it reduced
the hostility, there can be difference of
opinion. There is no doubt that the very
fact that the hon. Member says that some
action should have been taken in relation
to Tibet only proves that he himself con-
cedes that the other country has adopted
a certain hostile posture....(Interruptions)
The real question is this. Have we, over
these years, in the pursuit of our goals,
acted in any manner on the basis of which
we might be accused of adopting an aggres-
sive attitude or an attitude that we have
closed all doors for settlement and negotia-
tion, as a malter of fact, our apporach
throughout has been that we want to live
in peace with our neighbours, with Pakistan
and with China. But we soon discovered
the cruel reality that we cannot live in
peace unilaterally and that if the other side
is not prepared to live in peace, then, how-
socver hard we might try, we can never
live in peace.

Let us examine this proposition in
relation to our neighbours. After inde-
pendence we thought that we will live as
peaceful neighbours with Pakistan. But in
all the efforts that we have been making
from time to time to resolve whatever
differences there might be by peaceful
means we have not succeeded. As a matier
of fact, the hostile postures of Pakistan
have always been rising on higher and
higher crescendo and we find that their
hate-India posture continues to be at a
very high level.
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Who can blame us in this respect that
we have not organised our affairs in a
proper manner and that we are responsi-
ble for this hostility that Pakistan continues
to harbour against us ? I would like my
hon. friends on the Opposition Benches,
the two parties who participated in this
debate, to ponder over this carefully. It
is very easy, when there is any trouble, to
adopt an attitude that we might perhaps
be at fault but it will be dangerous for us
to imagine, it will sap the morale of our
people if we create an impression that in
this hate-India posture and campaign
which Pakistan is adopting, we are at fault.
It will be an extremely wrong assessment
and it will create a wrong impression. As
a matter of fact, notwithstanding all our
efforts to live in peace with them. Pakis-
tanis have all along adopted the posture
in international life, even in relation to
us, in their approach to several points of
differences, of continued hostility. Look
at ‘all their actions. They joined the de-
fence pacts. Then also their object was
to get armament. To arm themselves
against whom ?7 They duped certain wes-
tern powers by saying that they were being
armed to fight against Communism. The
world now knows whether they fought
against Communism or against the neigh-
bouring country. If now they are giving
an impression that they are going away
from these pacts and are closer to certain
other countries, then also it is with the same
object, because they think that by this
method they can exercise greater pressure
against India. Tn this background for any
of our countrymen to imagine that this
attitude of Pakistan has been brought
about by any lack of desire on our part to
live in peace with them is completely un-
founded and has no basis whatsoever.

Take now our relationship with China.
Therc are many in this country, and may
be some observers, who accusc us, includ-
ing my hon. friends who is sitting opposite,
that we have been too soft in our attitude
towards China. But I strongly rcject any
suggestion that is made. The present
attitude that we today find in China, is one
of continued hostility against us, in which
they are prepared to support all those
forces who might be ranged against India,
whether those forces are reactionary or
arc of a dictatorship or arc members of
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pacts oriented even against China, thus
throwing all the principles to winds with
the sole object of pressurising India. They
are trying to disrupt the democratic way
of life which we have adopted in order to
create all types of pressures and confusion
in our country in which they of course will
never succeed. We must not however
forget that this is single-minded pursuit of
a policy of putting pressure on India and
of creating situations which might weaken
India according to their reckening. Can
it be justified by any argument that the
attitude that the Chinese are today adopting
of supplying military equipment to Pakistan,
giving help of various types, political as
well as of arms, to the Mizos and the
Nagas, all the time trying to create in this
country divisive tendencies which they
think can lead to the disruption of life in
our country, are factors which have been
created by us ? What have we done to
merit all that ? Quite obviously we must
come to the conclusion that this is a long
rang policy which both these countries,
China and Pakistan are pursuing.

1 would like to tell the country, through
this honourable House, that we must take
a serious and solemn view of the situation
that we and the country face in relation to
our two neighbours China and Pakistan.
It will be oversimplification for us to ima-
gine that by taking this posture or that
posture, there is any short-cut or an ecasy
solution of this problem. It is a long
road; it is an arduous journey. But we
must carry on with unflinching faith. Our
progress and our march on this road will
have to be ever vigilant because vigilance
is the price that we have to pay for main-
taining our sovercignly and integrity.

It has been mentioned by scveral hon,
Members that we face this dual threat from
China and Pakistan, There is full proof
of this. The exchange of declegations
between the two countrics, the statements
that arc made in both the countries, mali-
gning India, in every possible manner,
and also the support both in the form of
military equipment and the political and
propaganda support that China always
cxtends towards Pakisian, are a very very
clear proof and a patcnt proof. It will ke
wrong for us, at any time, to forget that.
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How do we face this situation ? Obvi-
ously, our posture and our attitude should
continue to be one of dignity and of pre-
paredness. I say that we should look at
this problem from the long-range point of
view. I believe that people in Pakistan—
I make a distinction between the people in
Pakistan and the Government of Pakistan—
do not want to live in constant hostility
with the people of India. People on both
.sides of the border want to live in peace.
But it is the wrong policy of Pakistani
leaders who imagine that they can continue
to be in undisputed authority if, all the
time, they continue to raise the bogie of
danger from India. It is they who are
responsible for misleading their people
and for creating this hostility all the time.
In all our postures, in all our presentation,
we should also make a distinction between
the people of Pakistan and the Government
of Pakistan. It is quite interesting and the
hon. Members must have noticed that
for anything going wrong there, any inci-
dent which is not liked by the Government,
they always say that there appears to be
some foreign hand in the incident.

SHRI OM PRAKASH TYAGI (Mora-
dabad) :Indian hand.

SHRISWARANSINGH : They some-
times say Indian hand but when they
say foreign hand, there is no other foreign
country which is in their mind. If you
look at their borders, they are friendly
to China, they are friendly to all other
countries who are their neighbours. So the
only country which is in their mind is India.
Anything that happens anywhere, even a
railway accident or some other incident,
for that they will say there is an Indian
hand.

SHRI BAL RAJ MADHOK : Even

the command performance of a bullet shot-

on Ayub.

SHRI SWARAN SINGH : Therefore,

we have to kecp in mind this aspect. I
cannot believe that the people of Pakistan
would have that hostility against us. In
our postures, we should always keep this

" before us because, in defence preparedness,
it is also necessary to project our aims in
a very clear manner and that is that we have
no aggressive designs agminst Pakistan.
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Pakistani leaders are wrongly telling their
people that they face any danger from
India. That is anabsolutely wrong assess-
ment of Pakistani leaders and it is on that
basis that they are trying to mislead their
people. We have absolutely no aggressive
designs against them. We have also to
fully demonstrate that we will not tolerate
any interference of any attack in any part
or on any border or in any region.

We have also, I think, by our handling
of the situation in 1965, fully demonstrated
that, if Pakistanis imagine that they can
succeed in localising the trouble or in
imagining that they can choose a place
of their fight, they are mistaken. If they
create trouble in any part which is ours,
then it will be for us to decide how we
meet that situation and fight accordingly.
It is very neccssary that we should have
this posture.

19 hrs.

Take our position in relation to China.
We should not deal with this in a light-
hearted manner. It is a big country; they
are our neighbours; it has a long border.
And we have to defend our border. T
would like to assure this hon. House
that 1968 is not 1962. Even last year I
would like to recall—I am sorry none of the
hon. members made a referenceto that—
that Chinese did try to create a trouble in
September 1967 at Nathula and Chola,
and I am very happy to say that our brave
jawans and our officers gave a befitting
reply, and then they kept quiet. T would
like to say that even in relation to China
we are anxious, as our Prime Minister has
said, to resolve all our differences, whatever
they may be, by peaceful means. We
have no aggrossive design cven against

SHRI M. L. SONDHI: What about
getting our territory back? You say that
we have no aggressive design. What about
getting our territory back? Your giving
of Tibet stands out still as an accusing
finger against you and your Government.
Sardar Patel is also on record for that.
You cannot win an applause without coming
to the orux of the matter, i.e., Tibet. Any
oasy relaxation will harm us in the long
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run, including the wise people who are
helping you. I think, you should help
yourself. We come from the same place.

SHRI SWARAN SINGH: Occasio-
nally T welcome this intervention. But
I would only like to say that Mr. Sondhi
who is so able should also choose a proper
time for his intervention. I think, the level
at which we were trying to devote our
attention to this rather a serious problem
was not the proper time. Even though
he belongs to my district and T have a great
admiration for him, I would like to say
that this was not the proper time for his
intervention.

As T was saying, the question in relation
to China is a serious one, and we have got
on our long borders Chinese soldiers in
strength. Our estimate is that anywhere
from 1,30,000 to 1,50,000 Chinese soldiers
continue to be amassed on our borders, on the
eastern sector and also on the western sector.

SHRI BAL RAJ MADHOK : Both
together?

SHRI SWARAN SINGH : Yes.

They have also developed better lines of
communications. This is also a fact that
they have got what are called parallel
roads and also what are called finger roads
or radial roads. 'We on our side also, over
these years, have opened up the mighty
Himalayas and we have now established
and improved very much our communi-
cations, and our soldiers also on this
border are in position. And Chinese are
realists enough to know this, although the
situation at the border continues to be
uncasy in the sense that at soveral places
they have installed loud-speakers through
which they blare all types of propaganda
addressed to the Indians, including soldiers
and others. We also sometimes do this, not
s counter-propaganda, but stating a reality,
which is appreciated.  And, it is quite
interesting to know that sometimes the
Chinese soldiers on the other side like the
music that is played from this side, The
actual propaganda is so jamring to the
soldiers who are on that side there that
occasionally an interlude of music perhaps

1 "
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Then, Sir, although the Chineseand the
Indian soldiers are poised in strength, I
would also like to say, it is a tribute to the
vigilance of our jawans that there have not
been any large-scale incident or any shoot-
ing incident even, or any intrusions at the
border. This shows the level of vigilance
and the level of protection that our jawans
are maintaining.

Some hon. Members, both from this
side as well as from the Opposition, have
rightly made out this point that in any
defence strategy we have to take into consi-
Jderation the overall defence potential and
it is not perhaps good strategy to thin out
your soldiers in a sort of big row so that
they may not be quite effective at all points.
While we have to be atimportant points,
and also have to back that with adequate
reserve strength, so that we are able to stop,
il there is any trouble, at the same time,
it will be wastage of our valuable resources
if we were to spread them too thinly. It is
a matter of strategy really about which there
need not be any argument. Our officers
and our generals are fully conscious of
this situation. I would like to say that
in the matter of opening up communi-
cations, in establishing static defences,
in improving our other communications
besides road communications and in the
matter of necessary support and help in the
military sense to all those who are on the
front, these are matters which have received
our very careful attention and this has
been attended to, Those of the hon. Mem-
bers who have had an opportunity of seeing
these arrangements and have made visits to
the border areas —whether on the eastern side
or on Ladakh side—must have come back
convinced by the valour and determination
of our soldiers and also by the other arrange-
ments that have been made. 1 myself
have visited several of these forward areas
in many sectors, in Jammu and Kashmir,
in Poonch, Kargil, Gurez, Tanghdhar,
Rajauri and several other places; and I
must say, I have come back greatly impressed
by the spirit of sacrifice and the spirit of
patriotism of the soldiers, and also, I would
like to add, of the people who live in those
areas. Sometimes when we are faced with
difficulties, I know, we have some doubts
in our minds. But I was very beartened
to find in several of these forward areas
large congregations, not of onpe communi-
ty, but of all communities, who paid
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every tribute to the bravery of the soldiers
and the manner in which they were protect-
ing the hearths and homes. We should
know that in respect of the people living
in the border areas, whatever may be their
religion whatever may be their community,
their relations with men of our armed
forces are very good and I was greatly
impressed by the cooperation and by the
rapport that existed between the popu-
lation there and our soldiers.

If we take note of this geo-political
situation, the political factors and our
arrangements, then, we are left with this
important point which has been raised by
several hon. Members about the important
question of defence equipments.

This is a matter which has come up
more than once before this honourable
House. I fully accept that the real strength
of our country depends on self-reliance,
on the country's capacity itself to organise
our equipment programme to manufacture
our equipment by ourselves. Because the
problems are pressing and the problems
will not wait till our own production is
there, therefore, we have p d this policy
of organising our own defence production
to meet our requirements for all the equip-
ments that can be produced either by our-
selves or even by collaboration from other
sources about which we have no inhibition
whatsoever but in the meantime also
acquire weapons from abroad so that these
gaps and this timelag may not find us
napping. Thisis the policy we have pursued
over the last 7-8 years and I can say in
both these spheres we have achieved consi-
derable success.

Take even a very cursory look at our
defence production effort. Wherecas someo
years ago, it stood at the figure of Rs.
50 crores, last year it was to the tune of
Rs. 175 crores. Most of our requirements
of small arms and ammunition are manu-
factured by our own factories. We have
already withdrawn the old 303 rifie practi-
eadly and we have issued new semi-automatic
rifies which we have manyfactured ourselves
with all the matching ammunition and the
like. These are the spheres in which we are
almost self-sufficient,
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There are other sophisticated types of
weapons for which we are continuing the
effort, but in the meantime, in view of the
armed peace, an expression I used sometime
back, that we face, it is necessary for us to
get equipment from whatever source it is
available.

I would say that in the air force, in
the army, in the armoured divisions and
also in naval craft, we have met with consi-
derable success. I would like to recall
a great event, the launching of our own
Indian-made frigate the other day in Bombay.
That was a great occasion when a frigate
type of ship was launched by our Prime
Minister. This was a great moment in the
history of our manufacture of equipment.

An hon. Member mentioned about
the Vijayanta Tanks and asked whether we
are manufacturing enough of them. I
have already made a statement that they are
already in service and more are coming out.
We are also making arrangements so that
we can take benefit and make whatever
improvements may be possible either in
its power or its performance or even in its
armoury. These are aspects that are constani-
ly engaging our very close attention and
we have achieved considerable success.

It is in this background that we have to
keep up the morale of our armed forces and
keep up the morale of our people. It would
be dangerous il we were to give an impression,
even in an implied manner, that the
equipment with the members of our armed
forces is not to the mark. Let us not forget
that they are scattered all over. A person
who is having an automatic rifle may not
know of the value of a tank or the man in
charge of a tank may not fully know about
the capacity of the air force or of a missile
which saves any area from aerial attack
or any strategic point. Nothing is really
more demoralising to the members of the
armed forces than to have doubts about
the effectiveness or efficacy of the various
weapons with them.

I would make an appeal to hon.
Members. They can always ask for infor-
mation on matters on which they might
have any doubt, but it will be very wrong
for us to say in a sweeping manner any-
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of the man behind a gun or who is flying
an aircraft or handling any other equip-
ment, We should not create a feeling -in
which he will have the slightest doubt about
the effectivencss and value of the weapon he
is wielding.

The situation we face is not an easy
one, It will be wrong for anybody to pro-
mise that we can relax our efforts. As a
matter of fact, I am very happy that in this
I have the support of all sections of the
House, that we have to continue our efforts
always hoping that there will be peace, but
being always prepared for war,if anybody
wants to pick a war with us. In those
words I would like to thank the hon.
members and would like to assure
them that we are doing everythipg that is
possible.

SHRI BAL RAJ MADHOK : A
question was put by Mr. Ranjit Singh
about ammunition being manufactured in
this country. We would like to be assured.

SHRI SWARAN SINGH : T would
like to say that his information is not quite
correct.

SHRI RANIJIT SINGH : The Mini-
ster himself stated that they were taking
steps, they would be manufacturing now,
and now he says that my information is
not correct. He is not telling quite correcily.

SHRI ATAL BIHARI VAJPAYEE:
He said ‘‘not quite correct,™

oft siw e wmdt | oamfo o
A ®AA.T §, Y@F X H T4 @)

SHRI SWARAN SINGH : I can
deal with all those points, but again at the
time of the Budget debate there will be
again a long debate. About military
intelligence, 1 would like to say that there
iscomplete co-ordination between military
intelligence and other civil intelligence and
also external intelligence. May be we will
have some other opportunity to explain
this thing, but again I would appeal to the
hon. members that to get greater intelligance
about the manner in which we collect in-
telligence or the manner in which we handle
its is also not & very correct thing.
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SHRI SWARAN SINGH : I want to
say that I have taken note of all the points
and they will recsive the consideration which
is due to the hon. Member.

19.22 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, December 13, lmf
A, iyana 22, lm(&lﬂ)




